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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Speciat Original Jurisdiction)

THURSDAY, THE SIXTH DAY OF AUGUST
TWO THOUSAND AND TWENry SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGHTHE HONOURABLE SRIJUSTICE P.SAM I(OSHY
THE HONOURABLE SRI JUSTICE T.UXSNUAI

THE HONOURABLE SRIJUSTICE E.VTJAVSEN REDDY

rHE HoNouRAer-e sA[?slcE N.TuKARAMJI
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WP NO: 8883 oF 1992

Between:

Siripur Paper. Mills Ltd., represented by its Chief Executive

AND
...PETITIONER

1) Go!,t. of A.p. represented by Secretary, Revenue, Hyderabad
2) Assistant Collector Asifabad, Adilabad District.
3) Mandal Revenue Officer, Siripur Kaghaz Nagar, Adilabad.

...RESPONDENT

Petition under Articre 226 0f the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be preased
to issue an appropriate writ more in the nature of Mandamus or any other writ
Direction or order decraring the order Rp.1tg2 dt:02-061992 of R2 as arbitrary
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inoperative and Consequentially holding that the notice of Respondent 2 No

MRI/KZR/92-93 dt:14-07-1992 is unenforceable untenable in the eye of law

l.A. NO: 1 OF 1992(WPMP. NO: 10979 oF 1992)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to direct R2

and R3 not to enforce the demand notice Rc.No.MR|/KZR/1992-93 Dt: 1410711992

pending disposal of this Writ Petition.

Counsel for the Petitioner: SRI C.RAMANANDA VITTAL
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 16424 OF 1993

Between:

Sirpur Paper Mills Ltd. Rep. by its Estate Officer

...PETITIONER
AND

1. Mandal Revenue Officer, Kagaz Nagar.

2. Mandal Revenue lnsepctor, Kagaz Nagar

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an appropriate writ more in the nature of Mandamus or any other writ

Direction or order declaring that the orders of the 1st respondent dated 25.09.1993

as illegal and consequently holding that the warrant of destraint dated 1 1 .1 0.93 as

unenforceable.

l.A. NO: 1 OF 1993(WP MP. NO: 20768 OF 1993)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to stay all

further proceedings in pursuance of the warrant dated 11.10.1993 issued by Resp.

No.1 pending disposal of the main writ petition.
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Counsel for the Petitioner: SRI C.RAMANANDA VITTAL
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 11871 OF'l994

Between:

National Airports Authority Of lndia, Begumpet Airport, represented by its
Director

...PETITIONER
AND

1. Government of A.P, represented by its Secretary to Government, Revenue
Department, Government of A.P. Secretariat Buildings, Hyderabad.

2. The Collector, Hyderabad District, Hyderabad,
3. Mandal Revenue Officer, Secunderabad Mandal, Hyderabad District.
4. Revenue lnspector, C/o Mandal Revenue Officer, Secunderabad, Hyderabad

Dist.

...RESPONDENT

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue writ or order, more preferably writ in the nature of Writ of Mandamus by

declaring the impugned demand notice dated 1 1-03-1994 and consequential

destraint order dated 13-04-1994 lssued by respondent No.4, as illegal, void and

without jurisdiction and by restraining the respondents from levying non-agricultural

assessment tax on the properties controlled by the petitioner herein.

LA. NO: 1 OF'1994(WPMP. NO: 14429 oF 1994)

Petition under section 151 cPc praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to suspend

the impugned order dated 1 1 .03.1994 including the consequential order dated

1 3.04.1994, pending disposal of the writ petition.

Counsel for the Petitioner: SRI TAGORE BALA
Gounsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL
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WPNO:1 3690 0F 1994

Between:

M/s. Hindusthan Aeronatics Ltd. Balanagar, Hyderabad _SOOO42,Rep by itsGeneral Manager, Mr. S.Roy Choudhury.

AND
...PETITIONER

...RESPONDENT

1 The State of Andhra pradr
secretariat, Hyderabad. 

esh' rep by its secretary (Revenue Department)

' If"H::"| 
Revenue officer, Balanagar Mandar, Baranagar cross Roads,

3. The Mandal Revenue lnspector Balanagar Mandal, R.R. District.

petition under Articre 226 0r the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may be preasedto declare that sec.g Of A.p. NALA ACT, 1963 as u
and/or arternativerv to hord that the amendment r""HJ:[i"I-ffi::] i::1vide Amendment Act v, of 1gg4 dt.o4-02-1gg4 amending the schedure to the saidA P NALA ACT, 1963, as nur, void, inoperative being arbitrary, iregar, urtravires andunconstitutiona r vioration of the constitution of rndia and to set aside the demandNotice issued by Mandar Revenue rnspector dt.5-7-1gg4, demanding a sum ofRs 5'67'3ggr and distraint order dt-2'r-7-1gg4 issued by Mandar Revenue Inspector,Balanagar Mandal, R R. District and declare the samr

writ of Mandamus/certiorar. e as null and void by issuing a

Hon,bre courr may 0"",, o;;;r',""rtj;T:':,ffi.* :"J:;:"j,J"tion 
as the

l.A. NO:1 oF 1994(WPMP. NO: 16738 oF 1994)
petition under section '151 cpc praying that in the circumstances stated in theaffidavit fired in support of the petition, the High court may be preased to suspendthe operation of the amendment made to A.p. Non-Agricurturar Land AssessmentAct 1g63' vide amendment Act of V, of 1gg4 dr.4-2-lgg4,amending the schedureto the Act' consequen'y to suspend the Notice of Demand dt.5-7-1gg4 issued byMandar Revenue rnspector' Balanagar Mandar dt.5-7-'1gg4 , demanding a sum ofRs 5'67'3gg/- consequen,y to suspend the Diskant order dr.21-7-1gg4 issued by
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Mandal Revenue lnspector, Balanagar, Mandal, R.R. District, pending disposal of
the writ petition.

Counsel for the Petitioner: Ms. V.UMA DEVI
Gounsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 18444 OF 1994

Between:

M/s. Cement Corporation of lndia Ltd., Tandur, Ranga Reddy Diskict rep. by
itS General Manager, Sri D.S.Bindra.

...PETITIONER
AND

1. The State of Andhra Pradesh, Revenue Department, Secretariat, Hyderabad.
2. The Mandal Revenue Officer, Tandur, Tandur Mandal, Ranga Reddy District.
3. The Mandal Revenue Inspector Tandur, Tandur Mandal, Ranga Reddy

District.

...RESPONDENTS

Petition under Article 226 ot the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to quash and set aside the Sec.8 of the Non-Agricultural Land Assessment Act and

the amendment made to the schedule of the said NALA ACT vide amendment

Act.Vlll of '1994, dt. 3-2-1994 as ultravires, unconstitutional and to declare the same

as null void and inoperative, consequently to quash and set aside the demand notice

issued by the Mandal Revenue Officer, Tandur, Ranga Reddy District, vide letter

No.1243194, dt.9-8-1994 addressed to the Chief General Manager of the Petitioner

Factory and to declare the said Demand Notice dt.9-8-1994 as null, void and

inoperative by issuing a writ of certiorari/mandamus or any other appropriate writ or

order or direction as the Hon'ble court may deems fit and proper in the

circumstances of the case-

LA. NO: 1 OF 1 994(WP MP. NO: 22638 OF 1994

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased suspend the
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operation of the Demand Notice dt9-8-1994 Rs 3'32'430/- issued by the Mandal

Revenue Officer, Tandur' Ranga Reddy District' pending disposal of the writ petition

Counsel for the Petitioner: SRI C'NIRANJAN RAg-.

ffi;:;i ii, i't 
" 

nl"p"no"nt"' sRl A'SUDARSHAN REDDY'"'-' itre ADvocATE GENERAL

WPNO: 196350F 1994

Between:

1. M/s. Venkateswara Hatcheries Limited' Thinmapur Unit' Mahaboobnagar
' 

a,.ir'", represented by its Assistant Manager (P&A)

2. M/s.Hyderabad Hatcnerie" p* t-tO ' Nandigaon' Mahaboobnagar district'

- 
,ept"."nteO by its Assistant Manager (P & A)

3. Mis Hyderabad H"t.h;;i;;- il"Ltj. Veedapaily, Mahaboobnagar district

Veerlapally, fr'fahaUooO""ag"a-r aitt'i"i 
'"p'etented 

by its Assistant Manager (P

a ft'tl Padmavati Hatcheries P\rt Ltd '- Veerlapally' Mahaboobnagar district

' 
r."pr"."n,"0 by its Asst Manager (P & A)

5. M/s. Padmavati Hatcneries iut 
't-tO 

' Nandigaon' Mahaboobnagar district'

represented by its Asst' Manager (P & A)

6. M/s. Bhagyalakshmi H"i"n"t"" P\rt' Ltd ' Thimmapur' Mahaboobnagar
- 

li.iria, refresenteo by its Asst' Manager (P & A)'

7. M/s. Bhagyalakshmi Hai"f'"''"' Pvt Ltd ' Mekaguda' Mahaboobnagar district'

' 
,"pr"."ni"O by its Asst Manager (P & A)

8. M/s Venkateswara iooO= a Feeds' immapur' mahaboobnagar district

represented by its Administrative Asst Manager ( P & A) 
...'ETIT.ONER

AND

Revenue Divisional Officer' Mahaboobnagar' Mahaboobnagar district'

nll-"nJ"i *"r"nue Officer, Kothur' Mahaboobnagar district'

Government of Andhra P;;.; represented by its Secretary' Agricultural

department, Secretariat, Hyderabad

Government of lndia, Mi";tt;-;i Agriculture & 
..lrrigation 

(Department of

;;;;;rt;; co-operation) Krishi Bhavan' New Delhi-110 00'1

...RESPONDENTS

1.

2
3

4

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be pleased
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to issue an order, direction or writ more particurarry one in the nature of writ of

mandamus

1) declaring the notices No Ht32g2lg4 dated 1 5-6-94 and No t1t3292l94 daled

20-6-1994 as illegal, incompetent arbitrary and without jurisdiction;

2) grant direction to the second respondent to declare the poultry farms and

ancillary operations as agricultural operations for the purpose of extending the

benefits on par with agricultural operations in terms of electricity tariff' labour' land

laws etc., as recommended by the fourth respondent in D O'No 43-95f S-LDT

(Vol.ll) dated 3'l -1 -1 981.

l.A. NOI 10F19 PMP. NO:241 90F 1994

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit fired in support of the petition, the High court may be pleased to suspend

the distraint order dated 28-10-1994 issued by the 2nd respondent seeking to

recoverRs.S,24,224-00fromthepetitionerspendingdisposalofthewritpetition.

Counsel for the Petitioners: SRI G'VIDYASAGAR' SENIOR COUNSEL

;;;;;;i ioi in" n""pondents: sRl A'sUDARSHAN-REDDY'
THE ADVOCATE GENERAL

WPNO:22314 oF 1994

Between:

M/s. Raiyalakshmi Minerals P\d Ltd ' rep by its Executive Director'

C.J"g";L.n S/o. Gopalakrishna rao' aged about 55 years' Regd Offlce at 5-

S0+, 
-Oivya 

Shakti Apartments, 7-'1-58' Ameerpet' Hyderabad - 16'

...PETITIONER

AND

1. The Principal Secretary Revenue to Government of A P Secretariat Buildings'

Hyderabad.
2. District Collector, Khammam'

3. Mandal Revenue lnspector Bonakal Mandal' Khammam District

...RESPONDENTS

PetitionunderArticle226ollheconstitutionoflndiaprayingthatinthe
circumstancesstatedintheaffidavitfiledtherewith'theHighCourtmaybepleased

to issue a writ or order or direction more particularly one in the nature of a writ of
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Mandamus declaring the action of the respondents in imposing the Non-agricultural

Assessment Tax of Rs. 62,600/- as per demand notice dated 8-11-1994 issued by

the 3'd respondent in respect of S.No.401, 25 acres 4 guntas of Lakshmipuram

village, Bonakal Mandal Khammam District, as illegal, ultravires of the constitution of

lndia.

l.A. NO: 1 OF 1994(WPMP. NO ;27813 0F 1994)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to stay all

further proceeding in pursuance of the demand notice dated 08-11-1994 for a sum of

Rs. 62,600/- issued by the 3'd respondent herein, pending disposal of the above writ

petition.

l.A. NO:2 OF 1994(WPMP. NO:28336 oF 1994)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to permit the

petitioner to amend the writ affidavit after para 7 as7 (a) in the W.P.No.22314 of

1 994 as follows-

"7(a) I submit that the definition of owner in Section 2 (J) was amended by

legislation by A.P. Act 28 of 1974 with elfect 1-7'74 with this amendment following

words are included" and also includes in respect of the land owned by the State

Government and Central Government.

(i) a lessee, if the land has been leased out by that Government for

any commercial, industrial or other non-agricultural purpose; and

(ii) a local authority, if the land is vested in the local authority and

used for any commercial industrial or other non-agricu ltura I

The legislative competance of the amendment or the section 2 (J) of the Act

was challenged in this writ petition.

I further submit that the inclusion of lessee in the definition of owner is against

the concept of lessee itself, the owner is one who entitled to receive rent are profit,

whereas lessee always pays the rent to the owner therefore the definition of owner is

in consistent, hence inclusion of lessee as a owner in definition or section 2 (J) of the
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said Act by virtue of amended Act 28 of 1974 is to liable to bestruck down by this

Hon'ble court.

I further submit assuming for a movement without admitting that the amended

Act is valid, still the lessee intended by the legislation in the section 2 (J) of the Act is

different from the lessee contemplated in Mines and Mineral Development Act. The

petitioner is a lessee as contemplate in the mines and Mineral development Act and

is liable to be taxed as per the Mines and Mineral Development Act and not as per

NALA Act, the state Legislature has no power to enact any legislation touching the

field of activity of wines and Mineral Development Act, therefore levy of NALA

Assessment on the petitioner herein is without any authority of law".

l.A. NO: 1 OF 1995 MPMP. NO: 1724 0F 1995)

Petition under section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to extend the

time granted in wP.MP.No.27813t1994 in WP.No.22314 of 1994 dated 30-12-1994

upto 28-02-'t994.

Counsel for the Petitioner: SRI D.GOPAL RAO
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 22946 OF 1994

Between:

M/s. Kanosika Laboratories Ltd. Plot No.45, Nagarjuna Hills, Panjagutta'

Hyderabad 500482 Location: Survey No. 55, Masjidpura, Shameerpet

Mandal, R.R. District rep. by its Executive Director Sri Harshvardhan Sikaria,

S/o R.A. Sikaria, aged about 26 years.

...PETITIONER
AND

1. The State of Andhra Pradesh represented by its Secretary Revenue

Department, Secretariat Hyderabad.

2. The Mandal Revenue lnspector, Shameerpet Mandal, Ranga Reddy District'

...RESPONDENTS
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Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

to quash and set aside sec.8 of the Non-Agricultural Land Assessment Act, 1g63

and the amendment made to the schedule of the said NALA Act vide amendment

Act 8/94, published in A.P. Gazette on 3-2-1994 which came into force w.e.f.

1 .7.1 993 as ultravires, unconstitutiona I and to declare the same as null, void and

consequently to quash and set aside the demand notice dt. 4.7 1gg4 of Mandal

Revenue lnspector, shamirpet (Respondent No.2 demanding an amount of Rs.

13,9341- towards arrears and Rs. 18,3341 for the year 94-95 totallng to Rs. 32,268/-
issued to M/s. Kanosika Laboratories ltd., Masjidpura, shameerpet, Hyderabad, and

to declare the said notices as null, void and inoperative by issuing a writ of
certiorari/mandamus or any other appropriate writ or order or direction as the Hon,ble

Court may deem fit and proper in the circumstances of the case.

l.A. NO: 1 OF 19g4(WPMP. NO : 28589 OF 1994)

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend

the operation of the amendment made to A.p Non-Agricultural Land Assessment
Act, 1963 vide amendment Act 8 of 't994 published on 3.2.1994 in A.p. Gazette,
which came into force w.e.f 1.7.1g93, thereby to suspend the operation of the
demand notice, dated 4.7.1994 of MRl, shamirpet (Respondent No.2) issued to M/s.

Kanosika Laboratories Limited, Masjidpura, shameerpet Mandal, Ranga Reddy
District, demanding an amount of Rs. 13,934/- towards arrears and Rs. 1g,334/- for
the year 94-95.

consequently to restrain the respondents from coflecting any amounts
pursuant to the impugned amendment to the schedule of NALA Act 1963 vide
amendment Act 8/94 by state of A. p., for the period covering from 1 .7.1gg3 onwards
pending disposal of the writ petition.

Counsel for the Petitioner: SRI C.NIRANJAN RAO
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL
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WP NO: 22965 0F 1994

Between:

M/s. Pennar steers Ltd., rsnapur Viilage, patancheru Mandar, Medak District,
rep. by its Generar-Manager, works, sri r.V.pavitran, S/o.Late Kunni Raman,
aged about 54 years.

AND 
...PET|TIONER

1. The State of Andhra pradesh, rep. by its Secretary, Revenue Department,
Secretariat, Hyderabad.

2. The Mandal Revenue lnspector, patancheru, Medak District.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

to quash and set aside sec.8 of the Non-Agricultural Land Assessment Act, 1963
and the amendment made to the schedure of the said NALA ACT vide amendment
Act 8/94, published in A.p.Gazette on 3-2-1994 which came into force w.e.f.
1-7-1993 as ultravires, unconstitutional and to declare the same as null, void and
consequently to quash and set aside the demand notice dt. .16-10-1gg3 & 1-7-19g4
issued to M/s. Pennar steers Ltd., by Mandar Revenue rnspector, patancheru,

Medak District, demanding an amount of Rs.2,o12t- and to declare the said notice as
null, void and inoperative by issuing a writ of certiorari/mandamus or any other,
appropriate writ or order or direction as the Hon'ble court may deem fit and proper in
the circumstances of the case.

l.A. NO: 1 OF 19g4(WPMP. NO: 28609 OF 19941

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend
the operation of the amendment made to A.p. Non-Agricultural Land Assessment
Act, 1963 vide amendment Act 8 of 1994 published on 3-2-1994 in A.p. cazette,
which came into force w.e.f . 1-7-1994. thereby to suspend the operation of the
demand notice dt.1-7-1994 of Mandal Revenue lnspector, patancheru (Respondent
No. 2) is sued to M/s. Pennar Steels Ltd., having its factory at patencheru.
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consequen,y to restrain the respondents from corecting any amounts
pursuanr to the impugned amendment to the schedure of NALA Act, 1g63 vide
amendment Act g/94 by state of Andhra pradesh for the period covering from
1-7-1993 onwards pending disposal of the writ petition.

Counsel for the Petitioner: SRI C.NIRANJAN RAO
Counsel for the Respondents: SRI A.SUDAiiief neOOV,

THE ADVOCATE GENERAL

WP NO: 22966 0F 1994

Between:

M/s. Bajaj sevashram Limired 17-1-201-8, Saidabad, HYDERABAD: 500659,Rep by its senior Executive Sri B.L.Maheshwari, aged 57 years s/o sriLaxmi narayana,

...PETITIONER/PETITIONERS

AND

1 . The State of Andhra pradesh represented by its Secretary, Hyderabad.2. The Mandal Revenue lnspector Charminar, lyOenngeO

...RESPONDENT/RESPONDENTS

Petition under Articre 226 0f the constitution of India praying that in the
circumstances stated in the affidavit fired therewith, the High court may be preased
to quash and set aside Sec. g of the Non-Agricurturar Land Assessment Act, 1963
and the amendment made to the schedure of the said NALA Act vide amendment
Act 8/94, pubrished in A p.Gazette on 3.2. 1994 which came into force w.e.f. 1 .7. i 993
as urtravires, unconstitutionar and to decrare the same as nufl, void and consequenfly
to quash and set aside the demand notice, dated 3.10..,,gg4 demanding an amount
of Rs 4'2ggl- of Mandar Revenue rnspector, charminar (Respondent No.2) issued to
Bajaj sevashram Ltd. having its factory at Madanapet, charminar and to declare the
said notices as null, void and inoperative by issuing a writ of certiorari/ mandamus or
any other appropriate writ or order or direction as the Hon,bre court may deem fit
and proper in the circumstances of the case.
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I.A. NO: 10F19 PMP. NO: 28610 OF 1994)

Petition under section 1s1 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend
the operation of the amendment made to A.p. Non-Agricultural Land assessment
Act, 1963 vide amendment Act g of 1994 pubrished on 3.2.1994 in A.p. Gazette,
which came into force w.e.f. 1 .7.1gg3, thereby to suspend the operation of the
demand notice dated 3.10.'r994 of Mandar Revenue rnspector, charminar
(Respondent No.2) issued to M/s. Bajaj Sevashram Limited, having its factory at
Madannapet, Charminar, demanding an amount Rs 4,2g9l_

consequentry to restrain the respondents from coflecting any amounts
pursuant to the impugned amendment to the schedule of NALA Act 1963 vide
amendment Act 8/94 by state of A.p., for the period covering from 1.7.19g3 onwards
pending disposal of the writ petition.

Gounsel for the Petitioner: SRt C.NIRANJAN RAO
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO:2296I OF 1994

Between:

M/s. lcl lndia Limited, Post Bag No. 1, Baranagar Hyderabad: 500 037 rep. by
its Works Manager Sri Adnam Ahmad, aged 35 years, S/o. Sri Mahboob
Ahmed

...PETITIONER
AND

1 . The state of Andhra pradesh Represented by its secretary, Revenue
Department, Secretariat Hyderabad.

2. The Mandal Revenue lnspector, Balanagar, Ranga Reddy District

...RESPONDENTS

Petition under Articre 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased
to quash and set aside sec. 8 of the Non-Agricultural Land Assessment Act, 1g63
and the amendment made to the schedule of the said NALA Act vide Amendment
Act 8/94, published in A.P.Gazettee on 3.2.1994 which came into force w.e.f.
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1.7.1993 as ultravires, unconstitutional and to declare the same as null, void and
consequently to quash and set aside the demand notice dated 26.07.1gg4
demanding an amount of RS. 34,043/- MRI (Respondent No.2) issued to M/s .lcl
lndia Ltd., having its factory at balanagar, Hyderabad, and to declare the said notices
as null, void and inoperative by issuing a writ of certiorari/mandamus or any other
appropriate writ or order or direction as the Hon'ble court may deem fit and proper in

the circumstances of the case.

l.A. NO:1OF 1994(WP MP, NO:28612 OF 19941

Petition under Section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend
the operation of the amendment made to A.p. Non-Agricultural Land Assessment
Act, 1963 vide amendment Act B of 1994 published on 3.2.1994 in A.p. Gazette,
which came into force w.e.f. 1 .7.'1 gg3, thereby to suspend the operation of the
demand notice dated 26.7.1994 of Mandar Revenue lnspector (Respondent No.2)
issued to Mis. lcr rndia Limited, having its Factory at Baranagar, Ranga Reddy
District, Hyderabad, demanding an amount of Rs.34,043/_

consequentry to restrain the respondents from colecting any amounts
pursuant to the impugned amendment to the schedule of NALA Act 1963 vide
amendment Act 8i94 by state of A. p. , for the period covering from 1 .7. 1 993 onwards
pending disposal of the writ petition.

Counsel for the Petitioner: SRI C.NIRANJAN RAO
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL
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WP NO: 22971 OF 1994

Between:

M/s. Diana Hotels Limited, Green Land, Begumpet, Hyderabad 500016, rep.
by its Managing Director Sri A.Murali Krishna Reddy, age 40 years, S/o Sri
A.Sankar Reddy

...PETITIONER
AND

1. The State of Andhra Pradesh represented by its Secretary, Revenue
Department, Secretariat, Hyderabad.

2. The Mandal Revenue lnspector, Ameerpet, Hyderabad.

...RESPONDENT

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to quash and set aside sec.8 of the Non-Agricultural Land Assessment Act, 'l g63

and the amendment made to the schedule of the said NALA ACT vide amendment

Act 8/94 published in A.P. Gazette on 3.2.1994 which came into force w.e.f. 1.7.1993

as ultravires, unconstitutional and to declare the same as null, void and consequenfly

to quash and set aside the demand notice dt. 29.9.1994 demanding an amount of
Rs. 13,000/- of Mandal Revenue lnspector, Ameerpet, Respondent No. 2, Zone
No.Vl, Hyderabad, issued to M/s. Diana Hotels Ltd., Begumpet, Hyderabad, and to
declare the said notices as null, void and inoperative by issuing a writ of
certiorari/mandamus of any other appropriate writ or order or direction as the Hon'ble

Court may deem fit and proper in the circumstances of the case.

l.A. NO: 'l OF 1994(WPMP. NO: 28615 OF 19941

Petition under section 15'l cPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend

the operation of the amendment made to A.P. Non-Agricultural Land Assessment

Act, 1963 vide amendment Act 8 of 1994 published on 3.2.1994 in A.p. Gazette,

which came into force w.e.f. 1 .7.1 993, thereby to suspend the operation of the
demand notice dated 29.9.1994 of Mandal Revenue lnspector (MRl), Ameerpet,
(Respondent No.2) Zone No. Vl, Hyderabad, issued to M/s. Diana Hotels Limited,

Begumpet, Hyderabad, demanding an amount of Rs.13,000/-
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Consequenfly to restrain the respondents from collecting
pursuant to the impugned amendment to the schedule of NALA
amendment Act gl94 by State of A.p., forthe period covering from 1.7
pending disposal of the writ petition.

Counsel for the petitioner: SRI C.NIRANJAN RAOCounset for the Respondents: SRt A.SUDA'iSiA--f.f neOoV,
THE ADVOCATE GENERAL

any amounts

Act 1963 vide

.1 993 onwards

WP.NO: 22973 0F 1994

Between:

1. The State of Andhra pradesh
Department, Secretariat Hyderabad

represented by its Secretary Revenue

The Mandal Revenue lnspector, Mangapet, Warangal District

...RESPONDENTS

Andhra Pradesh Rayons ltd K:malaeuram, Mangapet Mandal, WarangalDistrict, rep. by its Secretary Sri B ff"rinrrrn,'rg" 3g years, S/o SriH.Bhuthatingam.

AND ...PET!T!oNER

2

Petition under Articre 226 0f rhe constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may be preased
to quash and set aside Sec. g of the Non-Agricurturar Land Assessment Act, 1g63and the amendment made to the schedure of the said NALA Act vide amendment
ActSrg4 pubrishedinA.p. Gazette on3.2.lgg4whichcameintoforcew.e.f. 

1.7.19g3
as urtravires, unconstrtutionar and to decrare the same as nur, void and consequenay
to quash and set aside the demand notice dt. 14.4.1gg4 and 30.g. 1 gg4 demanding
an amount of Rs 5'70,045-78p as Rs. 7,50,060-20p respectivery Mandar Revenuelnspector' Mangapet (Respondent No.2) issued to M/s. Andhra pradesh Rayons
Ltd ' having its factory at Kamarapuram Township, warangar Dist., and to decrare thesaid notices as null, void and inoperative by issuing a writ of certiorari/Mandamus orany other appropriate writ or order or direction as the Hon,bre court may deem fitand proper in the circumstances of the case.
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l.A. NO: 1 0F 1994(WPM P. NO: 28617 OF 1994)

PetitionunderSectionl5lCPCprayingthatintheCircumstancesstatedinthe

affidavit filed in support of the petition, the High Court may be pleased to suspend

theoperationoftheamendmentmadetoA.P.Non-AgriculturalLandAssessment

Act,1963videamendmentAct8of1994publishedon3.2.1994inA..P'Gazette'

which came into force w.e.f 171993, thereby do suspend' the operation of the

demandnoticedatedl4-4.1gg4,and30'08'lgg4ofMRlMangapet(Respondent

Ho.2). issued to M/s. Andhra Pradesh Rayons Limited' having its factory at

Kamalapuram Township, Warangal District Demanding an amount of Rs 5'70'045-

78p and Rs. 7,50,060-20p respectively

Consequently to restrain the respondents

pursuant to the impugned amendment to the schedule of NALA Act 1963 vide

amendmentAct8/g4byStateofA.P.,fortheperiodcoveringfroml.T.lgg3onwards

pending disposal of the writ petition'

Counsel for the Petitioner: SRI C'NIRANJAN RAO

a;;;i for the Respondents: sRl A'SUDARSHAN REDDY'
THE ADVOCATE GENERAL

WP NO:229740F 1994

Between:

from collecting anY amounts

M/s. Sponge lron lndia Ltd, Palwancha, Khammam District rep by its

Corp"ny Secretary Sri P.V.Subba Rao, age 41 years' S/o. Late Sri Janaki

Ramaiah

-..PETITIONER

AND

.1 . The state of Andhra Pradesh rep. by its Secretary, Revenue Department'

Secretariat, HYderabad.

2. The Revenue Divisional Officer Palwancha' Khammam Dist'

3. The Mandal Revenue lnspector, Palwancha' Khammam Dist'

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybepleased

toquashandsetasideSec.SoftheNon.AgriculturalLandAssessmentAct,,t963
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and the amendment made to the schedule of the said NALA ACT vide amendment

Act. 8/94, published in A.P.Gazette on 3-2-1994 which came into force w.e.f.1-7-93

as ultravires, u nconstitutional and to declare the same as null, void and consequently

to quash and set aside the demand notice dt.18-8-'1994 of Revenue Divisional

officer, Paloncha and dt.17-9-1993 of MBl, Khammam (Respondent No.2) issued to

M/s Sponge lron lndia Ltd., having its factory at Palwancha, Khammam District and

to declare the said notices as null, void and inoperative by issuing a writ of

certiorari/mandamus or any other appropriate writ or order or direction as the Hon'ble

court may deems fit and proper in the circumstances of the case.

l.A. NO: 1 OF 1994(WPM P. NO: 28618 OF 1994)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to suspend

the operation of the amendment made to A. P. Non-Agricultural Land Assessment

Act. 1963 vide amendment Act 8 of 1994 published on 3.2.1994 in A.P.Gazette,

which came into force w.e.f. 1 .7.'l 993, thereby to suspend the operation of the

demand notice dated '17.9.1993 of Mandal Revenue lnspector, Palwancha -

(Respondent No.3) and Revenue Divisional Officer dt. 1 8.8.1 994 Palwancha,

(Respondent No.2) issued to M/s. Sponge lron lndia Ltd. at Palwancha, demanding

an amount Rs. 3,22,3051

Consequently to restrain the respondents from collecting any amounts

pursuant to the impugned amendment to the schedule of NALA Act 1963 vide

amendment Act 8/94 by State of Andhra Pradesh for the period covering from

1 .7.1 993 onwards pending disposal of the writ petition.

Counsel for the Petitioner: SRI C.NIRANJAN RAO
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL
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WP NO: 22975 OF 1994

Between:

M/s. Godavari Explosives Pvt. Ltd. 202 & 203, Minerva Complex 2nd floor,
S.D. Road Secunderabad rep. by its Chairman, Sri A.N.Gupta, aged 50 years,
S/o Sri B.N. Gupta.

...PETITIONER
AND

1. The State of Andhra Pradesh represented by its Secretary revenue
Department, Secretariat Hyderabad.

2. The Mandal Revenue lnspector, Yadagirigutta, Nalgonda Dist.

.,.RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to quash and set aside Sec.8 of the Non-Agricultural Land Assessment Act, 1963

and the amendment made to the schedule of the said NALA Act vide amendment

Act 8/94, published in A.P. Gazette on 3.2.1994 which came into force w.e.f.

1.7.1993 as ultravires, unconstitutional and to declare the same as nut, vold and

consequently to quash and set aside the demand notice dt. 13.7.1994, demandlng

an amount of Rs.68,778-60, issued by Mandal Revenue lnspector, Yadagirigutta

(Respondent No.2) issued to M/s. Godavari Explosives Pvt. Ltd., having its factory

at Peddakandakur Village, and to declare the said notices as null, void and

inoperative by issuing a writ of certiorari/ mandamus or any other appropriate writ;

order or direction as the Hon'ble Court may deem fit and proper in the circumstances

of the case.

l.A. NO: 1 OF 1994(WPMP. NO:28619 OF 1994)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to suspend

the operation of the amendment made to A.P. Non-Agricultural Land Assessment

Act, 1963 vide amendment Act 8 of 1994 published on 3.2.1994 in A.P. Gazette,

which came into force w.e.f.1.7.1993, thereby to suspend the operation of the

demand notice dated 13.7.1994 of Mandal Revenue lnspector, Yadagiri-gutta



(Respondent No.2) issued to M/s. Godavari Exprosives private Limited demanding
an amount of Rs. 69,779_60p. at peddakandakur Village.

Consequenfly to restrain the respondents from collecting
pursuant to the impugned amendment to the schedule of NALA
amendment Act 8/94 by State of A.p,, for the period covering from 1.7
pending disposal of the writ petition.

Counsel for the petitioner: SRI G.NIRANJAN RAOCounsel for the Respondents: SRI A.SUDARSiaII neOOv,
THE ADVOCATE GENERAL
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AND

any amounts

Act 1963 vide

. 1 993 onwards

WP NO i 22976 oF 1994

Between:

M/s Nitco Tires & Marbre Inds., (Andhra) private Limited 85, rDA, Jeedimefla,Ranga Reddy District, Rep by its authorised ,"pre."n,",,r" Ms K.p.Usha,aged 34 years, d/o. Sri K.A.parameswaran.

,.,PETITIONER

1

2

The State of Andhra pradesh
Department, Secretariat Hyderabad

represented by its Secretary Revenue

The Mandal Revenue lnspector euthbullapur, Ranga Reddy District

...RESPONDENTS

Petition under Articre 226 0f the constitution of India praying that in the
circumstances stated in the affidavit fired therewith, the High court may be preased
to quash and set aside sec.B of the Non-Agricurturar Land Assessment Act, 1g63
and the amendment made to the schedure of the said NALA Act vide amendment
Act 8/94' pubrished in A p. Gazettee on 3.2,1 gg4 which came into force w.e.f.171993 as urtravires, unconstitutionar and to decrare the same as nu[, void andconsequen'y to quash and set aside the demand notices dated 24.g.1gg4
demanding an amount of Rs. 26,701l_ of MRl, euthbullapur (Respondent No. 2)issued to Mis. Nitco Tires & Marbre rndustries (Andhra) pvt. Ltd., havings its factoryat Jeedime'a and to decrare the said notices as nur, void and inoperative by issuinga writ of certiorari/mandamus or any other appropriate writ or order or direction asthe Hon'ble Court may deem fit and proper in the circumstances of the case.
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l.A. NO: 1 oF 1994(WPMP. NO:28620 0F 1994t

Petition under section 15'r cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be preased to suspend
the operation of the amendment made to A,p. Non-Agricurturar Land Assessment
Act, 1963 vide amendment Act 8 of .1994 published on 3,2.1994 in A.p.Gazefte,
which came into force w.e.f.1 .7,1gg3, thereby to suspend the operation of the
demand notice dated 24.8.1994 of MRr, euthbuilapur (Respondent No.2) issued to
M/s. Nitco Tires & Marbre rndustries (Andhra) pvt. Ltd., demanding an amount of Rs.
26,7011- at Jeedimefla lndl., Area, Ranga Reddy District.

consequenry to restrain the respondents from corecting any amounts
pursuant to the impugned amendment to the schedure of NALA Act 1963 vide
amendment Act g/94 by State of A.p. for the period covering from .r.7.1gg3 

0nwards
pending disposal of the writ petition.

Counsel for the petitioner: SRt C.NIRANJAN RAO
Counsel for the Respondents: SRI A.SUDARSiaT neOOy,

THE ADVOCATE GENERAL

WP NO:42I OF 1995

Between:

Sirpur Paper Mills Ltd. Rep. by its Deputy Manager (Estates)

...PETITIONER
AND

1. The Secretary, Revenue Dept., Govt. ofAp, Hyderabad.
2. The Mandal Revenue Officer, Kagaz Nagar Mandal, Adilabad District.3. The Mandal Revenue lnspector O/o the Mandal Rev. Officer, Kagaz

Nagar Mandal, Adilabad Dist.

...RESPONDENTS

Petition under Articre 226 0r the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be preased
to issue a writ more in the nature of mandamus decraring the order of the
Respondent No.2 dated 21-12-94 as iilegar and consequenfly decrare the order
dated 5-1-95 as unenforceable

I

I

I
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l.A. NO: 1 OF 1995(WPMP. NO:464 OF 1995)

Petition under Section 15'1 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to stay all the

further proceedings pursuant to the order dated 5-1-1995 of the Respondent No. 2,

pending final disposal of the main writ petition.

Counsel for the Petitioner: SRI C.RAMANANDA VITTAL
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 720 OF 1995

Between:

M/s. Barium Chemicals Ltd., Ramavaram Post, Kothagudem Khammam Dt.
rep by its Commercial Officer, Umesh Bhatnagar S/o. Laxman Bhatnagar,
aged about 38 years.

...PETITIONER
AND

1. The State of Andhra Pradesh rep. by its Secretary, Revenue Department,
Secretariat, Hyderabad.

2. Mandal Revenue Officer, Kothagudem, Khamnam District.
3. The Mandal Revenue lnspector Kothagudem, Khammam District.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to quash and set aside the Sec.8 of the Non-Agricultural Land Assessment Act and

the amendment made to the schedule of the said NALA Act vide amendment Act Vlll

of 1994 dated 3.2.194 as ultravires, unconstitutional and to declare the same as null,

void and inoperative consequently to set aside the demand notice dated 22.10.1994

issued by the Mandal Revenue lnspector, Kothagudem, Khammam District,

demanding an amount of Rs.44,5171- and to declare the said Demand notice dated

2210.1994 as null, void and inoperative by issuing a writ of certiorari/mandamus or

any other appropriate writ or order or direction as the Hon'ble Court may deem fit

and proper in lhe circumstances of the case.
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LA. NO: 1 OF 1995(WPMP. NO:824 oF 19951

Petition under section 1sl cPc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased suspend the

operation of the demand notice dt.22-10-1994 issued by the Mandal Revenue

lnspector, Kothagudem, Khammam Dt. pending disposal of the writ petition.

Counsel for the Petitioner: SRI C.NIRANJAN RAO
Counsel forthe Respondents: SRt A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 733 OF 1995

Between:

M/s. Uma Vijaya Saw Mill, rep. by its Partner- Natwar Lal patel, S/o. pachan
Bhai Patel, Age:38 years, Ro. Khammam, Khammam District.

...PETITIONER
AND

1. Revenue Divisional Officer, Khammam, Khammam District.
2. Mandal Revenue Officer, Khammam (Urban )Mandal, Khammam, Khammam

District.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue an appropriate writ, order or direction, preferably one in the nature of writ of
certiorari, calling for the records relating to the impugned Demand Notice of the
Respondents dated 1-6-1994 issued under sec. 4 of A.p. Non-Agricultural Land

Assessment Act, 1963, levying and demanding a sum of Rs. 47g1-00 in respect of
the petitioner's land to an extent of 3622 Sq.Mts. situated at H.No.4-2-237 & 239 in

Khammam Town and District, and Quash the same.



Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased suspend the

operation of the lmpugned Demand Notice of the Respondents dated 1-5-1994

issued under sec. 4 of A P Non-Agrl Land Assessment Act' 1963' levying and

demandingasumofRs.4TSl-00inrespectofthePetitioner.slandtoanextentof

3622 Sq. Mts. situated at H.No4-2-237 &238 in Khammam Town and District'

pending disposal of the Writ Petition'

Counsel for the Petitioner: SRI P'V'RAVINDRA !1t]yAR
il;;;i io, itt" n""pondents: SRI A'sUDARSHANREDDY'

THE ADVOGATE GENERAL
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l.A. NO: 10F1995(WPM P. NO:841 0F 1995)

WP NO: 1083 0F 1995

Between:

M/s. Associated Cement ComPanies

Mancherial, Adilabad District, rep'

Venkateshwar Rao

AND

Ltd., Mancherial

by its Accounts

Cement
Officer,

Works,
Sri Y.

...PETITIONER

l.GovernmentofAndhraPradesh,rep.byitssecretary'RevenueDepartment'
Secretariat, HYderabad'

2. Revenue Divisional Officer, Mancherial' Adilabad District'

i. frlanOat Revenue Officer, Mancherial' Adilabad District'

4. Mandal Revenue lnspector, Mancherial' Adilabad District'

...RESPONDENTS

Petition under Article 226 ot the Constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith'theHighCourtmaybepleased

toissueanorder,directionorawritparticularlyoneinthenatureofWR|ToF
MANDAMUS declaring Sec 3 of the Andhra Pradesh Non Agricultural Land

Assessment (Amendment) Act, 1994 amending 8 of the Non Agricultural Land

AssessmentAct,lg63asultravires,voidandinvalidandalsodirecttherespondents

not to levy tax on areas covered by mines'
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l.A. NO: 1 OF 1995(WPMP. NO: 1281 OF 1995)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to stay the

operation of the Notice of demand in Rc.No.MRI/MNCUNALA/94 dt. 3.1.95 issued

by the 4th respondent pending disposal of the above W.P.

Counsel for the Petitioner: SRI K.SRINIVASA MURTHY
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 1802 OF 1995

Between:

Ms. Hindustan Magnetics Ltd., 6th floor, Progressive Towers Khairatabad,
Hyderabad, rep. by its Company Managing Director Sri Koneru Srinivas S/o.
K.Lakshmaiah, aged about 34 years.

...PETITIONER
AND

1. The State of Andhra Pradesh, Rep. by its Secretary Revenue Department,
Secretariat Hyderabad.

2. The Mandal Revenue lnspector, Jinnaram Mandal, Medak District.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to quash and set aside Sec.8 of the Non-Agricultural Land Assessment Act, 1963

and the amendment made to the schedule of the said NALA ACT vide amendment

Act 8/94, published in A.P.Gazettee on 3.2.1994 which came into force w.e.f.

1.7.1993 as ultravires, unconstitutional and to declare the same as null, void and set

aside the demand notice dated 23.12.1994 demanding an amount of Rs. 34,6'10/-

MEl, Jinnaram (Respondent No.2) issued to M/s Hindustan Magnetics Ltd. Having its

factory at Kazipally (V), jinnaram (M), Medak District, Hyderabad and to declare the

said notices as null, void and inoperative by issuing a writ of certiorari/mandamus or

any other appropriate writ or order or direction as the Hon'ble Court may deem fit

and proper in the circumstances of the case.
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l.A. NO: 1 OF 1995(WPMP. NO: 2238 0F 1995)

Petition under Section 151 cPc praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to suspend

the operation of the amendment made to A.p. Non-Agricultural band Assessment

Act, 1963 vide amendment Act 8 of 1994 published on 3-2-.1994 in A.p. Gazette,

which came into force w.e.f. 1-7-1993, thereby to suspend the operation of the

demand notice dated 23-12-1994 of Mandal Revenue lnspector, Jinnaram Mandal,

Medak District (Respondent No.2) issued to M/s. Hindustan Magnetics Ltd., having

its Factory at Kazipally village, Zinnaram Mandal, Medak District, demanding an

amount of Rs. 34,6101 towards the balance years g3-g4 & g4-9S.

Consequently to restrain the respondents from collecting any amounts
pursuant to the impugned amendment to the schedule of NALA Act 1963 vide

amendment Act 8/94 by State of Andhra pradesh for the period covering from 1-7-

1 993 onwards pending disposal of the writ petition.

Counsel for the Petitioner: SRI C,NIRANJAN RAO
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 1810 OF 1995

Between:

M/s. Cement Corporation of lndia Ltd., Adilabad Cement Factory, Adilabad :

504 003 Rep. by its General Manager, Sri Atal Behari Kaushal, aged about 54
yrs., S/o. Sri B C.Kaushal.

...PETITIONER
AND

1. The State of Andhra Pradesh, Represented by its Secretary, Revenue
Department, Secretariat Hyderabad.

2. The Revenue Divisional Officer Adilabad, Adilabad District,
3. The Mandal Revenue Officer, Adilabad, Adilabad District.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased
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to quash and set aside sec.B of the Non-Agricultural Land Assessment Act, 1963
and the amendment Act B/94, pubrished in A.p.Gazettee on 3.2.1g94 which came
into force w.e.f. 1.7.1993 as ultravires, u nconstitutional and to declare the same as
null, void and consequently to quash and set aside the demand notice at. 2g.10.g4
demanding an amount of Rs.42,426t- as balance amount for the residential area and
an amount of Rs.1 ,96,650/- as balance amount for industrial and mining areas of
Revenue Divisional officer, Adilabad (Respondent No.2) issued to M/s. cement
corporation of lndia Limited having its factory at Adilabad and to declare the said
notices as null, void and inoperative by issuing a writ of certiorari/mandamus or any
other appropriate or order or direction as the Hon'ble court may deem fit and proper
in the circumstances of the case.

l.A. NO: l OF 1 99s(WP MP. NO: 2246 OF 'l 99s

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend
the operation of the amendment made to A.p. Non-Agricultural Land Assessment
Act, 1963 vide amendment Act I of 1994 published on 3.2.1994 in A.p.Gazette,
which came into force w.e.f 01.7.1g93 thereby to suspend the operation of the
demand notices dated 28.10.1994 of Revenue Divisional officer, Adilabad
(Respondent No.2) issued to M/s. cement corporation of lndia Ltd., Adilabad.
Demanding an amount of Rs. 1,96,6501 and demand notice dt: 2gl10/1994 of Rs.
42,4261- towards the balance amount for its industry and mining areas and
residential areas respectively.

consequently to restrain the respondents from colecting any amounts
pursuant to the impugned amendment to the Schedule of NALA ACt 1963 vide
amendment Act 8/94 by state of A.p. for the period covering from 1.7.1993 onwards
pending disposal of the writ petition.

Counsel for the Petitioner: SRI C.NIRANJAN RAO
Gounsel for the Respondents: SRt A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

I
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WP NO: 1814 OF 1995

Between:

M/s. Unicorn Organics Limlted, Waddepalli, Hanumakonda, Warangal, rep. by

its Managing Director, Sri Atul Sanghani, age 36 yrs, S/o. Sri Bhanu

C.Sanghani.

...PETITIONER
. AND

'1 . The State of Andhra Pradesh, Rep. by its Secretary, Revenue Department,

SecretariaV Hyderabad.
2. The Mandal Revenue lnspector, Hanamkonda Mandal Warangal District.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to quash and set aside Sec.8 of the Non-Agricultural Land Assessment Act, 1963

and the amendment Act 8/94, published in A.P. Gazettee on 3-2-1994 which came

into force w.e.f. 1-7-1 993 as ultravires, u nconstitutional and to declare the same as

null, void and consequently to quash and set aside the demand notlce dt. 7-9-1994

demanding an amount of Rs.53,450/- of Mandal Revenue lnspector, Hanamkonda

(Respondent No.2) issued to M/s, Unicorn Organics Ltd., having its Factory at

Waddepalli Vg., Hanamkonda Mandal, Warangal Dist., and to declare the said

notices as null, void and inoperative by issuing a writ of certiorari/mandamus or any

other appropriate or order or direction as the Hon'ble Court may deem fit and proper

in the circumstances of the case.

l.A. NO: 1 OF 1995 (WPMP. NO: 2252 OF 1995)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to suspend

the operation of the amendment made to A.P. Non-Agricultural Land Assessment

Act, 1963 vide amendment Act 8 of 1994 published on 3.2.1994 in A.P. Gazette,

which came into force w.e.f. 1 .7.1993, thereby to suspend the operation of the

demand notice dated 7 9.1994 of Mandal Revenue lnspector, Hanamkonda Mandal

(Respondent No.2) issued to M/s. Unicorn Organics Limited having its factory at
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WaddePalli,

Rs.53,450/-

Hanumakonda Mandal, warangal Diskict demanding an amount of

Consequently to restrain the respondents from collecting any amounts

pursuant to the impugned amendment to the schedule of NALA Act 1963 vide

amendment Act 8/94 by State of Andhra Pradesh for the period covering from

1.7.1993 onwards pending disposal of the writ petition'

Counsel for the Petitioner: SRI C'NIRANJAN RAO

a;;;;;ifor the Respondents: sRl A'SUDARSHAN REDDY'
THE ADVOCATE GENERAL

WP NO:2064 0F 1995

Between:

Sri Mamtha Ginning Factory, Adilabad, rep' by Bajrang lal S/o Gulabchand'

aged 45 Years, R/o Adilabad'

Sri venkateswara Ginning and Pressing Factory No-|, Adilabad, by Bajranglal'

So Gulabchand, aged 45 years, R/o Adilabad'

Sri Venkateswara Ginning and Pressing Factory-ll' Adilabad' rep' by

Bajrangial So Gulabchand, aged 45 years' Rl/o Adilabad 
...'ET,T.ONER

AND

,1 . The State of Andhra Pradesh, rep. by its Secretary, Revenue Department,

Secretariat, HYderabad.

2. The Revenue Divisional officer, Adilabad' Adilabad District

3. The Mandal Revenue officer, Adilabad' Adilabad Dist'

...RESPONDENT

Petition under Article 226 of the Constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybepleased

to quash and set aside section of the Non-Agricultural Land Assessment Act 1963

and the amendment made to the Schedule of the said NALA Act vide amendment

ActS/g4publishedinA..Gazetteon3-2-lgg4whichcameintoforcew,e.f',1-7-93as

ultravires,unconstitutionalandtodeclarethesameasnull'voidandconsequentlyto

quash and set aside the demand notices dated 28-10-1994 issued by 2nd

respondenthereintothepetitionershereinandtodeclarethesaidnoticesasnull,

voidandinoperativebyissuingawritofCertiorari/Mandamusoranyother

1

2

3
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appropriate writ or order or direction as the Hon,ble court nay deem fit and proper in
the circumstances of the case

t.A. NO: 1 0F 1995 WPMP. NO: 2583 0F 19951

Petition under Section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be preased suspend the
operation of the amendment made to A.p. Non-Agrr. Land Assessment Act, 1g63
vide amendment Act 8/94 pubrished on 3-2-g4 in A.F. Gazette which came into force
w.e.f. 1-7-93 thereby to suspend the operation of the demand notices dated 2g_10-
1994 issued by and respondent herein to the petitioners herein consequenily to
restrain the respondents from coflecting any amounts pursuant to the impugned
amendment to the schedure of NALA Act 1g63 vide amendment Act g/g4 by state of
A.P. for the period covering from 1-7-93 onwards pending disposar of the above
W.P.

Counsel for the Petitioner: SRI G.PRAMOD KUMAR
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 2077 oF 1995

Between:

Sirpur Paper Mills ltd., Sirpur Kagaz Nagar, rep. its Dy. Manager (Estates),
R.P Kenodia S/o. Gouri Bankar Kanodia, aged about 5g y""r., nfo Sirpu
Kagaznagar.

AND ...PET|TIONER

1. Government of Andhra pradesh, rep. by its Secretary, Revenue Department,
Secretariat, Hyderabad.

2. Mandal Revenue Ofticer, Sirpur Kagaznagar.
3. Municipal Council, Sirpur Kagaznagar, rep. by its Commissioner.

...RESPONDENTS

Petition under Articre 226 0f rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be preased
to issue a writ more in the nature of Mandamus or any other writ, order or direction
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declaring the notice dated 29-1-1gg5 issued by the 2nd Respondent herein as illegal
and consequently declare the order dated 2g-1-1ggs as unenforceable and
inoperative.

l.A. NO: 1 OF 1995 (WPMP. NO : 2596 OF 1995)

Petition under section ,l51 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to stay all
further proceeding: pursuant to the order dated 29-1-1995 issued by the 2nd
respondent herein, pending final disposal of the rhain writ petition.

Counsel for the Petitioner: SRI C.RAMANANDA VITTAL
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 2079 OF 1995

Between:

1. Om Ginning Factory, Adilabad, rep. by Sri Govind Agrawal S/o Gajanand
Agrawal, age 50 years, R/o Adilabad.

2. Sri Gouri shanker lndustries, Adirabad, rep. by sri Govind Agrawar s/o
Gajanand Agrawal, age 50 years, pJo Adilabad.

3. sri Gajanand Dall Mill, Adirabad, rep. by sri Govind Agrawar s/o Gajanand
Agrawal, age 50 years, R/o Adilabad.

...PETITIONER
AND

1. The State of Andhra Pradesh, rep. by its Secretary, Revenue Department,
Secretariat, Hyderabad.

2. The Revenue Divisional officer, Adilabad, Adilabad District.
3. The Mandal Revenue Officer, Adilabad, Adilabad Dist.

,..RESPONDENTS

Petition under Articte 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

to quash and set aside section 8 of the Non-Agricultural land Assessment Act 1g63
and the amendment made to the schedule of the said NALA Act vide amendment
Act 8/94 published in A.P.Gazette on 3.2.1994 which came into force w.e.f. 1.7.93 as
ultravires, unconstitutional and to declare the same as null, void and consequently to
quash and set aside the demand notices dated 29.10j994 issued by 2nd
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respondenthereintothepetitionershereinandtodeclarethesaidnoticesasnull,

voidandinoperativebyissuingawritofCertiorari/Mandamusoranyother
appropriate writ or order or direction as the Hon' ble Court may deem fit and proper

in the circumstances of the case.

l.A. NO: 1 OF 1995 MP. NO: 2598 OF 1995)

PetitionunderSectionl5lCPcprayingthatinthecircumstancesstatedinthe

affidavit filed in support of the petition, the High Court may be pleased suspend the

operationoftheamendmentmadetoA.P.Non-Agrl.LandAssessmentAct,l963

videamendmentActS/94publishedon3.2.94inA-P.Gazettewhichcameintoforce

w.e.f. 1.7.93 thereby to suspend the operation of the demand notices dated

23.lo.lgg4issuedby2ndrespondenthereintothepetitionershereinconsequently

to restrain the respondents from collecting any amounts pursuant to the impugned

amendment to the schedule of NALA Act 1963 vide amendment Act 8/94 by state of

A,P. for the period covering from 1.7.93 onwards pending disposal of the above W.P'

Counsel for the Petitioners: SRI G.PRAMOD KUMAR

Counsel forthe Respondents: SRI A'SUDARSHAN REDDY'
THE ADVOCATE GENERAL

WP NO: 2247 0F 1995

Between:

1. M/s. Asam Jahi Mills, Laxmipura, Narsampet Road Warangal: 506 013' rep

by lts General Manager Sri M.V.Shivaram
...PETITIONER/
PETITIONERS

AND

1. The State of Andhra Pradesh, represented by its Secretary' Revenue

Department, Secretariat Hyderabad.

2. The Mandal Revenue Officer, Hanankonda' Warangal District'

3. The Mandal Revenue lnspector Hanamkonda, Warangal District'

.,.RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased
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to quash and set aside sec.g of the Non-Agricurturar Land Assessment Act, 1-g63
and the amendment made to the schedure of the said NALA Act vide amendment
Act 8/94, pubrished in A. p. Gazette on 3-2-1 994 which came into force w.e.f.
1-7-1993 as urtravires, unconstitutionar and to decrare the same as nuil, void and
consequenfly to quash and set aside the demand notices dated 1g_1_1gg3 0f Mandar
Revenue officer, Hanamkonda (Respondent No.2) and notice dated 6.4.1gg4 0f
Mandar Revenue rnspector, Hanamkonda (Respondent No. 3) rssued to M/s. Azam
Jahi Mills, having its Factory at Laxmipura, Narasampeti Road, Warangal and to
declare the said notices as nur, void and inoperative by issuing a writ of
certiorari/mandamus or any other appropriate writ or order or direction as the Hon'ble
Court may deem fit and proper in the circumstances of the case.

l.A. NO:1O F 1995(WPMP. NO: 2823 0F 19951

Petition under section i 51 cpc praying that in the circumstances stated in the
affidavit fired in support of the petition, the High court may be preased to suspend
the operation of the amendment made to A.p, Non-Agriculturar Land Assessment
Act, 1963 vide amendment Act 8 of 1994 pubrished on 3,2.1994 in A.p.Gazzette,
which came into force w.e.f. 1 .7. 1993, thereby to suspend the operation of the
demand notice dated 6.4-1994 0f Mandar Revenue rnspector (MRr) Hanamkonda
(Respondent No.3) issued to M/s. Azam Jahi Mirs having its factory at Laxmipura,
warangar demanding an amount of Rs.4,1 5,020/- pencring disposar of the writ
petition.

Counsel for the petitioner: SRI C.NIRANJAN RAO
Counset for the Respondents: SRt A.SUDARiief.f neOOV,

THE ADVOCATE GENERAL
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WP NO: 2886 oF 1995

Between:

M/s. Real Food Products PVt' Ltd., 18-2.45, Chandrayangutta, Hyderabad,

rep. by its Administrative Officer Mr' K Subhash' S/o Balaraj' Hindu' aged

about 50 years, R/o HYderabad.

...PETITIONER

AND

1. Govt. of A.P, rep by its Secretary, Revenue Deptt ' Secretariat' Hyderabad

2. Mandal Revenue lnspector, Charminar Mandal, Hyderabad'

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances Stated in the affidavit filed therewith, the High court may be pleased

toquashandset.asideSection.SoftheNon-AgriculturalLandAssessmentAct,l963

andtheamendmentmadetothescheduleofthesaidNALAAct,1963orinthe
alternative to quash and set-aside the very Non-Agricultural Land Assessment Act,

lg63itself,aSultravires,unconstitutionalandtodeclaretheSaneaspullandvoid

and consequently to sat-aside the demand Notice dt 6 02 l gg5 of MR l ' and to

declare the said Notice as null, late void and inoperative by issuing a Writ' Order or

direction,especiallyawritofCertiorariorMandamusoranyotherappropriatewritor

order or direction-

Counsel for the Petitioner: SRI D.CHANDRA SHEKHAR

Corns"f for the Respondents: SRI A'SUDARSHAN REDDY'
THE ADVOCATE GENERAL
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WP NO: 3039 OF 1995

Between:

M/s. Kinnera Steels(D) Ltd, rep. by its Managing Director, K.Seetha Rama

Rao, Chunchupalli, Kothagudem Mandal, Khamma District.

...PETITIONER
AND

1. The State of A.P, rep. by its Secretary, Revenue Department, Secretariat

Hyderabad.

2. The Mandal Revenue Officer, Kothagudem Mandal, Khammam District.

3. The Mandal Revenue lnspector, Kothagudem Mandal, Khammam District.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue a Writ order or direction more particularly one in the nature of Writ of

Certiorari to quash and set aside Sec.8 of the Non-Agricultural Land Assessment

Act.1963 and the amendmentAct 8/94 published in AP Gazette on 3-2-1994 which

came into force w.e.f. 1-7-1993 as ultravires, unconstitutional and to declare the

same as null, void and consequently to quash and set aside the demand notice

dt.'15-10-94 demanding an amount of Rs. 20,129-15 Ps. lssued by Mandal Revenue

lnspector i.e., respondent No.3 herein issued to the petitioner herein and to declare

the said notices as null, void and in operatively.

l.A. NO: 1 OF 1995 (wPMP. NO: 3779 OF 1995)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to suspend

the operation of the impugned demand notice dt.15-'10-1994 issued by the 3rd

respondent herein i.e., Mandal Revenue lnspector, Kothagudem, to the petitioner,

pending disposal of the above Writ Petition.

l.A. NO: 2 OF 1995 (WPM P. NO: 3780 OF 1995)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to stay auction

to be held on 24-2-95 at M.R.O's Office, Kothagudem, Khammam District and in
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consequencethereofdirecttherespondentstoreleasetheseizedpropertyi.e.l0HP

MotorofNGEPmakewithg60RPMANDbearingNo.2S20365andlHPMotorwith

l3goFPMbearingsl.No.AM223tothepetitioner,sendingdisposaloftheabove

Writ Petition.

Counsel for the Petitioner: SRI S'V'R'SUBRAHMANYAM
a;;;;;ifor the Respondents: SRI A'SUDARSHAN REDDY'

THE ADVOCATE GENERAL

WP NO:3204 0F 1995

Between:

M/s. Singareni Steels (P) Ltd., rep' by its Director' V V R V Prasad'

Chunchupalli, Kothagudem Mandal, Khammam District

...PETITIONER
AND

1. The State of A.P. rep. by its Secretary, Revenue Department' Secretariat'

Hyderabad.
2. The Mandal Revenue Officer, Kothagudem Mandal, Khammam District'

3. The Mandal Revenue lnspector Kothagudem Mandal' Khammam District'

,..RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

toissueaWritorderordirectionmoreparticularlyoneinthenatureofWrltof
MandamustodeclareSec.softheNon.AgriculturalLandAssessmentAct.l963

andtheamendmentActSig4publishedinA.P.Gazetteon3-2.94whichcameinto

forcew.e.f.1-T.g3asultravirer,unconstitutionalandtodeclarethesameasnull,

voidandconsequentlytoquashandsetasidethedemandnoticedt:15.01.1994

demandinganamountofRs.lg,T64.30Ps.lssuedbyMandalRevenuelnspector

i.e.,respondentNo.3hereinissuedtothepetitionerhereinandtodeclarethesaid

notices as null, void and inoperatively.
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r.A. NO: 10F 1995(WP MP. NO: 39860F1995)

l.A. NO:2 oFl995(WPMP. NO: 3987 OF 1995)

WPNO:35 24 0F 1995

Between:

AND

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit fired in support of the petition, the High court may be preased to stay of
auction to be herd on 24-2-g5 at M.R.o's office, Kothaguden, Khammam District and
in consequence thereof direct the respondents to rerease the seized property i.e.,
5 HP motorof crompton graves make wirh 1440 RpM & bearing No.sc.No.053 and
2 HP motor of GEF make with 28g0 RpM and bearing sc No.4026.r23 to the
petitioner in the ends of justice.

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit fired in support of the petition, the High court may be preased to suspend
the operation of the impugned demand notice dt.15-10-94 issued by the 3td
respondent herein i.e.' Mandar Revenue rnspector, Kothagudem, to the petitioner,
pending disposal of the above Writ petition.

Counsel for the petitioner: SRI S.V.R.SUBRAHMANYAM
Counset for the Respondents: sRt A.SUDAiSilir.i-neoov,

THE ADVOCATE GENERAL

Makhariya Refinary, Kondamadugu, Nalgonda District, rep. by Manoj Kumar
S/o Srigovind Agrawal, age 30 years, R/o. Hyderabad.

1 The State of Andhra pradesh, rep
Secretariat, Hyderabad.

2 The Mandal Revenue lnspector,
Diskict.

...PETITIONER

. by its Secretary Revenue Department,

Bibinagar Mandal, Bibinagar, Nalgonda

...RESPONDENTS

Petition under Articre 226 0f rhe constitution of rndia praying that in the
circumstances stated in the affidavit filed therewith the High Court may be pleased
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to quash and set aside section 8 of the Non-Agricultural Land Assessment Act 1963

and the amendment made to the Schedule of the said NALA Act vide amendment

Act 8/94 published in A.P. Gazette on 3.2.1994 which came into force w.e.f. 1.7.93

as ultravires, unconstitutional and to declare the same as null, void and consequently

to quash and set aside the demand notice dated 7.10-1994 issued by 2nd

respondent herein to the petitioner here in demanding an amount of Rs. 17,776l- and

to declare the said notice as null, void and inoperative by issuing a writ of

Certiorari/Mandam us.

Counsel for the Petitioner: SRI G.PRAMOD KUMAR
Gounsel for the Respondents: SRI A.SUDARSHAN REDDY'

THE ADVOCATE GENERAL

WP NO: 3613 OF 1995

Between:

M/s. Hyderabad Engineering lndustries, Balanagar, Hyderabad, a Division of

the Jay Engineering Works Ltd., rep. by its Asst. General Manager, Mr. lnder

Mohan Bhalla.

...PETITIONER
AND

1. The State of Andhra Pradesh, rep. by its Secretary, Revenue Department,

Secretariat, Hyderabad.
2. The Revenue Divisional Officer, Chevella Division, R.R. Distrlct.

3. The Mandal Revenue lnspector, Chevella Division, R.R. District.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to quash and set aside Sec.8 of the Non-Agricultural Land Assessment Act.1 963 and

the amendment made to the schedule of the said NALA ACT Came into force w.e.f.

1-7-1993 as ultravires, unconstitutional and to declare the same as null, void and

consequently to quash and set aside the demand notice dt.19-1-1995 demanding an

amount of Rs.2,41,9041 of The Revenue Divisional Officer, Chevella Division

(Respondent No.2) issued to Hyderabad Engineering lndustries, Balanagar and to

declare the said notices as null, void and inoperative by issuing a writ of
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certiorari/mandamus or any other appropriate writ or order or direction as the Hon,bre
court may deems fit and proper in the circumstances of the case_

l.A. NO: 1 OF 1 99s(WPMP. NO: rt464 oF 19951

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit fired in support of the petition, the High court may be preased to suspend
the operation of the amendment made to A.p. Non-Agricurturar Land Assessment
Act. 1963 vide amendment Act.g of 'r994 pubrished on 3-2-1994 in A.p.Gazette,
which came into force w-e.f. 1-7-1gg3, thereby to suspend the operation of the
demand notice dt.1g-1-1995, of Revenue Divisionar officer, demanding an amount of
Rs.2,41,9041-pending disposal of the writ petition.

Counsel for the Petitioner: SRI C.NIRANJAN RAO
Counsel forthe Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 3614 oF 1995

Between:

Crystal Polymers & Additives Limited, 1_A_144-152(133)
Prenderghast Road, Secunderabad, rep. by C.prabhaker
Ramachandra Raju, aged 40 years, R/o Hyderabad.

First Floor,
Raju, S/o C.

...PETITIONER
AND

1

2

The State of Andhra pradesh, rep by its Secretary, Revenue Department,
Secretariat, Hyderabad.
The Mandal Revenue & lnspector, euthbullapur Mandal, euthbullapur,
Rangareddy District.

...RESPONDENTS

Petition under Articre 226 of the constitution of India praying that in the
circumstances stated in the affidavit fired therewith, the High court may be preased
to quash and set aside the sec.g of the Non-Agricurturar Land Assessment Act and
the amendment made to the schedure of the said NALA Act vide amendment Act.
Vlll of 1994 dated 2.2.1994 as vitravires, unconstitutionar and to decrare the same as
null, void, and inoperative consequenfly to quash and set aside the demand notice
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dated 24.8.1994 issued by the Mandal Revenue lnspector, Quthbullapur demanding

an amount of Rs, 23,174l. as null, Void and inoperative by issuing a writ of

certiorari/Mandamus or any other appropriate writ or order or direction as the

Hon'ble Court way deems fit and proper in the circumstances of the case'

l.A. NO: 1 OF 1995 (WPMP. NO : 4465 OF 1995)

Petition under section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to suspend

the operation of the amendment made to Andhra Pradesh Non-Agricultural Land

Assessment Act 1963, vide amendment Act 8 of 1994 published on 3.2.1994 in

A.P.Gezette, which came into force w.e f. .7.1993, thereby to suspend the

operation of the demand notice dated 24.81904 issued by the Mandal Revenue

lnspector, Qutubullapur for an amount o1 Fs.23,1741- rending disposal of the above

W.P.

Counsel for the Petitioner: SRI C.NIRANJAN RAO
Counsel for the Respondents: SRI A.SUDARSHAN REDDY'

THE ADVOCATE GENERAL

WP NO: 3762 OF 1995

Between:

M.V. Ramanamma Granite Mines, 1-7-77, Jublipura, Khamman Dist, rep by

its Proprietor Smt. M.V.Ramanamma.

...PETITIONER
AND

1. The State of AP, Rep. by its Principal Secretary, Revenue Department,

Secretariat, Hyderabad 500004.

2. The Revenue Divisional Officer, Khamman, Khamman Dist.

3. The Mandal Revenue Officer, Khammam(Rural) Mandal, Khammam.

4. The Mandal Revenue lnspector, Khammam Rural Mandal, Khammam'

...RESPONDENT

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to pleased to issue an appropriate writ, order or direction more particularly one in

the nature of a writ of Mandamus declaring that the amendment to the schedule
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under section 3 of the AP. Non-Agricultural Act,1963 by Act No.g of 1994 including
the notice dated 8,9,1994 in form ll issued by the 4th respondent as illegal, arbitrary,
unconstitutional, without jurisdiction.

l.A. NO: 2 OF 1995(WPMP . NO: 5754 OF 1995)

Petition under section 15'l cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to extend the
time granted upto 31.3.'1995.

Counsel for the Petitioner: Ms. K.SESHARAJYAM
Counsel forthe Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 4306 OF 1995

Between:

M/s. Suvarna Cements Ltd.; Hyderabad rep. by its Managing Director,
Shri V.C. Brahmanna

,..PETITIONER
AND

Government of Andhra Pradesh Secretary, Revenue Department, secretariat,
Hyderabad.
The Revenue Divisional Officer, Miryalaguda, Nalgonda Dist.
The Mandal Revenue Officer, Mellacheruvu, Kodad Taluk, Nalgonda Dist.
The Mandal Revenue lnspector, Mellacheruvu, Kodad Taluk, Nalgonda Dist.
The Union of lndia, rep. by the Secretary, Ministry of Mines, New Delhi.

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased
to issue an order or direction or e writ of Mandamus

(i) declaring the action of the respondents in levying NALA tax on the lands and
mines owned by the petitioner company as urtra vires the powers of the state

Legislature;

1

2
3

4
5
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(ii) declaring the action of the respondents in revying N.A.L.A.Tax on a uniform
basis on the rands owned by the petitioner as unreasonabre, arbitrary and viorative of
Art. 14 of constitution of lndia.,

(iii) declaring the action of the respondents in increasing the rate of tax from .r2

paise to 50 paise/Re 1 per sq.mt. and charging the same on the entire rand owned
by the petitioner as iilegar, arbitrary and unreasonabre and consequenfly quash the
impugned demands in Appear No- .Br1o14rg4 dated 1g-g-1g94 issued by the 3rd
Respondent and orders passed in case No.5g56/g4 dated 30-9-19g4 issued bythe
2nd respondent herein

l.A. NO:1 oF 199s(WPMP. NO: 5301 oF 199s)

Petition under section 1s1 cpc praying that in the circumstances stated in the
affidavit fired in support of the petition, the High court may be preased to stay the
demand in Appear No. B/1 014/94 dated 1 8-9-1 994 issued by the 3rcJ Respondent and
orders passed in case No.5g56/g4 dated 30-g-1gg4 issued by the 2nd respondent
herein durrng the pendency.

Counsel for the petitioner: M/s. CKR ASSOCIATES
counser for the Respondent Nos.1 ro a.snia.suoARSHAN REDDY,

counsel forthe Respondent No.S: ADVoCATE GENERAL

WP NO: 4311 0F 1995

Between:

Sandesh Ginnin
Maheshettiwar,
Distrrct.

g and Oil lndustries, Bhainsa, rep. by prop. Sri Digamber RaoS/o. Ramanna, R/o. Bhainsa, aged Sa year-s, Aditabad

AND ...PET|T|oNER

The State of Andhra pradesh, rep. by its Secretary, Revenue Department,
Secretariat, Hyderabad.
The Mandal Revenue lnspector, Bhainsa, Adilabad District.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be preased

1

2
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to quash and set aside section g of the Non-Agricurturar Land Assessment Act 1963
and the amendment made to the schedure of the said NALA Act vide amendment
Act 8/94 pubrished in A.p. gazette on3-2-1994which came into force w.e.f. 1_7_1993
as ultravires, unconstitutionar and to decrare the same as nu[, void and consequenfly
to quash end set aside the demand notice dated 31-1-1gg5 issued by the 2nd
respondent herein to the petitioner herein for an amount of Rs.17,g03/_ ancl to
declare the said notice as nuil, void and inoperative by issuing a writ of certiorari/
Mandamus or any other appropriate writ or order or direction as the Hon,bre court
may deem fit and proper in the circumstances of the case_

t.A. NO: 1 0F 1995(WPMP, NO: 5308 OF 1995 )

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit fired in support of the petition, the High court may be preased to suspend
the operation of the amendment made to A.p.Non-Agricurturar Land Assessment
Act, '1963 vide amendment act 8 of 1994 pubrished on 3-2-1994 in A.p.Gazette
which came into force w.e.I. 1-7-1gg3 thereby to suspend the operation of the
demand notice dated 3i-j-1995 issued by 2nd respondent herein to the petitioner
herein for an amount of Rs.1 7,903/_ pending disposal of the above W.p.

Counsel for the petitioner: SRI G.PRAMOD KUMAR
Counsel for the Respondents: SRI A.SUDARSHAN neOOy,

THE ADVOCATE GENERAL

WP NO:4332 0F 199s

Between:

sandesh Pressing lndustries, Bhainsa, represented by Jagdish Mashettiwar
S/o Ramanna, aged 40 years, Rl/o Bhainsa, Adilabad District.

AND
...PETITIONER

1

2

The State of Andhra pradesh, rep. by its Secretary, Revenue Department,
Secretariat, Hyderabad.
The Mandal Revenue lnspector, Bhainsa, Adilabad District.

...RESPONDENTS
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Petition under Article 226 oI the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to quash and set aside section 8 of the Non-Agricultural land Assessment Act 1963

and the amendment made to the schedule of the said NALA Act vide amendment

Act 8/94 published in A.P. Gazette on 3.2.1994 which came into force w.e.f. 1 7.1993
as ultravires, u nconstitutiona I and to declare the same as null, void and consequenfly
to quash and set aside the demand notice dated 31.1.1995 issued by the 2nd
respondent herein to the petitioner herein for an amount of Rs.1 1 ,570/- and to
declare the said notice as null, void and inoperative by issuing a writ of certiorari
Mandamus or any other appropriate writ or order or direction as the Hon, ble court
may deem fit and proper in the circumstances of the case.

Counsel for the Petitioner: SRI G.PRAMOD KUMAR
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 4439 OF 1995

Between:

M/S ARANDY LABORATORIES LTD., Rajbhavan Road, Somajiguda,
Hyderabad, Rep. by its Personnel Officer, Mr. G.prashant Verma, Hindu,
aged about 28 yrs, R/o. Hyderabad.

...PETITIONER
AND

1. Govt. of AP., rep. by its secretary, Revenue Dept., secretariat, Hyderabad.
2. Mandal Revenue lnspector, Jinnaram, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased
to declare sec.8 of Non-Agricultural Land Assessment Act 1963 along with the
Amendment AcrS or 1994 or the entire NALA Act 1963 as a whore as urtravires,
Unconstitutional and to further declare the demand notice dated 07 _02-gi of Mandal
Revenue rnspector (2nd Respondent) as nu, and void by issuing a writ, order or
direction, especiarry a writ of Mandamus or any other as appropriate writ, order or
direction.
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l.A. NO: 10F 1995MP MP. NO: 546.90F1 995t

WPNO:44410F 1995

Between:

AND

l.A. NO: 10F 199 MP. NO:5471 0F 19951

Petition under section 15'r cpc praying that in the circumstances stated in theaffidavit filed in support of the petition, the High court may be preased to suspendthe operation of the Amendment Ac..g of 1gg4 arong with the Demand Notice dated07-02-95 issued by the M.R.l. (2nd respondent).

Counsel for the petitioner: SRI D.CHANDRA SHEKHARCounset for the Respondenrs: str *su-oaiiH'iii'neoov,
THE ADVOCATE GENERAL

M/s Suryalakshmi Cotton Mills Ltd., pillalamarri Road,(A.P ), Represented by its Addl., fr,frnrgirg Diructor, MrAgarvat, Hindu, aged about 50 yrs, R/o piflfJmurri-''

Mahaboobnagar,
Upendra Kumar

...PETITIONER

...RESPONDENTS

'1. Govt. of A.p. Rep. by itssecretary, Revenue Dept., secretariat, Hyderabad2. Mandal Revenue Inspector, Mah#oob r;;;;-'"

Petition under Articre 226 0I the constitution of rndia praying that in thecircumstances stated in the affidavit filed therewith, the High court may be preasedto decrare sec'g of Non-Agricurtural Land Assessment Act, 1g63 and theamendment made to the schedure of the said NALA Act or the entire NALA Act 1963as a whore as urtravires, unconstitutionar and to further decrare the demand noticedt'23-2-1995 of M.R.l. (2nd Resp.) as nu, and voict by issuing a writ, order ordirection' especia'y a writ of Mandamus or any other appropriate writ order ordirection.

Petition under section 151 cpc praying that in the circumstances stated in theaffidavit fired in support of the petition, the High court may be preased to suspend

i

I

I

I
j
l
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the operation of the Amendment Act-8 of 1994 along with the Demand Notice dated

23-02-95 issued by the M.R.l. (2nd respondent).

Counsel for the Petitioner: SRI D.CHANDRA SHEKHAR
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 4474 OF 1995

Between:

Quality Spinning Mills Ltd., Bhainsa, rep. by its Partner Digamber Rao
Mashettiwar S/o. Ramanna, aged 58 years, B/o Bhainsa, Adilabad District.

...PETITIONER
AND

1. The State of Andhra Pradesh, rep. by its Secretary, Revenue Department,
Secretariat, Hyderabad.

2. The Mandal Revenue Officer, Bhainsa, Adilabad District.
3. The Mandal Revenue lnspector, Bhainsa, Adilabad District.

..,RESPONDENTS

Petition under A(icle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to quash and set aside Section of the Non-Agricultural Land Assessment Act .,l963

and the amendment made to the schedule of the said NALA Act vide amendment

Act 8/94 published in A.F.Gazette on 3.2.1994 which came into force w.e.f. 1.7.1g93

as uitravires, unconstitutional and to declare the same as null, void and consequen y

to quash and set aside the demand notice dated 21.1.1995 issued by the 2nd

respondent herein to the petitioner here in for an amount of Rs. 14,330/- and to
declare the said notice as null, void and inoperative by issuing a writ of certiorari/

Mandamus.

l.A. NO: 1 OF 1995(WPMP. NO: 5507 OF 1995)

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit flled in support of the petition, the High court may be pleased to suspend
the operation of the amendment made to A.p. Non-Agricultural Land Assessment
Act, 1963 vide amendment Act ',l963 vide amendment Act 8 of 1994 published on
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3.2.1gg4in A.P Gazette which came into force w'e f 1'7 1993 thereby to suspend

the operation of the demand notice dated 21 1 '1995 isSued by 2nd respondent

herein to the petitioner herein for an amount of Rs' 14'3301 pending disposal of the

above W.P.

Counsel for the Petitioner: SRI G'PRAMODN-UM'AR

ffi ;";iiLit"n""po"a""'llsnraiJrtssiif [SrtPlIi

WP NO: 4670 oF1 995

Between:

Secretariat, HYderabad'

2. The Mandal Revenue

RangareddY District'

at Sanghinagar,

Managing Director

Mandal, at HaYatnagar'

...RESPONDENTS

lnspector, HaYatnagar

O:1 1995 PMP.NO:57s5 0F 1995

M/s Sanghi Polyesters Ltd having its Regd 
. 
Office

ilH;;;; Mandat, Ransareddv District throush its

Anand Prakash Sanghi'

1

...PETITIONER

AND

State of Andhra Pradesh rep by its Secretary' Revenue Department'

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith' the High Court may be pleased

to issue a WRIT oF MANDAMUS or any other appropria" *'''-:l-::::."^:::: "'

direction, declaring and setting aside the amending act 8/94 amending the provlslons

of Non-Agriculture Lands Assessment Tax Act '1963 published in the A P Gazette on

3.2.1gg4is ultravires' unconstitutional and to declare the same as null and void'

consequently set aside the demand notices dt 14'6'1994 and 1'7 1994' issued by the

second respondent to the Petitioner' award costs-

I.A. N F
d in the

stay all

.7.1994

Petition under Section 15'l CPC praying that in the circumstances state

affidavit fired in support of the petition, the High court may be pleased to

further proceedings pursuant to the demand notices dt 14 6 1994 and 1



tssued by the second respondent under the provisions of A.p. Non Agriculture LandsAct 1963. pending the disposal of the W.p. No. OF .1995.

Counsel for the petitioner: SRIX.RAGHUVEER REDDYcounset for the Respondents: sfl 11auo;\i-iioil,*eoo",
THE ADVOCATE GENERAL

WPN O: 5659 0F 1995

Between:

'1. The State of Andhra
Secretariat, Hyderabad

48

AND

Pradesh rep. by

...PETITIONER

its Secretary, Revenue Dept.,

yiTiil:"#:1'":tt Patancheru Medak District, rep. its GenerarManaser

2. The Mandal Revenue lnspector, patancheru, Medak District.

...RESPONDENTS
petition under Article 226 0r the constitution of India praying that in thecircumstances stated in tt

to quash and set rria" s] 
affidavit filed therewith' the High court may be pleased

and the amendment .,0"':"1;':TJ:HT:'ff:flffi:T.:il 
ffi #::w e f 'l -7- 1 gg3 as urtravires unconstitutionar and to decrare the same as nur, voidand consequen'y to quash and set aside the demand notice dt. 2g-2-1gg5demanding an amount of Rs. 32,26 4t- of thepatancheru, and to dectare the said notice is.r,,, ,",oljJoo,l;x;:"rr,:.Jff:":

Hon,b,e court may 0"",. o,:; r1"rH"i^:;:::J[::;" 
"#ction 

as the

3#H:i[i,T:[:3#;::,.J'.?i,[3JJii$f^".REDD',
THE ADVOCATE GENERAL
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WP NO: 5953 OF 199s

Between:

C.Rambhupal Reddy S/o Peddaramizeddy, aged about 64 years, resident of
Banjara Hills, Hyderabad.

...PETITIONER
AND

1. The Government of Andhra Pradesh, represented by its Secretary, Revenue
Dept., Secretariat, Hyderabad.

2. The Mandal Revenue Officer, Uppal Mandal, Uppal, Rangareddy Dist.
3. The Mandal Revenue lnspector, Uppal Mandal, Uppal, Rangareddy Dist.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue an appropriate writ, order or direction more particularly in the nature of writ
of CERTIORARI and call for the records relating to and connected with the demand

notice dated 7-7-1994 of the third respondent and also the A.p.Non Agricultural

Assessment Amendment Act.No.8/1994 which was published in A.p.Gazette on

3-2-1994 as ultravires, un-constitutional and to declare the same as null and void

and consequently quash the impugned demand notice dated 7-7-1994 issued by the

third respondent.

l.A. NO: 1 OF 1995(WPMP. NO: 7372 OF 1995)

Petition under section 151 cpc praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased suspend the
operation of the amendment made to Andhra pradesh Non-Agricultural & Land

Assessment Act, 1963 vide amendment Act.No.8/1994 published on 3-2-1994 in

A.P. Gazette, which came into force w e.f. 1-7-19g3 thereby suspend the operation

of the demand notice dated 7-7-1994 of the third respondent, pending disposal of the
above Writ Petition.

Counsel for the Petitioner: SRI C.B.RAM MOHAN REDDY
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL
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WP NO: 5956 OF 1995

Between:

M/s. Deccan Syntex Limited, 3-5-87414, Ground Floor, Hyderguda,
Hyderabad-SO0 029, represented by its Managing Director, Shri Sanjay Jalan.

...PETITIONER
AND

1. Government of Andhra Pradesh, by the Principal Secretary to Govt.; Revenue
Department, Secretariat, Hyderabad.

2. The Mandal Revenue Officer, Jinnaram Mandal, Medak District.

3. The Mandal Revenue lnspector, Jinnaram, Jinnaram Mandal, Medak Dist.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an order or direction or an appropriate writ in the nature of Certiorari

(i) declaring the action of the respondents in levying N.A.L.A Tax on a uniform

basis on the lands owned by the petitioner as unreasonable, arbitrary and violative of

Arti14 of constitution of India.,

(ii) declaring the action of the reSpondents in increasing the rate of tax from '12

paise to 50 paise /Re.1 per sq.mtr, and charging the same on the entire land owned

by the petrtioner as illegal, arbitrary and unreasonable;

iii) quash the impugned demand Notice dated 7-2-1995 issued by the 3rd

respondent herein as contrary to Sec.4 read with rule 3 of the Non Agricultural Land

Assessment Act 1963 and as violative of principles of natural justice.

Counsel for the Petitioner: SRI V.NARAYANA REDDY
Gounsel for the Respondents: SRI A.SUDARSHAN REODY,

THE ADVOCATE GENERAL
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WP NO: 6159 OF 1995

Between:

Andhra Pradesh Markfed Ltd., Hyderabad rep. by its General Manager,

...PETITIONER
AND

1. State of Andhra Pradesh rep. by its Secretary to Govt., Revenue Department,
Secretariat, Hyderabad.

2. Mandal Revenue Officer, Karimnagar.

...RESPONDENTS

Petftion under Article 226 ot the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to grant a writ, order or direction in the nature of mandamus be issued declaring that

the A.P.Non-Agricultural (amendment) Act 8 of 1994 is u nconstitutional and

ultravires the powers of the first respondent and consequently forbear the

respondents from enforcing the levy of non-agricultural tax from the petitioner in

accordance with the said impugned Act with effect from 1 .7.1993.

I.A. NO: 1 OF 1995 (wPMP. NO: 7650 OF 1995)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to stay all

further proceedings including the demand and recovery of non-agricu ltural tax at the

enhanced rate with effect from 1-7-1993 from the petitioner for the Vanaspati

Complex Plant at Karimnagar pending disposal of the above writ petition.

Counsel for the Petitioner: SRI M.PAPA REDDY
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL
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WP NO: 6651 OF 1995

Between:

M/S Swan Vaccum System Ltd., Hyderabad, represented by its Managing
Director, Sri B.Sadasiva Reddy

...PETITIONER
AND

1. Government of Andhra Pradesh, represented by its Secretary, Revenue
Department, Secretariat, Hyderabad.

2. Mandal Revenue lnspector, Jinnaram, Hyderabad_

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to declare Sec.8 of Non-Agricultural Land Assessment Act, 1963 along with the

amendment Act-B of 1994 or the entire NALA Act 1963 as a whole as ultravires,

u nconstitutional and to further declare the demand notices dated 30-12-94 of the

second respondent as bull and void by issuing a writ, order or directron, especially a

writ of Mandamus or any other appropriate writ, order, or direction.

Counsel for the Petitioner: SRI D.CHANDRA SHEKHAR
Counsel forthe Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 6684 OF 1995

Between:

Family Planning Association of lndia, Hyderabad Branch, 6-3-9g3, Begumpet,
Hyderabad. rep. by its Honary Secretary Sri A.p.Jaiswal.

...PETITIONER
AND

1. Government of Andhra Pradesh, Department of Revenue, Secretariat,
Hyderabad, rep by its Secretary.

2. Revenue lnspector, Golconda Mandal, Vijayanagar colony, Hyderabad.

...RESPONDENTS
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Petition under Articre 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased
to issue an order, direction or a writ particularly one in the nature of writ of
mandamus declaring that the petitioner association is exempted from the provisions
of the Non-Agricultural Land Assessment Act and consequently declared that the
2nd respondent demand notice dt.2g-3-19g5 is bad in law and unenforceable.

Counsel for the Petitioner: SRI KOKA SATYANARAYANA RAO
Counsel for the Respondents: SRI A.SUOARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 6700 OF 1 995

Between:

M/s. Trans Valves (rndia) Limited, 15-8, sri Venkateswara coop. lnduskiar
Estate, lDA, Jeedimetla, Hyderabad-S00 955, represented by its GeneralManager, Shri B.Manohar.

AND 
...PETIT|ONER

1. Government of Andhra Pradesh, by the principar secretary to Govt., Revenue
Department, Secretariat, Hyderabad.

2. Revenue Divisional Officer, R.R.East Division, Goshamahal, Hyderabad.
3. The Mandal Revenue Officer, eutubullapur Mandal, R.R. District.
4. The Mandal Revenue lnspector, eutubullahpur, R.R. Dist Dist.

...RESPONDENT

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased
to issue an order or direction or an appropriate Writ of Certiorari

(i) declaring the action of the respondents in revying N.A.L.A.Ta, on a uniform
basis on the rands owned by the petitioner as unreasonabre, arbitrary and
violative of Art.14 of constitution of India.;

(ii) decraring the action of the respondents in increasing the rate of tax from 12
paise to 50 paise /Re. 1 per sq.mtr. and charging the same on the entire rand

owned by the petitioner as illegal, arbitrary and unreasonable;
(iii) quash the impugned demand Notice dated 2r-1-1ggs issued by the

respondents herein as contrary to sec.4 read with rure 3 0f the Non
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Agricultural Land Assessment Act 1963 and as violative of principles of
natural justice

t.A. NO: 1 0F 1995 MP. NO:8303 OF 1995)

Petition under section 15i cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, tiie High court may be pleased to direct the
respondents not to take coercive steps for non payment of N.A.L.A. Tax pursuant to
demand notice issued by the respondents herein vide his notice dated 27-1-1ggs.

Counsel for the Petitioner: M/S CKR ASSOCIATES
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 6710 OF 1995

Between:

M/s.HMT Limited, (Machine Tool Division) Balanagar, Hyderabad, rep. by its
Jt.General Manager (Pl) Mr. K.p.Sharma

AND 
...PET|T|ONER

'1. The State of Andhra pradesh rep
Hyoerabad.

2. Revenue Divisional Officer, R.R.
Hyderabad.

by its Secretary, Revenue-Department,

District, East Division at Goshamahal,

3. Mandal Revenue Officer, eutbullapur Village, R.R. District.

...RESPONDENTS

Petition under Articre 226 of the constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be pleased
to quash and set aside Sec.8 of the Non-Agricultural land assessment Act.1963 and
the amendment made to the schedure of the said Nara Act vide Amendment
Act.8/94 published in A.p. Gazette on 3-2-1994 which was brought into force
retrospectivery from 1-7-1g93 as uitravires, unconstitutionar and to decrare the sane
as null, void and consequently to quash and set aside the Demand Notice dt,14-3_95
demanding an amount of Rs.57,96,996/- fortwo Fasri years i.e, 1gg3-g4 and .rg94-

95 issued by the Revenue Divisionar officer, R. R. District, East Division and to
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r.A. NO: 10F 1995(WP MP. NO: 8315 OF 1995t

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit fired in support of the petition, the High court may be preased suspend the
operation of the amendment made to Andhra pradesh Non-Agricurturar Land
Assessment Act, 1g63 vide amendment Act.g of 19g4 pubrished on 3-2-1gg4 in
Andhra Pradesh Gazette, which came into force with effect from .r-7-19g3

retrospectivery and thereby to suspend the operation of Demand notice ct.14_3_19g5
issued by the Revenue Divisionar officer, demanding an amount of Rs.57,g6,g96/_
and consequenfly to restrain the said Respondent from colecting any amounts
pursuant to the impugned amendment to the schedure of Nara Act, 1 g6 vide
amendment Act'g/94' dt. 3-2-1994 by State of A.p. for the period covering
retrospectively from 1-7_1993 onwards pending disposal of the writ petition.

I.A. NO:2 oFl 995(WPMP. NO: 14932oF 1995)

Petition under Section 1si cpc praying that in the circumstances stated in the
affidavit fired in support of the petition, the High court may be preased to receive the
Additional Affidavit and treat the same as part and parcer of the affidavit fired in
support of the W.p.No.671Ol9S

decrare the said notice of demand as nuil, void and inoperative by issuing a writ of
certiorari/mandamus or any other appropriate writ or order or direction as the Hon,ble
court may deem fit and proper in the circumstances of the case.

Counsel for the petitioner: SRI C.NIRANJAN RAO
Counset for the Respondents: SRt A.SUDARSieff neOOV,

THE ADVOCATE GENERAL
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WP NO: 7008 OF 1995

Between:

M/s Automotive Manufacturers Ltd., 8571, R.P.Road, Sec.bad, rep. by its
General Manager, T.R. Ganesh lyer S/o T.K.R.lyer, 34 years, Sec.bad.

...PETITIONER
AND

1 . The Government of Andhra Pradesh rep, by its Secretary, Revenue,
Secretariat, Hyderabad.

2. Mandal Revenue lnspector, Quthbullapur Mandal, R.R. Diskict.

...RESPONDENTS

Petition under Anicle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to grant writ, order or direction in the nature of mandamus declaring that the A.p.
Non-agricultural Lands Assessment (Amendment) Act, 8 of 1994 is unconstitutional

and ultra vires the powers of the first respondent and consequenfly forbear the

respondents from enforcing the levy of non-agricultural tax from the petitioner as per

the impugned Act with effect from 1 .7.1993.

l.A. NO: 1 OF 1995{WPMP. NO:8683 0F 1995)

Petition under section 151 cPc praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to stay all
further proceedings including demand and recovery of non-ag ricultura I tax at the

enhanced rate with effect from 1.7.1993 from the petitioner pending disposal of this

writ petition.

Counsel for the Petitioner: SRI M.PAPA REDDY
Counsel forthe Respondents: SRI A.SUDARSHAN REDDy,

THE ADVOCATE GENERAL
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WP NO: 7261 OF 1995

Between:

M/s. Hindustan Cables Ltd., rep by its Chief General Manager, Mallapur,

Range Ready District.

,..PETITIONER
AND

1. Revenue Divisional Officer, Mallapur, Ranga Ready Dist

2. Mandal Revenue Officer, Uppal, RR dist.

3. Mandal Revenue lnspector, Uppal, RR dist.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue a writ of certiorari or any other appropriate writ and quash the notice dated

31-3-95 bearing No.J/366/95 of the lst respondent relating to the payment of now

agricultural land tax from the petitioner and direct the respondents to forbear from

taking any action pursuant to the said demand.

l.A. NO:1 OF 1995(WPMP. NO : 8968 OF 1995)

Petition under section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to grant stay

of collection of non-agricultural land tax under the notice No. J/366/95 of the lst

respondent, from the petitioner company pending disposal of the writ petition.

Counsel for the Petitioner: SRI V.VENKATARAMANA
Counsel for the Respondenb: SRI A.SUDARSHAN REDDY'

THE ADVOCATE GENERAL
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WP NO: 7289 OF 1995

Between:

Sonali Castings Pvt. Ltd., plot No.88/C, IDA Jeedimetla R.R.District,

Represented by its Director Shri B.Sudhakar Reddy S/o. Late Bhim Reddy, 45

years, R/o. 3-447 4, Narayanguanda, Hyd.

.,.PETITIONER
AND

1. The State of Andhra Pradesh rep. by its Secretary, Revenue Department,

Secretariat Hyderabad.
2. The Mandal Revenue lnspector Kutbulapur Mandal, R.R.District, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to quash and set aside section 8 of the non Agricultural Assessment Act.1963 and

the amendment made to the schedule of the said act vide the amendment Act.8/94

published in A.P.Gazzette on 3-2-1994 which came into force with effect from

1-7-1993 as ultra vires, u n-constitutional and declare the same as Null and void and

consequently set aside the demand notice bearing No.258 dt.27-1-1995 of the

second respondent issued to M/s.Sonali Casings P!,.1. Ltd., plot No.88/c, phase 1 ,

IDA Jeedimetla, R.R District and to declare the said notice as Null and void by

issuing a writ of Certiorari/Mandamus or any other appropriate writ, order or direction

in the circumstance of the case.

Counsel for the Petitioner: SRI VIJAY PRAKASH
Counsel forthe Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL
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WP NO: 7319 OF 1995

Between:

Uttam Biscuit Company Pvt. Ltd., plot No.41,47 and 4g, phase lV, IDA
Jeedimetla, represented by its Managing Director Shri R.B. Rao son of
R.Pitchiah, Hindu, aged about 69 years resident of 502, Sreenivasa Towers,
Begumpet, Hyderabad 500 016.

...PETITIONER
AND

1- The state of Andhra pradesh, rep. by its secretary, Revenue Department,
Secretariat, Hyderabad.

2. The Mandal Revenue rnspector Kutbulapur Mandal, R.R.Diskict, Hyderabad.

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

to quash and set aside section 8 of the non Agricultural Assessment Act.1963 and
the amendment made to the schedule of the said act vide the amendment Act.g/94
published in A.P.Gazzette on 3-2-19g4 which came into force with effect from
1-7-1993 as ultra vires, un-constitutional set aside the demand notice dt. Nil of the
second respondent issued to uttam Biscuit company p!rt. Ltd., plot No.41,47 and
48, IDA Jeedimetla, Hyderabad and to declare the said notice as Null and void by
issuing a writ of certiorari/Mandamus or any other appropriate writ, order or direction
in the circumstance of the case.

l.A. NO: 1 oF 1995(WPM P. NO: 9032 OF 19951

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased suspend the
operation of the amendment made to A.p. Non Agricultural land Assessment act.
1963 vide amendment act.8 of 1994 published on 3-2-1994 in A.p.Gazzette which
came into force with effect from 1-7-1993 thereby to suspend the operation of the
demand notice dt. Nil of the second respondent issued to uttam Biscuit company
Pvt.ltd., plot Nos. 41,47 and 48, phase rV IDA Jeedimefla, Hyderabad, R.R.district,
demanding an amount of Rs.16,1181 and consequen y to restrain the respondents
from collecting any amount pursuant to the above amendment to the schedule of e
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NALA Act 1963 vide amendment Act.8/94 from the period from '1-7-1993 onwards

pending final disposal of the main writ petition.

Counsel for the Petitioner: SRI M.VIJAYA PRAKASH
Counsel forthe Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 7367 OF 1995

Between:

M/s. Lotus Chocolate Company Limited, 302, Srinivasa Complex, T-1-27,
Ameerpet, Hyderabad, India, rep. by its Secretary, Sri R. Shiva Kumar.

...PETITIONER
AND

1. The Government of Andhra Pradesh, rep. by lts Revenue Secretary, A,P
Secretariat, Hyd.

2. The District Collector, Medak District, Medak, Andhra Pradesh.

3. Mandal Revenue Officer, Hathnoora Mandal, Medak district.
4. Mandal Revenue lnspector, Hathnooza Mandal, Medak District.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue any appropriate writ, order or direction preferably a writ in the nature of it of

Certiorari calling for the records relating to the proceedings No MRI/1/95, dt.

4.3.1995 on the file of the 4th respondent sad quashing the same se wing illegal,

arbitrary, violative of Article 14 of the Constitution of lndia and consequently

declaring the Amendment Act 8 of 1994 as being violative of Article 14 of the

Constitution of lndia.

l.A. NO: 1 OF 1995(WPMP. NO: 9093 OF 1995)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to suspend

the operation of the proceedings in No. MRI/1/95, dt. 4.3.1995 issued by the 4th

respondent directing the petitioner to pay & sum of Rs. 38,876/- towards Non-
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Agricultural Land Assessment Tax for the Assessment years 1gg3-g4 and 1gg4-g5,
pending disposal of the writ petition.

Counsel for the Petitioner: SRI p.VENUGOPAL
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO:7399 0F 1995

Between:

Bharat Heavy Erectricars Ltd. (BHBL) Ramachandrapuram, Medak District,
rep. by its General Manager (S.M.) Hyderabad, Sri B.L.Narayana.

AND ...PET|TIONER

1. The state of Andhra pradesh, rep. by its secretary, Revenue Department,
Secretariat, Hyderabad.

2. The Mandal Revenue Officer, Serelingampally, R.R.Dist.
3. The Mandal Revenue lnspector, Serelingampally, R.R.Dist.

.,.RESPONDENTS/RESPTS.

Petition under Articre 226 of rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be preased
to quash and set aside section of the Non-Agricultural Land Assessment Act. ,1963

and the amendment made to the schedure of the said NALA Ant came into force
w.e.f. 1 .7 1993 as urtravires, unconstitutionar and to decrare the same as nu , void
and consequentry to quash and set aside the demand notice dated 20.g.1994
demanding an amount of RS.29,g54.0g ps. of the Mandar Revenue rnspector,
serelingampally(R3) issued to the petitioner herein and to decrare the said notice as
null, void and inoperative by issuing a writ of certiorari/Mandamus or any other
appropriate writ or order or direction as the Hon'ble court may deems fit and proper
in the circumstances of the case.

l.A. NO: 1OF 1 995(WPMP. NO: 913't OF 19951

Petition under Section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be preased to suspend
the operation of the amendment made to A.p. Non-Agricultural Land Assessment
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Act. 1963 vide amendment Act.8 of 1994 published on 3.2.1994 in A.p.Gazette,

which came into force w.e.f 1 7. 1993, thereby to suspend the operation of the

demand notice dated 20.8.1994 of Vandal Revenue lnspector, Serelingamaplly,

demanding an amount of Rs.29,954-08 ps. pending disposal of the Writ petition.

Counsel for the Petitioner: Ms. P.NAGESWAR SREE
Counsel forthe Respondents: SRI A.SUDARSHAN REDDy,

THE ADVOCATE GENERAL

WP NO: 7425 OF 1995

Between:

M/s. Malhotra Shaving Products Ltd., Plot No.30,
Hyderabad, Rep. by its Factory Manager Kumar lssac.

lDA, Balanagar,

...PETITIONER
AND

1. The State of Andhra Pradesh, Rep
Secretariat, Hyderabad.

by its Secretary, Revenue Department

2. The Mandal Revenue lnspector, Balanagar.

...RESPONDENTS

Petition under Article 226 of the constitution of India praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

to quash and set aside sec.8 of the Non-Agricultural Land Assessment Act, 1g63

and the amendment made to the schedule of the said Nala Act came into force w.e.f
1-7-1993 as ultravires, unconstitutional and to declare the same as null, void and

consequently to quash and set aside the Demand Notice dt.26.7.94 demanding an

amount of Rs. 79,061/- of the Mandal Revenue lnspector, Balanagar, and to declare
the said notice is null. void, and inoperative by issuing a writ of certiorari/mandamus

or any other appropriate writ or order or direction as the Hon'ble court may deems fit
and proper in the circumstances of the case.

l.A. NO: 1 OF 1995MPMP. NO: 9161 OF 1995t

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend
the operation of the amendment made to Andhra pradesh Non-Agricultural Land
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Assessment Act, 1963 vide amendment Act. 8 of 1994 published on 3.2.1994 in

Andhra Pradesh Gazettee, which came into force w.e.f. 1-7-1g93 thereby to suspend

the operation of the demand Notice Dt. 26-7-1994 of the Mandal Revenue officer,
Balanagar, demanding an amount of Rs. 7g,061/- pending disposal of the writ
petition.

Counsel for the Petitioner: Ms. P.NAGESWAR SREE
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 7426 OF 1 995

Between:

Bharat Heavy Electricals Ltd., (BHEL) Ramachandrapuram, Medak District,
rep. by its General Manager (S.M.), Hyderabad ,Sri B.L.Narayana.

AND 
...PET|T|ONER

'l . The State of Andhra Pradesh, rep. by its Secretary, Revenue Department,
Secretariat, Hyderabad.

2. The Mandal Revenue Officer, Ramachandrapuram, Medak District.
3. The Mandal Revenue lnspector, Ramachandrapuram, Medak District.

...RESPONDENTS

Petition under Article 226 of the constitution of lndla praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

to quash and set aside Sec.8 of the Non-Agricultural and Assessment Act, 1963 and

the amendment made to the schedule of the said NATA Act came into force w.e.f.
1.7,1993 as ultravires, unconstitutional and to declare the same as null, void and
consequently to quash and set aside the demand notice issued by 2nd respondent

herein to the petitioner herein and to declare the said notice as null, void and

inoperative by issuing a writ of certiorari/Mandamus or any other appropriate writ or
order or direction as the Hon'ble

circumstances of the case.

Court may deems fit and proper in the
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l.A. NO: 1 OF 1995(WPMP. NO: 9162 OF 1 995)

Petition under section 151 cPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to suspend

the operation of the amendment made to Andhra Pradesh Non-Agricultural Land

Assessment Act, 1963 vide amendment Act.8 of 1994 published on 3.2.1994 in A.p.

Gazette, which came into force w.e.f. 1.7.1993 thereby to suspend the operation of

the Demand Notice dated 31.1 1995. in Lr.No.B/190/95 issued by 2nd respondent

herein namely Mandal Revenue officer, Ramachandrapuram pending disposal of the

Writ petition.

Counsel for the Petitioner: Ms. P.NAGESWAR SREE
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO; 7492 OF 1995

Between:

M/s. SIFCO Division Consolidated Coffee Limited, Fathenagar, Hyderabad.

...PETITIONER
AND

1. Govt. of Andhra Pradesh, rep. by its Secretary, Revenue Dept., Secretariat,
Hyderabad.

2. Revenue Divisional Officer, Chevella Division, Domalguda, Hyderabad.

...RESPONDENTS

Petition under A(icle 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue an order, direction or a writ particularly one in the nature of WRIT OF

MANDAMUS directing the respondents not to give effect to the notice Rc.No.

c14776194 d1.30.03.95 of the 2nd respondent; and stay the operation of notice

Rc.No.c/4776l94 dt. 30.03.95 of the 2nd respondent pending disposal of the above

writ petition
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l.A. NO: 1 OF 1995 MP. NO : 9259 OF 1995

Petition under section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to stay the

operation of notice Rc.No.C/4776l94 dt. 30.03.95 of the 2nd respondent pending

disposal of the above writ petition.

Counsel for the Petitioner: SRI K'SRINIVASA MURTHY

Counsel forthe Respondents: SRI A.SUDARSHAN REDDY'
THE ADVOCATE GENERAL

WP NO:8364 0F 1995

Between:

M/s Bakelite Hylam Limited Sanathnagar' Hyderabad, Rep by its General

Manager

...PETITIONER
AND

l.TheGovernmentofAndhraPradesh,Rep.byitsRevenueSecretary,
Secretariat, Secretariat Building Hyderabad'

2. The Revenue Divisional Officer Chevella, Ranga Ready District'

...RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to lssue an order, Direction or a writ more particularly one in the nature of 'wRlT

oF CERTIORARI" and after calling for records from the 2nd Respondent in demand

notice dated:2,14-1995 demanding an amount of Rs.59,311/- and quash the same.

l.A. NO: 1 OF 1 995WPM P. NO: 10468 OF 1995)

Petition under section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to suspend

theoperationofdemandnoticedated214-1995foranamountofRs.59'3111.

Gounsel for the Petitioner: SRI S.RAVINDRANATH
Gounsel for the Respondents: SRI A.SUDARSHAN REODY'

THE ADVOCATE GENERAL
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WPNO:8783 0F 1995

Between:

AND

I.A. No: 10Fl 995(WPMP, NO :109840F1995t

M/s. Kumar,s Metallurgical Corporation Ltd., Vattimarthi Village, ChityalMandal, Nalgonda Dt. reo. 
. 
by its Comp".r' Sr.,rr.r"Ser (personnel) Mr.N.Venkateswartu, S/o. Late N.Nagesw"r, i;;, ,i"J'"o"* 47 yearc.

' l::.::H,"lrfl*:.i,.desh' rep bv its secretary, Revenue Department,

2. The Mandal Revenue lr3 r h e M a n d a, R ;;;; ; 
"ii.iil"J;ffi "H:i il; [:]l;il H.:,,,il, "

...PETITIONER

...RESPONDENTS
petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may be preasedto quash and set aside sec.8 of the Non-Agricultural Land Assessment Act, 1963and the amendment made to the schedure of the said Nara Act vide amendment Act8/94' pubrished in Ap Gazette on 3-2-19g4 which came into force w.e.f. .1_7_1gg3 

asultravires, u nconstitutional and to declare the same i
to quash and set aside the demand notice dt 1_7-ej'"llj;ii^* 1"[."#rT:lNo 2) issued to M/s Kumar's Metarurgicar corporation Ltd, having its factory atvattumarthi virage, chityar Mandar, Nargonda Diskict and to decrare the said noticeas null, void and inoperative by issuing a writ of cerl

appropriate writ or order or direction as the Hon,bre ""I..II;;::il:." 
or anv other

petition under section 151 cpc praying that in the circumstances stated in theaffidavit fired in support of the petition, the High court may be preased to suspendthe operation of the amendment made to A.p. Non-Agricurturar Land AssessmentAct' 1963 vide amendment Act.8 of 1994 published on 3-2-1994 in Ap Gazette,which came into force w.r
not ce dt 1.7. 1 eno 

", 
M, J;1 J"1"11 Jll,llj. ffiffi:.,,,H:;H:::il::ldemanding an amount of Rs. 2,70,000/_ pending disposal of the writ petition.

!

I
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Counsel for the Petitioner: SRI C'NIRANJAN RAO

il;;;l for the Respondents: SRI A'SUDARSHAN REDDY'
THE ADVOCATE GENERAL

wP NO: 9783 oF 199s

Between:

RavelaTimbers,A-l3,RoadNo.g,l.D.A.Nacharam,Hyderabad-soo076.
rep. by its Managing Partner, Sri R Srinivasa Rao S/o Sri R Seshagiri Rao'

agedabout46years,Nol-2-g7,KakatiyaNagar'Habsiguda'Hyderabad-
500007

...PETITIONER

AND

1. The State of Andhra Pradesh, rep by its Secretary' Revenue Department'

Secretariat, HYderabad

2.TheRevenueDivisionalOfficer,R'RDist'Division'Malakunta'Hyderabad'

...RESPONDENTS

Petition under Article 226 ol lhe constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighcourtmaybepleased

toissueawrit,orderordirectionmoreparticularlyoneinthenatureofWritof
CERTIORARI to quash and set aside section 8 of the Non-Agricultural Land

AssessmentActvideamendmentActVllloflgg4dated3-2.1994asultravires,

unconstitutional and to declare the same as null, void and inoperative consequential

toquashandsetasidedemandnoticedatedMarch.g5issuedbytheRevenue

Divisional officer, R.R.District Division, Malakunta, Hyderabad demanding an

amount of Rs.10,684.00 as null, void'

l.A. NO: { OF 199s(WPMP . NO: 12118 OF 1995)

PetitionunderSectionl5lcPCprayingthatinthecircumstancesstatedinthe

affidavit filed in support of the petition, the High Court may be pleased to suspend

theoperationoftheamendmentmadetoA.P'Non.AgriculturalLandAssessment

Actlg63videamendmentActsoflgg4publishedon3-2-1994inA.P.Gazettewhich

came into force w.e f. 1-7-1993 thereby to suspend the operation of the demand

noticedatedMatch.g5ofRevenueDivisionalofficer,R.R.Dist.Division,Malakunta'

Hyderabad demanding an amount of Rs 10'684 00 issued to the Petitioner' Ravela

Timbers, pending disposal of the writ Petition'
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S#ffi i [l li: l:lx3ffi :,il,*i^,..:lfiiR 
'HAN 

REDD',
THE ADVOCATE GENERAL

WP NO i 97850F 1995

Between:

Raaveta Agro private a,T,lug: Srirampur Road, peddapaili, 
KarimnaoarDistrict' rep by its chairman a l,,anaging'Di.""i",. ir, R J Mohan Rao, s/o. lriR.Seshagiri Rao, aged about 58 ;";; ;;;" ;_;:Habsiguda, Hyoeraoa'J - s6o ooz 36/3, Kakatiya Nagar,

AND ...PETITIONER

'1. The State of Andhra pradesh, rep. by its SSecretariat, Hyderabad. ecretary, Revenue Department,
2. Mandal Revenue Office, peddapalli Mandal, Karimnagar District.

...RESPONDENTS
petition under Articre 226 0f the constitution of India praying that in thecircumstances stated in tt

to quash and set r.iou ,.' 
affidavit filed therewith, the High court may be pleased

the a mend me n, ,,.0"*""llol"ilj T,[: j: T:ffii :il:,1"::::1Tj*:Act vide amendment Act V,r of 1gg4 dated 03-02-1gg4 as urtra-virus,unconstitutional and to declare the same as null, void
to quash and set-aside ,";;;"^ i::']':':.""d 

inoperative consequentiar

;;".," 
on"* *Jl;:HT:,,il:;:l,,'"::* :;T: ;;# f :f,

t.A. NO: 1oF1995 MP. NO: 12120 0F 1995)

Petition under Section 15i CpC prayi
affidavit filed in support of the petition, the
operation of the amendment made to A.p.'1963 vide amendment Act of 1994 publis
came into force w.e.f. 1_7-1gg3 thereby to
notice dated 25.03.95 of Mandal Revenue

ng that in the circumstances stated in the
High Court may be pleased suspend the
Non-Agricultural Land. Assessment Act

hed on 3-2-1gg4 in A p.Gazette which
suspend the operation of the demand

Officer, peddapalli, 
Karimnagar Digkict

i

j
I

I
I
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demanding an amount of Rs.8,776l- issued to the petitioner, Raavela Agro private

Limited, pending disposal of the Writ Petition.

Counsel for the Petitioner: SRI M.S.T.SA|
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOGATE GENERAL

WP NO: 9855 OF 1995

Between:

M/s. Century Fibre Plates Pvt Ltd., Secunderabad, rep. by its Managing
Director Sri B.D.Malani, son of Gopi Kishen Malani, Hindu, aged about 61
years, R/o Hyderabad.

...PETITIONER
AND

1. Govt. Of A.P., rep by its Secretary, Revenue Department, Secretariat,
Hyderabad.

2. Mandal Revenue lnspector, Jinnaram Mandal, Medak Dist.

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

to declare section-8 of Non-Agricultural Land Assessment Act, 1g63 along with the
amendment Act-8 of 1994 or the entire NALA Act 1963 as a whole as ultravires,

u nconstitutional to declare the demand notice dated 7-3-1995 of the 2nd respondent:

as Null and void and to further direct the respondent No.2 to grant five years

exemption of NALA Bet to the Petitioner company by refunding or adjusting the
payments already received by him under the NALA Act, by issuing a writ order or
direction especially a writ of MANDAMUS or any other appropriate writ, order or
d irection.

l.A. NO: 1 OF 1995(WP MP. NO: 12205 OF 19951

Petition under Section 151 cPC praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend
the operation of the Amendment Act-S of '1994 along with the Demand Notice, dated
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7-3-1995 issued by the Second Respondent, pending final disposal of the Writ

Petition.

Counsel for the Petitioner: SRI D.CHANDRA SHEKHAR
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL

WP NO: 9858 OF 1995

Between:

M/s. Virchow Chemicals (P) Ltd., rep. by its Authorised Signator Sri
M.Narayana Reddy, Jeedimetla, Hyderabad.

.,.PETITIONER
AND

1- Government of Andhra Pradesh, represented by its Secretary, Revenue
Department, Secretariat, Hyderabad.

2. Mandal Revenue lnspector, Jinnaram Mandal, MEDAK Dist.

...RESPONDENTS

Petition under Article 226 of lhe Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to Declare Section-8 of Non-Agricultural Land Assessment Act, 1963 along with the

Amendment ActS of 1994 or the entire NALA Act, '1963 as a whole as ultravires,

unconstitutional and to fu(her declare the Demand Notice dated 18-03-1995 of the

Second Respondent as Null and Void by issuing a Writ, Order or direction especially

a Writ of MANDAMUS or any other appropriate Writ, Order or direction.

l.A. NO:'l OF 1995(WPMP. NO:12208 OF 1995

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to Suspend

the Operation of the Amendment Act-8 of 1994 along with the Demand Notice dt.

18-03-1995 issued by the Second Respondent pending final disposal of the Writ

Petition.

Counsel for the Petitioner: SRI D.CHANDRA SHEKHAR
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL
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WPNO: 10024 OF {995

Between:

1. Kalyana Laxmaiah, S/o. Appaiah, age 60 years, Rl/o. Laxmipuram

Gubbakurthi Mandal, Kohijerla Mandal, Khammam Dist

2. Mls. Nagarjuna Minerals, rep. by its Managing Partner Jatla Satyanarayana

S/o. Veeraiah, age 40 years, R/o. Laxmipuram, Gubbakurthy Mandal,

Khammam Dist.

...PETITIONER

AND

1. Government of Andhra Pradesh rep. by its Secretary, Revenue Department,

Secretariat, Hyderabad.

2. Collector, Khammam.
3. Mandal Revenue Officer, Konijerla Mandal, Khamman District.

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue a Writ or order or direction more appropriately a writ of mandamus declaring

that the provisions of the Andhra Pradesh Non-Agricultural Assessment Land Act is

inapplicable to the lands covered under Mining lease granted under the Central Act

by striking down the definition in Section 20 (i) of the State Act.

LA. NO: 1 OF 199s(WPMP. No : 12390 OF 1995)

Petition under section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to suspend all

proceedings initiated and taken by the respondents under the provisions of state Act

against the petitioners, pending disposal of the above writ petition.

Counsel for the Petitioners: Ms. N.SHOBA
Counsel for the Respondents: SRI A.SUDARSHAN REDOY'

THE ADVOCATE GENERAL
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AND

WPNO:101 25 0F 1995

Between:

M/s. Hyderabad Vanasoa
Hyd#;;,;;;d;.;:,.iL|1';;.1#l?,IS_T:i;f g,T,,i#"",",i.o,,,

' I[":f:"aof 
Andhra Pradesh, Rep. bv its secretary Revenue, secretariat,

2. The Mandal Revenue ln3 rh e M a n d a, R ;;;; ; ;ii,iil",l ;HT,;'.X I,i lii; ffi _?lil, i,

...PETITIONER

...RESPONDENTS
petition under Articre 226 0f the constitution of India praying that in thecircumstances stated in the affidavit fired therewith, the High court may be preasedto quash and set aside sec.8 of the Non-Agricurturar Land Assessment Act, 1963and the amendment made to the schedure of the said Nara Act vide amendment Act8/94' pubrished in Ap Gazette on 3-2-g4which was brought into force retrospectiveryfrom 1-7-1gg3 as urtravires, unconstitutionar and to decrare the same as nur, voidand consequen'y to quash and set aside the two demand notice dt. 30-g-g4 anddemanding an amount of Rs.40,0721_ and an amou

1 es3-s4 and for the year 1 e94-e5 respectivety,..r"o ;; il"::i?:::J::#1,
Markajgiri Mandar, and to decrare the said notice of demand as nur, void andinoperative by issuing a writ of certiorari/mandamus or any other appropriate writ ororder or direction as the Hon,ble court may deems fit and proper in thecircumstances of the case.

t.A. NO: 10F1995 WPMP. NO:1 2490 oF ,t995)
petition under section 15'r cpc praying that in the circumstances stated in theaffidavit fired in support of the petition, the High court may be preased to suspendthe operation of the amendment made to A.p. Non-Agricurturar Land Assessment

ff:J:::J::il:Jffin' Act8 or 1ee4 pubrished on 3-2-1ee4in A p Gazetre,

demand notces dt .r r-::""j,-ilj;l;tlJ"'#H:il: ffi;T"Tr:;
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AND

demanding an amount of Rs.40,072 towards arrears for 1gg3-g4 and Rs.50,072l-for
1994-95, pending disposal of the writ petition.

Counsel for the petitioner: SRI C.NIRANJAN RAOcounser for the Respondents: s314.stioaii[e"r,r neoov,
THE ADVOCATE GENERAL

WP NO: 11 08 0F 1995

Between:

M/s. Visaka lndustries Ltd., Factory at Velimala Village, RamachandrapuramMandal, Medak District, rep. by its Vice president (Works) M.p.V.Rao

...PETITIONER

l The state of Andhra_Pradesh rep. by its secretary Revenue, secretariat.2. Mandal Revenue Officer, Ramach.,idrr*., Medak Dt.3. Mandat Revenue tnspector, R.r.;;n;p;ram, Medak District.

...RESPONDENTS
petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may be preasedto quash and set aside sec.8 of the Non-Agricurturar Land Assessment Act, r 963and the amendment made to the schedure of the said Nara Act vide amendment Act8/94 pubrished in Ap Gazette on 3-2-1g94 which was brought into forceretrospectivery from 1-7-rgg3 as urtravires, unconstitutionar and to decrare the sameas nu'' void and consequenry to quash and set aside the demand noticedt.24-2-1995, demanding an amount of Rs..1,33,612l_ for the years 1993-94 and1994-95 lssued by Mandar Revenue rnspector, Ramachandrapuran, and to decrarethe said notice of dema

cert ora r /ma ndam us or,"[":il::r ;:: ;;:"]:T:fl :: ::#::ir: ;11r:Jcourt may deems fit and proper in the circumstances of the case.

l.A. No:1OF 1995(WPMP. NO: 1427 oF1 995)

Petition under Section 151 cpc praying that in the circumstances stated in theaffidavit fired in support of the petition, the High court may be preased to suspendthe operation of the amendment made to Andhra pradesh Non-Agricurturar Land
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Assessment Act, 1963 vide amendment Act.B of 1994 published on 3-2-g4 in Ap
Gazette which come into force with effect from 1-7-1994 thereby to suspend the

operation of the demand notice d1.24-2-9s of Mandal Revenue lnspector,

Ramachandrapuran, demanding an amount of Rs.1,33,612/- for the years 1gg3-94

pending disposal of the above writ petition.

Counsel for the Petitioner: SRI C.NIRANJAN RAO
Counsel for the Respondents: SRI A.SUDARSHAN REDDy,

THE ADVOCATE GENERAL

WP NO: 12328 OF 1995

Between:

M/s. Arrow Metalspin, limited, Chandapur Village, Hathnoora Mandal, Medak
District, rep. by its General Manager Mr. David Mathew

...PETITIONER
AND

1 . The State of A. P., Rep. by its revenue Secretary, Revenue Department,
Secretariat, Hyderabad.

2. The Mandal Revenue Officer, Hathnoora Mandal, Medak District.
3. The Mandal Revenue lnspector, Hathnoora Mandal, Medak Dist.

...RESPONDENTS

Petition under Article 226 oI the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue an order or direction or a writ particularly one in the nature of writ of
certiorari after calling for the records from the 3rd respondent and quash the
demand notice no. MRI/1/95 dated 4-3-95 demanding an amount of Rs. 7g,376.00

being the Non-Agricultural Assessment tax for the years 1993-94 and 1g94_95.

l.A. NO: 1 OF 1995(WPMP. NO: 15033 0F 1995 )

Petition under Section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to stay the
operations of demand notice no. MRI/1/95 dated 4-3-95 issued by 3rd respondent,
pending disposal of the writ petition.



75

Counset for the Petitioner: SRI M.RADHA KRISHNA MURTHY

Counsel for the Respondents: SRI A.SUDARSHAN REDDY'
THE ADVOCATE GENERAL

WP NO: 13989 OF 1995

Between:

M/s. Nava Bharat Ferro Alloys Ltd., Paloncha, Khamman District, represented

by its Company Secretary-cum-General Manager, (Corporate Affairs) of the

Company, T.Ranga Raju, S/o. Subba Rao, aged about 62 years, Rl/o.

Begumpet, Hyderabad.

...PETITIONER
AND

1- The Government of Andhra Pradesh, represented by its Secretary, Revenue

Department, Secretariat Buildings, Hyderabad.

2. The Sub-Collector, Bhadrachalam Mandal, Khammam District.

3. The Mandal Revenue Officer, Dhummugudem, Khammam District.

4. The Mandal Revenue lnspector, Dhummugudem, Khammam District.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High court may be pleased

to pleased to quash and set aside section 8 of the Non-Agricultural Land

Assessment Act, 1963 and the amendment made to the schedule of the said Nala

Act vide amendment Act, 8 of 1994, published in A.P-Gazette on 03.02.1994 which

was brought into force retrospectively as ultravires, unconstitutional and to - declare

the same as null, void and consequently to quash and set aside the impugned

demand notice in Rc.No.MR1/5/95 dated 13.05.1995 of the Mandal Revenue

lnspector, Dhummugudem, Khammam District, demanding an amount of

Rs.40,782-03 Ps.

l.A. NO: 1 OF 1995 WPMP. NO: 17087 0F 199s

Petition under section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High court may be pleased to suspend

the operation of the amendment made to A.P. Non-Agricultural Land Assessment

Act, 1963, vide Amendment Act 8 of 1994 published on 03.02.1994 in A.P. Gazette, -

which came into force with effect from 01.07.1993 - thereby suspend the operation of



76

the impugned demand notice of Mandal Revenue ln
MR1/siss dated 13.05..ree' for an amount ", *.., ;f:;:'r: :"J,:rl:L:.:i;the above Writ petition

Counsel for rhe petitionei, 
lnr]$f-CeDA DAYANANDA RAOcounset for the Respondents: sRr A.s[oa-diiji*neoov,

THE ADVOCATE GENERAL

WPNo: 156670F1995

Between:

M/s. Bakelite Hylam Limited Sanathnagar, Hyderabad, repManager (Sri S.N.Malhotra) by its General

...PETITIONER

by its Revenue Secretary,

dal, Ranga Reddy Dist

AND

1

2

The Government of Andhra pradesh, RepSecretarrat, Secretariat Building Hyderabad. 
-

The Mandal Revenue lnspector, Balanagar Man

...RESPONDENTS
Petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may be preasedto issue an Order, Directiol

.ERT .RAR, and after ;;[ :j::ffJ.";::HTJ fl:;il;:lffff:notice dated 13th Jury' 1gg5 demanding an amount of Rs.7g,041- and quash thesame.

I.A. No:1OF 1995(WPMP. NO :191010F1 995t
petition under section 151 cpc praying that in the circumstances stated in theaffidavit fired in support of the petition, the High court may be preased to SUSpENDthe operation of Demand Notice dated 13th Jury, 1gg5 for an amount of Rs.7g,041/-

3#ffi i [r tff [:3J:ff :,r,+EyJ_ffimtfl Ix REDD',
THE ADVOCATE GENERAL

I

t

i

i
I



WPNO:21454 oFl 995

Between:

LA. NO :1OF 1995 PMP.N

AND

O:26375 0F 199

by its

...PETITIONER

...RESPONDENTS

x3"r:'in?fl"lrvision 
of consolidated coffee Ltd., Hvderabad, rep

1. Government of A.p., reo. by its Secretary, Revenue Department, Hyderabad2. Mandal Revenue Officer, Balanagar, Mandal, RR District.

petition under Articre 226 0f the constitution of rndia praying that in thecircumstances stated in the affidavit fired therewith, the High court may be preasedto issue an order, directic
MAN DAM us directins,r" ::J;":l: fiT:,l'#:; l: ff #"::,LHl ffMRIB/N.A.A./ 1995 dt. 15.9.199S of the 2nd respondent.

petition under section 151 cpc praying that in the circumstances stated in theaffidavit fired in support of the petition, the High court may be preased to stay theoperation of notice of demand No. MR,B/N.A.A./ 1gg5 dt. 15.g..1gg5 0f the 2ndrespondent pending disposal of the above W.p.

Counsel for the petitioner: SRI K.SRINIVASA MURTHYcounser ror the Respondenrs: s3ia:_sir;)rfsiili h.oo",
THE ADVOCATE GENERAL

j
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WP NO:21941 OF 1995

Between:

Mulkanoor Co-operative Rural Bank and Marketing Society Ltd., (Formerely

Mulkanoor Co-operative Rural Bank Limited) Mulkanoor, Karimagar district

represented by its General Manager Sri M.Lakshma Reddy.

...PETITIONER
AND

1. Government of Andhra Pradesh, represented by its Secretary, Revenue

department, Secretariat, Hyderabad.

2. Mandal Revenue Officer, Bheemadevarapally Mandal, Karimnagar district.

3. Revenue Divisional Officer, Karimnagar.

...RESPONDENTS

Petition under Article 226 ol the Constitution of lndia praying that in the

circumstances stated in the affidavit filed therewith, the High Court may be pleased

to issue an order, direction or writ more particularly one in the nature of writ of

mandamus

1. enhancing levy from 12p. to 50p. by Amendment Act,8 of 1994 with effect

from 1-7-'1 993 as illegal, arbitrary and without jurisdiction;

2. declaring the proceedings of Mandal Revenue Officer dt.19-1-1994

assessing the area at 51168 sq.mts, as confirmed by the Revenue Divisional Officer

in proceedings dt. 12-7-1994 as illegal and arbitrary;

3. collecting the levy on non-agricultural land assessment on the enhanced

area of 51,168 sq-mts. for the year 1993-94 and 1994-95 as illegal and arbitrary and

consequently direct the respondents to assess the area at 11,664 sq-mts. for the

year 1993-94 and 1994-95;

4. to refund the excess amount paid towards Leavy for the year '1993-94 and.

l.A. NO: 1 OF 1995 (wPMP. NO: 26995 OF 1995)

Petition under Section 151 CPC praying that in the circumstances stated in the

affidavit filed in support of the petition, the High Court may be pleased to stay all

further proceedings including the demand and recovery of non-agricu ltural tax vide

notice dt.12-5-'l 995 pending disposal of the writ petition.
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Counset for the petitioner: SRI G.VIDYASAGAR
Counsel for the Respondents: SRI A.SUOanSi-lN REDDY,

THE ADVOCATE GENERAL

WP NO :23129 OF 1 5

Between:

M/s. Associated cement companies Ltd., Mancheriar Adilabad District, repby its Accounts Officer, Sri y.Venkateswara Rao.

...PETITIONER
ANO

Government of A.p., rep. by its Secretary, Revenue Department, Secretariat,Hyderabad.
2. The Revenue Divisional Officer, Mancherial, Adilabad District.3. Mandal Revenue Officer, Kasipet, Adilabad Diskict.4. Mandal Revenue lnspector, Kasipet, Adilabad District.

...RESPONDENTS

Petition under Articre 226 0f rhe constitution of rndia praying that in the
circumstances stated in the affidavit fired therewith, the High court may be preased
to issue an order, direction or a writ particurarry one in the nature of wRrr oF
MANDAMUS decraring sec. g of the Andhra pradesh Non-Agricurturar Land
Assessment (Amendment) Act 1gg4 amending Act g of the Non Agricurturar Land
Assessment Act 'rg63 as urtravires and void and invarid and arso direct the
respondents not to levy tax on areas covered by mines; and stay the operation of
notice of demand No. Ni, dt. 31.7.g5 issued by the 4th respondent pending disposar
of the above writ petition.

1

l.A. NO: 1 OF 1995(WPMP. NO:2840loFl995)

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit fired in support of the petition, the High court may be preased to stay the
operation of notice of demand No. Nir dated 31.7.1gg5 issued by the 4th Respondent
pending disposal of the above writ petition.

Counsel for the petitioner: SRI K.SRINIVASA MURTHY
Counset for the Respondenrs: SRt A.SUDARCiaii'neOOv,

THE ADVOCATE GENERAL
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WP NO: 23130 0F 1995

Between:

M/s. The Associated Cement Cos
Mancherial, rep. by its Accounts Officer

Ltd., Mancherial Cement Works,

AND
...PETITIONER

Government of A.p. rep. by its Secretary, Revenue Department, Secretariat,Hyderabad.
The Revenue Divisional Officer, Mancherial.

...RESPONDENTS

Petition under Articre 226 0r the constitution of India praying that in the
circumstances stated in the affidavit fired therewith, the High court may be preased
to issue an order, direction or a writ particurarry one in the nature of wRrr oF
MANDAMUS restraining the respondents from enforcing the order No. H/2739/94 dt.
19.9.1995 issued by the Revenue Divisional Officer, Mancherial; and;

stay the operatron and further proceedings of the order No.Hr273gtg4 dt. 19.g.
1995 issued by the Revenue Divisionar officer, Mancheriar pending disposar of the
above writ petition.

l.A. NO: 1 0F1995(WPMP. NO: 28402 0F 199

1

2

5

Petition under section r 51 cpc praying that in the circumstances stated in the
affidavit fired in support of the petition, the High court may be preased to stay the
operation and /further proceedings of the order No. Ht273grg4 dt. 19.g.1gg5 issuecr
by the Revenue Divisionar officer, Mancheriar pending disposar of the above writ
petition

Counsel for the petitioner: SRI K.SRINIVASA MURTHYCounset for the Respondenrs: SRr A.SUDAiCiiaii'neoov,
THE ADVOCATE GENERAL
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WP NOI 23458 oF 1995

Between:

Sirpur Paper Mills Ltd., rep by its Deputy Manager (Estates)

...PETITIONER

AND

The Secretary Revenue Dept., Govt ofA P', Hyderabad'

The Sub Collector, Asifabad, Adilabad District'

The Mandal Revenue officer, Kagaznagar Mandal Adilabad District'

The Mandal Revenue inspector, O/o The Mandal Revenue

Kagaznager Mandal Adilabad Dt.

...RESPONDENTS

Petition under Article 226 of the Constitution of lndia' praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybepleased

toissueaWritorderobdirectionmoreparticularlyinthenatureofWritofMandamus

declaring the order of the 2nd respondent made inproc Appeal No' J12371195 as

lllegalandconsequentlydeclaretheorderdtl3-10-lgg5oftheorderNo'8/4074195

dt 14-9-1995 and the order in Lr.No.B/4074l95 dt 13-10-1995 both issued by the 4th

respondent as unenforceable.

Counsel for the Petitioner: SRI C'RAMANANDA VITTAL

ail;;i ior the Respondents: SRI A'SUDARSHAN REDDY'
THE ADVOCATE GENERAL

WP NO:3075 0F 1990

Between:

1

2
3
4

officer,

1

M/s. lmperial Granites Pvt. Ltd', Repr' by its (Manager having its G A P' of

M.D.SriR.Gunasekharam,S/o'GRaju,Agedabout43years'R/o'
Siddardhanagar, Kazipet, Warangal District'

...PETITIONER

AND

The State of A.P. Rep. by its., Secretary to Govt (Prl )' Revenue Department

Secretariat, HYderabad.

The Revenue Divisional Officer, HANMAKONDA'

The Mandal Revenue Inspector, Hanmakonda, Warangal O'1t1ilrr.nOrrrc2

3
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Petition under Article 226 of the constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

to issue order or direction more particularly are in the nature of writ of Mandamus
declaring that the action of the 3'd respondent in issuing notices of demand in Form-
ll, dt.24-1-1995 as wholly arbitrary, illegal unjust and u nconstitutional and violative
provisions of the A. P. Non-Agriculture Land Assessment Act 1 963 and is also
violative of principles of natural by holding if necessary declaring that
section 8 of the Non-Agricultural Land Assessment Act, 1963 and the amendment
made to the schedule of the said act by Act g/94 as ultravires, u nconstitutional and
void consequently direct the respondents not to give effect to the said demand notice
dt.24-1-1995 and refund the excess amount said against demand notice dt. 24-1-
1995 by the 3'd respondent.

t.A. NO: 1 0F 1996(WPM P. NO: 3705 OF 1996)

Petition under section 151 cpc praying that in the circumstances stated in the
affidavit filed in support of the petition, the High court may be pleased to suspend
the operation of the notice of demand in Form-ll, dated 24-1-1995 lssued by 3rd
Respondent and consequenfly direct to refund the excess amounts paid by the
petitioner pending disposal of the main writ petition.

Counsel for the Petitioner: SRI RAJASEKHARA RAO MUDDADA
Counsel for the Respondents: SRI A.SUDARSHAN REDDY,

THE ADVOCATE GENERAL
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WP NO :29387 oF 1998

Between:

1. The Government of A.P. rep' by its Secretary' Revenue Department'

Secretariat, HYderabad.
z. ine trilandal, Revenue Officer, Khammam (R) Mandal'

3. The Mandal, Revenue lnspector, Khammam (R) Mandal'

..,RESPONDENTS

PetitionunderArticle226oftheConstitutionoflndiaprayingthatinthe
circumstances stated in the affidavit filed therewith' the High Court may be pleased

toissueanorderorwritoneinthenatureofWritofMandamusdeclaringtheaction

of the respondents in assessing/demanding Nala Tax of 33'995/- vide demand

NoticeNo.MRl/41l98,dt.19-8-94fromthepetitionerlandonhisminingleasein

S.No.39, Arempala village, Khammam Rural Mandal' Khammam district as illegal'

arbitrary, and unsustainable and consequently set aside the same'

...PETITIONER

AND

l.A. NO:'l oF 1998(wPMP. NO:35940 0F 1998)

PetitionunderSectionl5lcPCprayingthatinthecircumstancesstatedinthe

affidavit filed in support of the petition, the High Court may be pleased to stay the

demand and collection of NALA Tax of Rs.33,995/- inpursuance to the Demand

Notice,NoMRl/41l99,dt.19-8-gSfromthepetitionerforlandheldonquarryleasein

S.No.3gofArempalavillage,Khammanruralmandal'Khanmamdist-pending

disposal of the above writ petition'

M/s Shiva Shankar Granites, rep by its Power of Attorney Holder' A'Mohan

Reddy, S/o Late Narayan Reddy, age 38 years' R/o Burhanpuram'

Khammam.

Counsel for the Petitioner: Ms' N'SHOBA

a;;;;i for the Respondents: sRl A'SUDARSHAN REDDY'
THE ADVOCATE GENERAL

The Court made the following: COMMON ORDER
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IN THE HIGHCOURT FOR THE STATE OFTELANGANA AT HYDE, RABAI)

THE HON'BLE THE CHIE F JUSTICE SRI APARE SH KUMAR SINGH
THE HON'BLE SRI JUSTICE P.SAM KOSHY
THE HON'BLE sRI JUSTICE K.LAKSHMAN

THE HON'BL E SRI JUSTICE B.VIJAYSEN REDDY

AND

THE HON'BLE SR] JUSTICE N.TUKARAMJI

WRIT PETITIONNos.88E3 of1992 16424 of 1993 tt87t 13690 18444 19635
22314,22946,22965,22966,22968,2297t. 22973, 22974, 22975 and 22976 of

1994 428 720 733 1083 r802 l8r0 1814 20 2077 2079 2247 2886 3039
3204,3524 ,3613. 3614, 3762, 4306. 43I.4332,4 439,4441. 4471. 4670, s659.
59s3 5956 6159 6651 6684 6700 6710 7008 7261 7289 7319 7367 7399
7425 7426 7492

12328

8364 8783 9783 9785 9855 9858 1002 10125 11808

r3989 15667 21454 21941 23129 23130 and
23458 of 199 3075 of 1996 and 293E7 of1998

Dated: OL .08.2026

5

Between:
W.P.No.88 83 of 1992
Sirpur Paper Mills Ltd, s-9-22llll, Adarsh Nagar,
Hyderabad, rep. by its Chief Executive

Govemment of Andhra pradesh, ..p. uy s".llrl.y,
Revenue, Hyderabad, and two others.

...Petitioner

...Respondents

...Petitioner

W.P.No.l 6424of 1993
Sirpur Paper Mills Ltd, rep. by its Estate Officer

and
Mandal Revenue Officer, Kagaz Nagar, and another

...Respondents
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W.P.No.11871 of 1994:

fr-"ti"-r"r ai.p.nr artn"rity of India, Begumpet Airport' rep' by its Director

Govemment of A.P., rep. by its Secretary to Govemment' Revenue Department'

;;;;;;;i "ie.p., 
sJ*"i"tiat Buildings' Hvderabad and three others' 

...Respondents

and

Ltd, Balanagar, HYderabad - 500 042'

Mr. S.Roy Choudhury.

Petitioner

...Petitioner

...Respondents

...Petitioner

...Respondents

...Respondents

...Petitioner

and

The State of Andhra Pradesh' rep by its Secretary

(Revenue Department), Secretariat, Hyderabad and two otners'

W.P.No.18444 of 1994: 
-tC.**t C".p"."t.n of lndia Ltd' Tandur'

il;"1ffiy D,i.i",, ."p by its General Manager Sri D'S'Bindra

and

The State of Andhra Pradesh, rep' by its Secretary'

R.r.nu. Department' Secretariat, Hyderabad and two otners

W.P.No.13690or 1994

IWs.Hindustan Aeronautlcs

rep. by its General Manager

W.P.N 'r't 14ofl 4:

W.P.No.l9635 of 1994:

Nv..v.-;r*"r" ficheries Limited, Thimmapur unit' 
^

Mahaboobnagar District, rep' Uy its essistant Manager (P&A) ald seven others' 
- "'.'.Petitioners

and

Revenue Divisional Offrcer, Mahaboobnagar'

Mahaboobnagar District and three others'

lWs.Rajyalakshm i Minerals Prt Ltd., reP

Sio Gopalakrishnarao , Aged about 55 Yea

Dirya Shakti APartments, 7-1-58, AmeerPe t, Hyderabad - 16

and

bv its Executive Director G'Jagadeesh'

rs, Regd.Office at 5-504,

The Principal Secretary Revenue to Govemment of A'P''

i".r.*iui guitaings, Hyderabad and two others'
...ResPondents
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M/s.Kanosika Laboratories Ltd, plot No.45, Nagarjuna Hills, panjagutta.
Hyderabad - 500482, Location: Survey No.55, Masjidpura, ShameJrpet Mandal,
R R District, Rep. by its Executive Director Sri Harshavarjn* Sit *iu,
S/o R.A.Sikaria, aged about 26 years.

W.P.No.22946 of 1994:

W.P.No.22965 of 1994

W.P.No.22 966 of 1994:

W.P.No.2297 I of 1994

The State ofAndhra pradesh, rep. by its S""?"",:.y,
Revenue Department, Secretariat, Hyderabad and another

...Petitioner

...Respondents

...Petitioner

.,,Respondents

...Petitioner

.,.Respondents

...Petitioner

...Respondents

...Petitioner

M/s.Pennar Steels Ltd, Isnapur Village, patancheru Mandal.
Medak Disrrict. rep. by its General Manager, Works,
T.V.Pavitran, S/o Late Kunni Raman, aged about 54 years.

The State ofAndhra pradesh, rep. by its S"":l:.y,
Revenue Department, Secretariat, Hyderabad and another

and
The State ofArdhra Pradesh, rep. by its Secretary, Hyderabad and another

W.P.No.22 968 of 1994:

!1/s Bajaj Sevashram Limited, t7 _t-2}t-8, Saidabad,
Hyderabad - 500 659, rep. by its Senior Executive
Sri B.L.Maheshwari, aged 57 years, S/o Sri Laxminaravana

V|ls.ICI India Limited, Post Bag No. 1, Balanagar,
Hyderabad - 500 037, rep. by its Works Manager
Sri Adnan .Almad. aged 35 years, S/o Sri Mahboob Ahmed

The State of Andhra pradesh, rep. by its S".:Lt,
Revenue Department, Secretariat, Hyderabad and another

M/s-Diana Hotels t,imited. (ireen Land, Begumpet,
llyderabad 500016, rep. by its Managing Director
Sri A.Murali Krishna Reddy, aged 40 years, S/o Sri A.Sankar Reddy

The State of Andhra pradesh, rep. by its t".:"tt,
Revenue Department, Socretariat, Hyderabad and another.

...Respondents
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and

The State of Andhra Pradesh, rep' by its Secretary'

R"rr*u" Department, Secretariat, Hyderabad and another'

W.P.No.22974 of 1994:

w; $;G k"" It dt" Ltd, Palwancha, Khammam District

nep. by iti Company Secretary Sri P'V'Subba Rao'

eg"a.ir y"u.r, S/o Late Sri Janaki Ramaiah

and

The State of Andhra Pradesh, rep' by its Secretary'

R;;"*. Department, Secretariat, Hyderabad and two others

W.P.No.22975 of 1994:

lwri-"dfu E-pl"r*.s Plt Ltd', 202 &' 203 
' 
Minerva Complex'

," Fi;, S.D.Road, Secunderabad, Rep' bv its Chairman

Sri A.N.Gupta, aged 50 years, S/o Sri B'N Gupta'

w.P.No.22973 f 1994:

Andhra Pradesh Rayons Ltd, KamalaPuram, MangaPet Mandal,

Warangal District, reP. bY its Secretary Sri B.Hariharan,

Aged 38 years, S/o Sri H.Bhuthalingam

and

The Secretary, Revenue Dept', Govemment of A'P''

Hyderabad and two others

and

The State of Andhra Pradesh, rep' by its Secretary'

R;;;. Department, Secretariat, Hyderabad and another' 
...Respondents

Hnilt--*t:[g;le rnds., (Andhra) private Limited, ss, rDA, Jeedimerra,

ffi;;fu;;;ktc! Rep' bv its eutho'ised Representative Ms'K'P'Usha'

Aged 34 years, D/o Sri K'A Parameswaran 
...petitioner

and

The State of Andhra Pradesh, rep' by its Secretary'

n"u"*. O"purtment, Secretariat, Hyderabad and another' 
...Respbndents

W.P.No.428 of 1995:

ffi.-* pup", Mill. Ltd. rep. by its Depury Manager (Estates) 
...petitioner

...Petitioner

,..Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents
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IWs.Barium Chemica.ls Ltd., Ramavaram post, Kothagudem,

$rryry Districr, rep. by its Commercial Oificer, "
Umesh Bhatnagar, S/o Laxman Bhatnagar, aged about 3g years

and
The State__of Andhra pradesh, rep. by its Secretary,
Revenue Department, Secretariat, Hyderabad anj t*o oth".s.

W.P.No. 720 of 1995

W.P.No.733 of 1995

W.P.No.l083 of 1995

W.P.No. 1802 of 1995:

Yt;YT" VrjayaSaw.Vill,.rep. by its partner _ Natwar Lal patel,
s/o Pachan Bha.i Patel. aged 3g years, pJo Khammam, Khammam District

Revenue Divisional Officer, Khamm"^, *h:Hr. District and another

...Petitioner

..,Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

...Resp-ondents

,..Petitioner

N,Ts.Associated Cement Comnanies Ltd., Mancherial Cement Works,
Mancherial' Adilabad Districi, rep. by its Accounts orr,.", i.i y.Venkateshwar Rao

and

Govemment of Andhra pradesh, rep. by its Secretary,
Revenue Department, Secretariat, Ayderabad -a ik"" ott 

".r.

M/s Hindustan Magnetics Ltd., 6th Floor, progressive Towers,

ftrai.atrUaa, 
Hyderabad, rep. by its Compa"iUanagmg ni.".to.

5rr Koneru Srinivas. Sio K.l-akshmaiah. aged 34 yeais 
-

lhe State ofAndhra pradesh, rep. by its S".:Llr,
Revenue Department, Secretariat, Hyderabad anj anothe.

W.P.No. 810 of 1995I
M/s.Cement Corporation of India Limited, Adilabad Cement Factory,
Adilatlag - 504003, rep. by its General Manage., S.i aiuiS;},u" Kaushal,Aged 54 years, S/o Sri B.C.Kaushal

lheStateoiArdhra pradesh. rep. by its S".:.',1r,
Revenue Department. Secretariat. Hyderabad anj iwo others

.,,Respondents
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W.P.No.lE14 of 1995

IWs.Unicorn Organics Limited, Waddepalli, Hanumakonda,
Warangal, rep. by its Managing Director, Sri Atul Sanghani,

Aged 36 years, S/o Sri Bhanu C.Sanghani.

and
The State of Andhra Pradesh, rep. by its Secretary,

Revenue Deparknent, Secretariat, Hyderabad and another.

W.P.No.2064 of 1995:

Sri Mamtha Ginning Factory, Adilabad, rep. by Bajranglal,
S/o Gulabchand , aged 45 years, R./o Adilabad and two others

and
The State of Andka Pradesh, rep. by its Secretary,

Revenue Department, Secretariat, Hyderabad and two others.

W.P.No.2077 of 1995
Sirpur Paper Mills Ltd., Sirpur Kagaz Nagar, rep. by its
Dy.Manager (Estates), R.P.Kanodia, S/o Gouri Sankar Kanodia,
Aged about 58 years, R/o Sirpur Kagaznagar

and
Government of Aldfua Pradesh, rep. by its Secretary,

Revenue Department, Secretariat, Hyderabad and two others.

W.P.No.2079 of 1995:
Om Ginning Factory, Adilabad, rep. by Sri Govind Agrawal,
S/o Gajanand Agrawal, aged 50 years, R-/o Adilabad and two others

and

The State ofAndhra Pradesh, rep. by its Secretary,

Revenue Department, Secretariat, Hyderabad and two others.

W.P.No.2247 of 1995:
lWs.Azamj ahi Mills, Laxmipura, Narsampet Road,
Warangal - 506 013, rep. by its General Manager
Sri M.V.Shivaram , aged 49 years, S/o M.V.Venkatarao

...Petitioner

...Respondents

...Petitioners

...Respondents

...Petitioner

...Respondents

...Petitioners

...Respondents

and
...Petitioner
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The State of Andhra Pradesh, rep. by its Secretary,
Revenue Department, Secretariat, Hyderabad and two others

W.P.No.2886 of 1995
IWs.Real Food Products Pvt Ltd., 18-2-45, Chandrayangutta,
Hyderabad, rep. by its Administrative Offrcer Mr.K.Subhash,
S/o Bataraj, Hindu, aged about 50 years, R/o Hyderabad.

and
Govemment of Andhra Pradesh, rep. by its Secretary,
Revenue Department, Secretariat, Hyderabad and another

W.P.No.3039 of 1995
I\4/s. Kinncra Steels (P) Ltd., rep. by its Managing Director
K.Seetha Rama Rao, Chunchupalli, Kothagudem Mandal, Khammam District

and
The State ofAndhra Pradesh, rep. by its Secretary,
Revenue Department, Secretariat, Hyderabad and two others.

W.P.No.3204 of 1995:
M/s.Singareni Steels (P) Ltd., rep. by its Director V.V.R.V.Prasad,
Chunchupalli, Kothagudem Mandal, Khammam District.

and
The State ofAndhra Pradesh, rep. by its Secretary,
Revenue Department, Secretariat, Hyderabad and two others

W.P.No.3524 of 1995
Makhariya Refi nery, Kondamadugu, Nalgonda District,
Rep. by Maaoj Kumar, S/o Srigovind Agrawal, aged 30 years, PJo Hyderabad

and

The State ofAndhra Pradesh, rep. by its Secretary,
Revenue Department, Secretariat, Hyderabad and another

W.P.No.3613 of 1995:
M/s.Hyderabad Engineering Industries, Balanagar, Hyderabad,
A Division of the Jay Engineering Works Ltd., rep. by its
Assistant General Manager Mr. Inder Mohan Bhalla

...Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

,,.Respondents

and
...Petitioner



The State of Andhra Pradesh, rep. by its Secretary,

R"r"nrr" Department, Secretariat, Hyderabad and two others
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W.P.No .3614 of 1995:

Crystal PolYmers & Addi
First Floor, Prenderghast

C.Prabhaker Raju, S/o C.

W.P.No.4311 of 1995:

Sandesh Ginning and Oil Industries, Bhainsa,

W.P.No.43 32 of 1995:

tives Limited, 1-8-144-152 ( l3 3),

Road, Secunderabad, reP. bY

Ramachandra Raju, aged 40 years, R/o Hyderabad

and

The State of Andtra Pradesh, rep. by its Secretary,

Revenue Department, Secretariat, Hyderabad and another'

W.P.No .3762 ot1995',
M.V.Ramanamma Granite M ines, 1 -7 -7 7, JubliPura,

W.P.No.4306 of 1995

M/s.Suvama Cements Ltd., HYderabad, rep. by its Managing Director

Shri V.C.Brahmanna

Khammam District, rep. by its Proprietor Smt M'V'Ramanamma

and

The State of Andka Pradesh, rep. by its Principal Secretary,

Revenue Departrnent, Secretariat, Hyderabad - 500004' and three others'

...Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

,..Petitioner

...Respondents

and

Government of Andhra Pradesh, Secretary,

Revenue Department, Secretariat, Hyderabad and four others'

Rep. by Prop. Sri Digamber Rao Maheshettiwar,

Slo namanna, R/o Bhainsa, aged 58 years, Adilabad District

and

The State of Andhra Pradesh, rep. by its Secretary'

Revenue Department, Secretariat, Hyderabad and another'

Sandesh Pressing Industries,
S/o Ramanna, Aged 40 Years

Bhainsa, Rep. by Jagdish Mashettiwar,

, R/o Bhainsa, Adilabad District'

and

,..Petitioner
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The State of Andhra Pradesh, rep. by its Secretary,
Revenue Department, Secretariat, Hyderabad and another

W.P.No.4439 of I99s
IM/s.Arandy Laboratories Ltd., Raj bhavan Road, S omaj iguda,
Hyderabad rep. by its Personnel Officer, Mr. G.prashant Verma

Govemment of Andhra Pradesh, rep. by its 3Ji"r*,
Revenue Department, Secretariat, Hyderabad and another

W.P.No.444l of 1995:
M/s.Suryalakshmi Cotton Mills Ltd., Pillalamarri Road,
Mahaboobnagar (A.P.). Rep. by its Additional Managing Director
Mr. Upendra Kumar Agarwal, Hindu, aged about 40 years, R/o pillalamarri

Govemment of Andhra Pradesh, rep. by i,, S#.,u.y,
Revenue Department, Secretariat, Hyderabad and another

W.P.No.4474 of 1995:

Quality Spinning Mills Ltd., Bhainsa,
Rep. by its Partner Digamber Rao Mashettiwar,
S/o Ramama, aged 58 1,ears, R/o Bhainsa, Adilabad District

and
The State ol Aadhra Pradesh, rep. by its Secretary,
Revenue Department, Secretariat, Hyderabad and two others

W.P.No.4670 of 1995

...Respondents

.,.Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

... Respondents

M/s.Sanghi Polyesters Ltd., having its Registered Office at
Sanghinagar, Hayatnagar Mandal, Rangareddy District, through its
Managing Director Anand Prakash Sanghi.

and
State ofAndhra Pradesh, rep. by its Secretary,
Revenue Department, Secretariat, Hyderabad and another

W.P.No.5659 of 1995
M/s.Premier Tubes Ltd., Patancheru, Medak District,
Rep. by its General Manager Sri A.Nageswara Rao

and
...Petitioner



The State of Andka Pradesh, rep' by its S."t'.tory'

Revenue Department, Secretariat, Hyderabad and anotner'

*a -.-@l/o p.dd*u*i,.ddv, A ged 64 ye ars'

R/o Banjara Hills, HYderabad'

t2

and

and

and

...Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

...ResPbndents

The Govemment of Andhra Pradesh' rep by its Secretary'

n"r"""" O"p*ment, Secretariat, Hyderabad and two others

W.P.No.5956 of 1925: 
.il-o"""* sntex Limited, 3-5-87414, Ground Floor'

;;;;rd. Hil;;d 500-0i;, t"p' uv it' Managing Director Shri Sanjav Jalan 
petitioner

Government of Andhra Pradesh, rep by its Principal Secretary

to Government, Revenue O"puttrnt'nt' Secretariat' Hyderabad' and two others'
...ResPondents

ffi*u *ruo"rn rur*.d Ltd., Hyderabad, Rep. by its General Manager

State of Andfua Pradesh, rep' by its Secretary to Govemment'

["r".r" O.p*ent, Secretariat Buildings' Hyderabad' and another

W.P.No.5651 of 1995: 
-

-/.s""* 

vr.."- system Ltd', Hyderabad' - . .

ii"p.lyl" Managing Director Sri B Sadasiva Reddv

and

Government of Andhra Pradesh, rep by its Secretary' 
.

R;;;" Department, Secretariat' Hyderabad and another

W.P.No.6684 of 1995:.

#il, Plrt"l"sEsociation of tndia' Hyderabad Branch'

o-l-s6:, Begumpet, gva"tuuJ,l"-pJy it' Hont*y Secretary Sri A'P Jaiswal' 
..petitioner

and

Govemment of Andhra Pradesh, Department of-Revenue'

;""".;iliii".uuua, ,"p' bv its Secretary and another

J

...Respondents



N4/s T-rans valves (rndia) Limited, I5-8, sri Venkateswara coop. Industrial Estate,IDA, Jeedimetla, Hyderabad _ 500 g55. Rep. Uyli, C""".a'Uanager, Shri B.Manohar

W.P.No. 6700 of r99s

W.P.No.6710 of 1995

W.P.No.7 008 of 1995:

lY.P.No.7 261 of 1995

l3

and

and

and

and

Govemment of Andhra pradesh, rep. by the principal Secretary
to Governrnent, Revenue Department, Secretariat,'iya-eraUaa and three others

...Petitioner

...Respondents

...Petitioner

,..Respondents

...Petitioner

,..Respondents

...Petitioner

...Respondents

...Petitioner

MA.HMT. Limited (Machine Tool Division), Balanagar, Hyderabad,
rep. by its Jt. General Manager 1pl), U.. rc.ii.St u.rnT 

' '

The State of Andhra pradesh, rep. by its Secretary,
Revenue Department, Hyderabai and two others' 

'

M/s.Autonrative Manufacturers Ltd., g571, R.p.Road, Secunderabad,

}:l;Y,' :: 9*f al Manager T. R.Ganesh Aiyer, s7"ii.-niiy*,
.rgeo J4 years, Secunderabad.

The Govemment of Andhra pradesh,."o. ufilr's"".",u*.
Revenue. S!'cretariat Buildings. Hya*"Lra *J "*ii". 

''

I\rVs.Hindustan Cables Ltd., rep. by its Chief General Manager,
Mallapur. Ranga Rcddy Districr.

Revenue Divisional Officer, Mallapur Ranga Reddy District, and two others.

W.P.No.7289 of 1995
Sonali.Castings p\4. Ltd., plot No.gg/C, IDA Jeedimetla,
R.R.District. Rep. by irs I)irecror Shri B.Sudhakar Reddv
S/o Late Bhim Reddy, 45 years, No 3_4-474,N"*V*rira", Hyderabad

I5 S_lll.:fo"dhra pradesh. rep. by its Secretary.
Kevenue Deptfiment. Secretariat, Hyderabad anj another

...Respondents
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W.P.No.7319 of 1995:

Uttam Biscuit ComPanY Pvt. Ltd., PlotNo.41,47 afi48,
Phase IV, IDA Jeedimetl4 reP. bY its Managing Director

Shri R.B.Rao, Son of R.Pitchaiah, Hindu, aged about 69 Years,

R/o 502, Sreenivasa Towers, Begumpet, Hyderabad 500 016

and

The State of Andhra Pradesh, rep. by its Secretary,

Revenue Department, Secretariat, Hyderabad and another

and

The Govemment of Andhra Pradesh, rep' by its Revenue Secretary'

A.P. Secretariat, Hyderabad and three others

W.P.No.7399 ofl995:

Bharat HeavY Electricals Ltd.,
Medak District, reP. bY its Gen

w-P-No.7367 of 1995:

ftalri"dat *"tr" Company Limited' 302, Srinivasa ComPlex'

|-ii, G;rpet, HyderaLad, Indi4 rep' bv is Secretary Sri R'Shiva Kumar'

Products Ltd., Plot No.30,

rabad rep. by its Factory Manager Kumar Issac

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

(BHEL), RamachandraPuram,

eral Manager (SM), HYderabad

and

The State of Andhra Pradesh, rep' by its Secretary,

Revenue Department, Secretariat, Hyderabad and two others

W.P.No.7425 of 1995

IWs.Malhotra Shaving
IDA, Balanagar, HYde

and

The State of Andhra Pradesh, rep' by its Secretary,

Revenue Department, Secretariat, Hyderabad and another

and

The State of Andka Pradesh, rep' by its Secretary'

Revenue Departrnent, Secretariat, Hyderabad and two others

w.P.No.7426 of 1995:

Bharat HeavY Electricals Ltd., (BHEL), Ramachandrapuram, Medak District'

rep. by its General Manager (S.M.), Hyderabad Sri B.L.Narayana

...Respondents I



SIFCO Division Consolidated Coffee Ltd., Fathenagar, Hyderabad

Govemment ofAndhra pradesh, rep. by it. ill"tu.y,
Revenue Department, Secretariat, Hyderabad and another

The Govemment of Andhra pradesh, ."p. bfilrdR".,r.nue Secretary,
Secretariat, Secretariat Building, Hyderabai and another

W.P.No.83 64 of 1995
...Respondents

M/s. Bakelite Hylam Limited, Sanathnagar, Hyderabad, rep. by its General Marager
...Petitioner

W.P.No.7 492 of 1995

W.P.No.8 783 of 1995:

W.P.No.9783 of 1995

W.P.No. 9785 of 1995:

l5

and

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

\{1 fr11nar's Metallurgical Corporation Limited., Vattimarthi Village,
Chityal Mandal, Nalgoda Distrtict, Rep. by its Company Sr- tr,tanagJr @ersonnel),Mr N.Venl,rateswarlu, S/o late N.Nageiwaia Rao, Alejabout 47 years.

The State of Andhra Pradesh, rep. by its Secretary,
Revenue Department, Secretariai, Hyderabad and iwo others

Ravela Timbers, A-13, Road fgl,-I D.A Nacharam, Hyderabad - 5OO 076,
rep. 

_by 
its Managing partner Sri R.Srinivasa Rao, s/o sir R.Seshagiri Rao,

aged about 46 years, R/o 1-2-97, KakatiyaNug*, HuU.iguJa, Hyderabad - 500 007

The State of Andtua pradesh, rep. by its s.":I:.y,
Revenue Department, Secretariat, Hyderabad anj anothe.

Raavela Agro Private Limited, Srirampur Road, peddapalli,

fTy:gq Disrrict. rep. by its Chairman a UanaginjOirector
Sri R.J.Mohan Rao, S/o Sri R.Seshagiri nao, aged abo-ut 5g years,
Wo 1-2-36/3, Kakatiya Nagar, Habsiguda, HycLrabad _ SOO OOZ.

The State ofAndhra pradesh, rep. by its ,.":J,:o,
Revenue Department, Secretariit, Hyderabad *j Lom".

I

...Respondents
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W.P.No.985 5 of 1995

lWs.C entury Fibre Plates Pvt., Ltd., Secunderab ad,

Rep . by its Managing Director Sri B.D.Malani, S/o Gopi Kishen Malani,

Hindu, Aged about 61 years, R/o Hyderabad.

and

Govemment of Andfua Pradesh, rep. by its Secretary,

Revenue Department, Secretariat, Hyderabad and another

W.P.No.9858 of 1995:
thority Signatory

...Petitioner

...Respondents

...Petitioner

...Respondents

and

Govemment of Andhra Pradesh, rep. by its Secretary,

Revenue Department, Secretariat, Hyderabad and another

w.P .No.10024 of 1995

M/s.Virchow Chemicals (P) Ltd., rep. by its Au
Sri M.Narayana Reddy, Jeedimetla, Hyderabad.

Kalyana Laxmaiah, S/o Appaiah, Aged 60 years,

R/o Laxmipuram Gubbakurthy Post, Konijerla Mandal,

Khammam Distdct and another

IWs.Hyderabad Vanaspathi Ltd., Factory & Re

Hyderabad, rep. by its Factory Manager Mr. S.

...Petitioners
and

Govemment of Andhra Pradesh, rep. by its Secretary,

Revenue Department, Secretariat, Hyderabad and two others
...Respondents

W.P.No.10125 of 1995
gd. Office Moula A1i,

K.Moteka
...Petitioner

and

The State of Andhra Pradesh, rep. by its Secretary,

Revenue Departrnent, Secretariat, Hyderabad and two others
...Respondents

W.P.No.l180 of 1995

Mis.Visaka Industries Ltd., Factory at Velimala Village, Ramachandrapuram Mandal,

Medak District, rep. by its Vice President (Works) M'P'V'Rao
...Petitioner

and
The State of Andhra Pradesh, rep. by its Secretary,

Revenue, Secretariat, Hyderabad and two others
...Respondents



W.P.No.l2328 of 1995
M/s.Arrow Metalspin Limited, Chandapur Village, Hathnoora Mandal,
Medak District, rep. by its General Manager Mr. David Mathew,
S/o Sri R.K.Mathew, Aged 56 years, resident of Hyderabad.

and
The State of Andhra Pradesh, rep. by its Revenue Secretary,
Revenue Department, Secretariat Buildings, Hyderabad and two others

W.P.No.l3989 of 1995
\uls.Nava Ilharat Ferro Alloys Ltd., Paloncha, Khammam District,
Represented by its Company Secretary-cum-General Manager
(Corporate Affairs) of the Company T.Ranga Raju, S/o Subba Rao,
Aged 62 years, R/o Begumpet, Hyderabad.

and
The Govemment ofAndhra Pradesh, rep. by its Secretary,
Revenue Department, Secretariat Buitdings, Hyderabad ald three others

W.P.No.l5667 of 199
M/s.Bakelite Hylanr Limited, Sanathnagar,
Hyderabad, rep. by its GeneraI Manager (S.N.Malhotra)

...Petitioner

...Respondents

,..Petitioner

...Respondents

...Petitioner

...Petitioner

...Respondents

W.P.No 21454 of 1995
M/s.SIFCo l)ivision of consolidated coffee Ltd., Hyderabad, rep. by its General Manager

...Petitioner
and

Govemment of Andhra Pradesh, rep. by its Secretary,
Revenue Department, Hyderabad and another

...Respondents

W.P.No.2l941 of 1995

and
The Govemment ofAndhra Pradesh, rep. by its Revenue Secretary,
Secretariat, Secretariat Building, Hyderabad and another

Mulkanoor Cooperative Rural Bank and Marketing Society Limited
(formerly Mulkanoor Cooperative Rural Bank Limited), Mulkanoor,
Karimnagar District represented by its General Manager Sri M.Lakshma Reddy

and
Govemment of Andhra Pradesh, represented by its Secretary,
Revenue Department. Secretariat, Hyderabad and two otheri

...Respondents
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W.P.No.23 29 of 1995I
IVI/s.Associated Cement Companies Ltd., Mancheria.l Cement Works,
Mancherial, Adilabad District, rep. by its Accounts otr;;;-s" y.venkateshwar Rao

Govemment of Aadhra pradesh, rep. by it, i#"t.y,
Revenue Deparhnent, Secretariat, Ayderabad and three otherr.

...Petitioner

..,Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

...Respondents

...Petitioner

lvf/s.The Associated Cement Companies Ltd., Mancherial Cement Works,
Mancherial, Adilabad District, rep by its Aciounts Offi;.

covemment of Andhra pradesh, rep. by ,o i"""X",*,
Revenue Department, Secretariat, Ayderabad -a uriott 

"..

W.P.No.23130 of 1995

W.P.No.234 8 of 1995:5
Sirpur Paper Mills Ltd, rep. by its Deputy Manager (Estates)

and

3.: 
a::l.pZ: Revenue,Deparrment, Govemment of Andhra pradesh,

r1yoerabad, and three others.

M/s.Imperial Granites pl.t. Ltd., represented by its (Manager having its)
G.A.P. of M.D. Sri R.Gunasekharu-, Slo C.nuju,
Aged about 43 years, R/o Siddardhanagar, faripit, Warangal District.

and
The State of Andhra pradesh, represented by its Secretary to Goverrunent (prl.),Revenue Departrnent, Secretariai, Hyderabad *a t*o oti"..

W.P.No.3 075 of 1996:

W.P.No.29387 of 1998:
I\{/s. Shiva Shankar Granites, rep. by its power of Attomey Holder A.Mohan Reddy,S/o Late Narayan Reddy, aged 3g years, R/o Burhanpur-#, Xfru__u_.

The Govemment of Andhra pradesh, rep. bvalnjcreta*.
Revenue Department, Secretariat, Uyderabad, *a i*l'otfr"..

..,Respondents

I

I

I
I

I
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COMMONORDER: (Per Hon'ble the Chief Justice Sri Aparesh Kumar Singh)

Sri G.Vidyasagar, learned Senior Counsel for the petitioners in W'P'No 19635

of1994 and2l94l of 1995

Sri C Niranjan Rao, leamed counsel for the petitioners in W'P'Nos'18444'

22946,22965,22966,22968,22971" 22973' 229'74' 22975 artd 22976 of 1994"720'

1802, 1810, 1814,2241 ,3613,3614'5659' 6710' 8783' 10125 and 11808 of 1995'

Sri Tagore Bala, Iearned counsel for the petitioner in W'P'No 11871 of 1994'

Ms. K.Mamata Choudary, learned counset for the petitioners in W P Nos 4306

and 6700 of 1995.

Sri A.sudarshan Reddy, leamed Advocate General for the State

2. In this batch of writ petitions, the petitioners have assailed the validity of

Section 8 of the Andhra Pradesh Non-agricultural Land Assessment Act' 1963

(hereinafter referred to as NALA Act')' the validity of the Andhra Pradesh Non-

agricultural Land Assessment (Amendment) Act' No'8 of 1994' with effect from

01.07.1991 and the validity of demand notices issued under Section 4 of the NALA

Act as well as the orders of distraint issued under the NALA Act In W'P'No'10024

of 1995, the petitioner has sought a declaration that the provisions of NALA Act

are inapplicable to the lands covered under mining lease granted under the Central

Act by striking down the definition of Section 2O(i) of the NALA Act'
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3. The aforesaid writ petitions have come up before us for fresh consideration

pursuant to the order of remand dated 22.11.2005 passed by the Hon'ble Supreme

Court in Civil Appeal Nos.2885-3035 of 1998 (State of Andhra Pradesh vs.

M/s.Mahabaleswarappa and Sons). For the facility of reference, facts from

W.P.No.22965 of 1994 are being referred to

I. FACTS:

4. The petitioner, lv{/s.Pennar Steels Limited is a company incorporated under

the Companies Act, 1956 having its factory at Isnapur Village, Patancheru Mandal,

Medak District. The petitioner is the owner of land measuring 1,08,762 square

meters. The petitioner has been paying non-agricultural land assessment tax for the

land owned by it under the NALA Act. A Circular was sent by the Mandal Revenue

Officer apprising the petitioner that the Commissioner, Land Revenue has issued

circular instructions No.T3l434/94, dated 17.03.1994, by which the Mandal

Revenue Officer was informed that NAIA Act has been amended rn the vear 1974

and was further amended by the Amendment Act No.8 of 1994, which has come

into force fiom 01.07.1993. The Mandal Revenue Officer was further apprised that

rates of lely of non-agricultural land assessment provided in the Schedule of

Section 3 of the NALA Act have been increased. The notices of demand dated

06.10.1993 and 01.07.1994 under Section 4 of the NAIA Act in Form II were

issued to the petitioner, by which the petitioner was asked to pay a sum of

Rs.13,2791- utd Rs.13,27 9 /- respectively towards non-agricultural land assessment.
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5. The petitioner, thereupon, filed the writ petition, namely \\'.P.No.22965 of

1994 inter alia on the ground that Section 8 of the NAIA Act and amendment

made to the Schedule vide Act No.8 of 1994, with effect from 0l'07.1993 are ultra

vires the Constitution. The rate of tax is also challenged on the ground that the same

is arbitrary, collusive and is confiscatory in nature. It is the case of the petitioner

that only a portion of land held by them is used for mining and rest of the land is

vacant land. However, in view of the decision of the Full Bench of erstwhile High

Court of Andhra Pradesh in S.V.Cement Limited vs. Revenue Divisional Officer,

Nandyalr, the entire extent of land is being taxed. The validity of the notices of

demand was also challenged on the ground that the State Legislature has no power

either under List II or List III of the Constitution of India to impose any tax, which

is a tax on wealth and not on land.

II. ANTECEDENT FACTS LEADING TO REFERENCE:

6. S.V.Cement Limited is a company which is engaged in the business of

manulacture of cement. Ihe aforesaid company was assigned land by an order

dated 08.06.1985 admeasuring Ac.30.02 cents in survey No.440/A3 situated at

Kanakadripalli, Hamlet of Itikala Village, Kolimigundla Mandal, KumooI District.

Out of the aforesaid land, the said company utilised only 2431.99 square meters of

' rss: (z) A.r-r':z (rs)
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land for industrial/commercial purpose. However, the entire land of Ac.30.02 cents

was taken into account for determining non-agricultural land assessment'

7 . A Division Bench of the erstwhile High court of Andhra Pradesh in the

Associated Cement Companies Limited vs. Government of Andhra Pradesh2,

held that the extent on which the factory and its buildings ale constructed alone can

be subject matter of assessment under the provisions of the NALA Act and the

assessment cannot be carried out in respect of the land which is not used for any

other purpose. However, another Division Bench of this Court doubted the

correctness ofthe view taken by the Division Bench of this Court in the Associated

cement companies Limited (supra) inter alia on the ground that the same is

contradictory to the provisions of the NALA Act. Therefore, the matter was

referred for consideration to Full Bench in S.V.Cement Limited (supra)'

The following issue was referred for consideration of Full Bench:

"Whether non-aglicultural land assessment is leviable only on the

non-agricultural tand which is actually used for the purpose mentioned in

the Act or not?"

g. A Full Bench of this court in s.v.cement Limited (supra) answered the

reference in the following terms:

(1) The word "used" in Section 3 of the NALA Act has to be given a wider

8

(2)
purport.
the *o.d "used" does not only mean actually used but also includes any

land meant to be used or set apart for being used or even readily available

for use.

'etR 1983 AP234:1982 SCC online AP 82
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(3) The words "used for industrial purpose" were to be interpreted strictly,
meaning thereby "actually used for industrial purpose,', it then cannot be
said that manufacturing of any article is carried on with the aid of power
in each of the building or in the area left for common use.

(4) Such strict and restrictive interpretation of the word ',used" will lead to
absurd results, for example a case, where the area which is occupied by
the buildings and machinery can also be said to be not used for industrial
purpose if the machinery is not actually working, which ultimately
frustrated the object ofthe Act.

(5) h a case like the present one, it is not possible to say that a particular area
is for industrial purpose and the other area is a waste land or land which is
not being used for any other purpose.

(6) That the definitions also do not say that the non-agricultural land should
be actually utilised for an industrial or commercial activity, but it is
enough if the land is kept for use for a purpose connected with industrial
or commercial undertaking.

(1) Therefore, when it is claimed to have been used for commercial/ industrial
purposes, it also includes any purpose connected with the same. As per the
definition, the said Non-Agricultural Land need not be actuall;r utilized
for the industrial/commercial purpose, but it is enough if the land is kept
for use for a purpose connected with industrial or commercial
undertaking- Hence the judgment in Associated Cement Companies
Limited (supra) stands overruled.

10. The .[udgment of the Division Bench of this court in Associated cement

companies Limited (supra) was overruled and the reference was answered

accordingly.

11. In writ petition No.22965 of 1994 and batch, the petitioners therein as stated

supra, had assailed the validity of Section 8 of the NALA Act, Amendment to the

Schedule'ide Act No.8 of 1994, with effect from 01.07.1993 and the {emand

notice. The Division Bench of the erstwhile High court of Andhra pradesh, vide its

order dated 26.07.1995, inter alia came to the conclusion that lerry of tax under the

NALA Act on the ground that the land capable of being used or to be used or set

apart for being used or even readily available for use would have the effect of
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rendering the charging provision authorizing lely of tax itserf arbitrary and

unconstitutional being violative of Article 14 of the constitution of India. The

Division Bench, therefore, herd thar the judgment of the Full Bench of erstwhile

High court of Andhra Pradesh in s.v.cement Limited (supra) requires re-

consideration in view of the observations of the Hon,ble supreme court in India

cement Limited vs. state of ram Nadu3 and State of orissa vs. Mahanadi

Coalfields Limiteda.

12. The Full Bench, thereup on inter alia held that even number of members of the

Bench cannot re-consider the decision ofanother Bench. The Fu[ Bench, therefore,

referred the matter to Larger Bench of this Court consisting of five_Judges.

13. A five-Judge Bench of this court, vide its order dated 13.0g.1996 passed in

Mahabaleswarappa and sons, Be[ary vs. Commissioner of Land Revenue,

Government of Andhra pradesh, Hyderabads inter alia held as under:

l)

2)

3)

The decision ofthe Full Bench in S.V, Cemenlts case (supra) does not call for
any interference aad it is affirmed;
Sections 3, 8 and the Schedule ro the NALA Act are not ultra vires Articles 14
and l9 of the Constitution;
Section 2(d), in so far as the lands covered by'mining operations,are concemed,
has to be read. down by empowering the State GouJmrn"nt to levy and colleci
S.:.:T:l orly in 

_accordance 
with the terms of the lease as contemplated under

(ule 27(d) olrhe Mineral Concession Rules, 1960;

_iWaste lands', which are unfit for use are not liable for assessment under the-NALA Act and this aspect has to be decided by the Revenue Inspector under
Section 4 of the NALA Act;

1

4)

' nlR l99o sc 85
d 

1995 Supp (2) SCC 6E6
'AIR 1997 AP 85 : 1996 SCC OnLine Ap 551
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s)

6)

The w t petitions are accordingly disposed of

14. The Federation of Andhra Pradesh Chambers of Commerce and Industry, being

aggrieved by the decision in Mahabaleswarappa and Sons (supra) filed Special

Leave Petitions, which uere numbered as Civil Appeal Nos 1039 of 2000 and

batch. Three-Judge Bench of the Hon',ble Supreme court in Federation ofAndhra

pradesh Chambers of Commerce and Industry vs. State of Andhra Pradesh6

held as follows:

There is an obligation on the Revenue lnspector to issue notice in Form No l

i"for. .ut ing aisessment, failing which it would be in violation of Rules 3 and

4 of the Andhra Pradesh Non-Agricultural Lands Assessment Rules' 1960 and

Section 4 of the NALA Act.
The demand notices impugned in Writ Petitions are hereby quashed since not

"ont..pt"t"a 
b.v the min-ing lease. It is open to the respondents to act in

accordance wittL Rule 27 of the Mineral Concession Rules'

In ,o." 
"ur"., 

it is contended, no notices '"r'ere issued in Form No l by the

Revenue Inspector. We have held that issuance of notice by the Revenue

in.p..,ot is mandatory according to Rules 3 and 4 read with. Section 4 of the

Aci. But, in the present 
"u."., 

,o.t of the matters are carried in appeal to the

Tahsildar and after their disposal, the present writ petitions were filed The

qu"rtion, tt 
"t 

*"." raised by the petitioners were decided by.the,said authorities'

In these writ petitions, we have dicided all the points raised by the petitioners 
- 
It

i., tn"."f*", no, necessary to direct the authorities to issue notices again in the

p."r"n, 
"uaa.. 

However, in cases where the land is'waste land', it is open to the

ietitioners to bring it to the notice of the Revenue Inspector by filing a petition

lnJ s"tting out a"iails thereof with supporting material thereto On filing of such

a petitionl the concerned Revenue inspector shall dispose .of 
the same after

conducting enquirl and pass approPriate orders lf the petitioners have paid

,rr"r.."ni 
"u"n 

in t"tp""t of 'wiste land', it is open to the authorities to adjust

the same for subsequent assessment years in case it is found that such land is

'waste land'.

7)

D A taxing statute has to be strictly construed.

Only thl land rvhich is actually in use for an industrial purpose as defined

in tfir: Andhra Pradesh Non Agricultural Land Assessment Act, 1963 can

be assessed to non-agricultural assessment at the rate specified for land

used for industrial purPoses.

The wider meaning given to the word'used' in Mahabaleswarappa and

Sons, Bellary vs. Commissioner of Land Revenue, Government of

iD

iii)
I

'(zooo) o sc<l s5o



"10. In the result, the appeals are allowed and the judgment and order under

challenge is set aside insofar as it deals with the interpretation ofthe word "used"

in Section 3 of the said Act."

Thus, the order passed by the five-Judge Bench of the erstwhile High court of

Andhra Pradesh insofar it related to the word "used" in Section 3 of the NALA Act

26

Andhra Pradesh [996 SCC Online AP 551: AIR 1997 AP 85] is

untenable.
iv) The Act is a taxing statute, no court is justified in imputing to the

legislature an intention that it has not clearly expressed in the language it
has employed.

Paragraph 10 of the aforesaid order is extracted below, for the facility of

reference:

is set aside.

15 Thus, it is evident that the land which is actually in use for industrial purposes

defined under the NALA Act can alone be assessed to non-agricultural

assessment at the rate specified for land used for industrial purposes

16. It appears that the erstwhile State ofAndhra Pradesh also challenged the order

passed by the five-Judge Bench of the erstwhile High Court of Andhra Pradesh in

Mahabaleswarappa and sons (supra) in civil Appeal Nos.2885- 3035 of 1998.

The aforesaid civil appeals were disposed by a two-Judge Bench of the Hon'ble

Supreme court, vide order dated 22.11.2005, which is extracted below for the

facility of reference:

"Leave granted in sLP (C) No.l 1087/1998
Heard leamed counsel lor the parties.

AS
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A ll these appeals need be remitted to the High Court to be considered afresh in
the light of the Constitution Bench decision of this Court in State of West
Bengal vs. Kesoram Industries Limited [(2004) l0 SCC 201, more particularly
the principles set out in paragraph I29 of the judgment. While hearing the
matters afresh the principle indicated in thejudgment ofthis Court in Federation
of Andhra Pradesh Chamber of Commerce and Industries and others ys.
State of Andhra Pradesh and others [(2000) 6 SCC 550] shall also be taken
nc,te of.

The appeals are accordingly disposed of. No costs."

In the aforesaid background, the matter arises for our consideration.

III. SUBMISSIONS:

17 . Learned senior counsel Sri G.vidya Sagar appearing for the petitioners in

rvrit petition Nos.l96l5 of 1994 and zl94l of 1995 submits thar the issue which

arises for consideration in this batch of cases is that whether the total non-

agricultural land under the NALA Act is liable to be taxed under the Act or only the

commercial and the industrial area actually used is to be levied tax? He submits that

this issue decided by this court in the earlier round of litigation in the case of

Mahabaleswarappa and Sons (supra) was not approved by the Hon,bte Supreme

Court and the matter was remanded to this court.

18. Leanred Senior counsel further submits that a nine-Judge Bench of the

Hon'ble Supreme court in Mineral Area Development Authority vs. steel

Authority of IndiaT (for short 'MADA') held that the State has the power to levy

tax under Entry 49. He further submits that Entry 49 deals with the land whereas

Entry 50 deals with the mineral rights. Leamed Senior counsel seeks to confine the

'1zoz+; to scc t
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challenge only to those matters other than mining lease where also the same ratio

would apply.

19. Leamed Senior counsel has referred to the decision in state of west Bengal

vs. Kesoram Industries Limiteds in which the issue was whether Royalty is tax or

not. Reference is also made to a judgment of this court in Pokarna Limited'

Secunderabad vs. Government of Andhra Pradeshe'

20. It is submitted that in the judgment of the Hon'ble Supreme Court in

Federation of A.P, Chambers of Commerce & Industry (supra) this issue was

decided holding that it is confined only to the land which is used for industrial or

commercial purpose. Leamed Senior counsel submits that amendment took place in

lgg4, by which the entire land used for commercial/industrial purpose could be

assessed for lerry of Tax. A batch of writ petitions were filed on the issue whether

state has got power under the NAIA Act to lely tax and whether it is for the entire

non-agricultural land in the possession of the owner or is it confined to the land used

for commerciaVindustrial use. The leamed Division Bench referred the matter to

Five-Judge Bench doubting the correctness of the judgment in the Associated

CementCompaniesLimited(supra).Theleamedfive.JudgeBenchheldthatitis

not confined to the extent of industriavcommercial avocation undertaken under the

NALA Act. The matter was carried to the Hon'ble Supreme Court' The Apex Court

' lzooa; to scc zot
' tgge (q) eLT ::+
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remanded all these appeals to the High court to be considered afresh in the light of

the constitutional Bench decision of this court in Kesoram Industries Limited

(supra), more particularly the principle set out in para 129 thereof and in Federation

of A.P. Chambers of Commerce and Industry (supra).

21. Learned Senior counsel further submits that this judgment in Federation of

A'P' chambers of commerce and Industry (supra) has been folrowed and not

been overruled tirl date. Therefore, the Hon'ble Supreme court has referred to this

judgment while remanding the matter.

22. Leamed senior counsel submits that the second issue had been answered at

para 129 of the judgment in Kesoram Industries Limited (supra). However, in the

case of MADA (supra) by the nine-Judge Bench, Entries 49 and 50 of List II of the

Seventh Schedule of the constitution have been interpreted to hold that it is within

the domain of the State I-egislature to levy tax on rand and mineral rights. The

NALA Act falls under Entry 49 of List II. The Mines and Minerals (Development

and Regulation) Act, 1957 (hereinafter referred to as 'the MMDR Acr,) comes under

Entry 54 of List I. Leamed Senior counsel submits that the judgment of the

Hon'ble supreme Court in rhe case of MADA (supra) has clarified that Entry 49

does not have any restriction. So far as Entry 50 of List II is concerned, rimitations

mal be placed by law as enacted by parriament. The Apex court has held that
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MMDR Act does not place any restriction therefrom. Therefore, the legislative field

is open for the state, both on Entry 49 and 50. The NAIA Act falls under Entrv 49.

23. Leamed Senior counsel Sri G.Vidya Sagar submits that these writ petitions

have been filed challenging the NALA Act 1963 and amendment made thereto. That

Act was repealed with effect from 02.01.2006. The subject matter of the NALA

cases before this court is prior to 02.01.2006. A procedure was prescribed under

Sections 3 and 4 how to assess the tax. No procedure has been followed under

Section 4 to identifu which is the land used for commercial purpose or which is used

for industrial purpose. During the pendency of the writ petitions, interim stay was

granted, however, some of the recoveries have been made.

24. Sri G.vidya Sagar, leamed Senior counsel, further submitted that Section 3

and Schedule specifies the rate to be levied for the industrial and commercial

purpose and other purposes. Therefore, not all the non-agricultural tands can be

assessed for tax.

25. on the issue of the liability, reamed Senior counsel Sri G.vidya Sagar,

submitted that in one of the writ petitions there was a restraint order foi about

Rs.5,24,000/-. As on date, since tre judgment of the earlier Full Bench has been

remanded back, the taxing can be done only in respect of the lands which are put to

use for commercial or industrial only. That exercise has not been undertaken.
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26. Leamed counsel Ms. Mamata choudary also made her submissions on the

rvord .used, or'meant to be used'. She states that Federation of A.P. chambers of

Commerce and Industry (supra) in respect of the NAIA Act went in appeal

against the judgment of the five-Judge Bench judgment in Mahabaleswarappa and

Sons (supra). The Apex court confirmed that the word 'used' has to be understood

as ,actually used' in the context of Section 3 of the NALA Act. The judgment of the

l,arger Bench was accordingly reversed. She submits, therefore, that none of the

issues are open. The Hon',ble Supreme Court in Mineral Area Development

Authority vs. Steel Authority of Indiaro (MADA-II) laid down that no demand

can be made in respect of the transactions prior to 01.04.2005. In fact, two types of

lands are involved i.e., mineral lands and the other industrial/commercial purposes.

She submits that the issues whether royalty is taxed or not, whether it is an occupied

field and what is the legislative competence, arise only in respect of mineral bearing

lands, but in respect of other commercial and industrial uses, there is no such issue.

f he decision in MADA (supra), therefore, will only be relevant for the purposes of

mineral bearing lands. The issue of legislative competence in respect of mineral

bearing lands also stands answered by the nine-Judge Bench of the Hon'ble

Supreme Cou(.

27. Leamed counsel Ms. Mamata choudary also submits that in w.P.No.4306 of

1995 in which she is appearing, the levy under Section 3 of the NALA Act is also on

ro (2024) to scc 257
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lands which are mineral bearing. She submits that except few cases in most of the

matters this issue does not arise. She further submits that the measure of tax can be

based on the value of the minerals. She submits that Section 3 of the NALA Act has

been repealed in 2006 by another NALA Act currently in force. It does not have

annual assessment based on use, instead on conversion base. The purpose of this

NALA Act was to compensate for land revenue which it would have otherwise

eamed if that land had been put to agricultural use. Therefore, putting it to non-

agricultural use was the basis for lerrying tax. Waste lands could never have been put

to agricultural use. Therefore, they would be outside the ambit of NALA Act. It is

further submitted that no notices were issued before levying the tax. The manner in

which the waste lands have to be assessed is a question of fact. On the issue of waste

land, there is no separate appeal by the State. Therefore, the Larger Bench judgment

and also the consequential orders given on assessments and re-assessments would

continue to hold the field.

28. Leamed counsel Ms. Mamata Choudary, submits that in fact in some cases,

interim stay was granted subject to condition of certain payments. Therefore, if the

assessment is to be reduced from total land available to actually used, it would result

in refunds

29. Leamed counsel Ms. Mamata Choudary, submits that the judgment m

MADA (supra) is only in the context of mining lands. Mining lands were kept out
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of the scope of NALA. Therefore, if it was to be brought within the scope of NAIA,

then resulting demands would need to be dealt with under MADA-II (supra)

30. Sri Tagore Bala, leamed counsel for the petitioner in W.P.No.1 1871 of 1994

Q.lational Airports Authority of India), submits that in this case, the issue pertains to

land owned by the Central Govemment. Therefore the land which is owned by or

vested with the National Airports Authority of India is the land of the Central

Govemment. Therefore. the contention is that under the NALA Act, there is a

specific provision which provides that lands owned by the State Govemment or the

Central Govemment are exempted from the purview of the NAI-A Act. He submits

that the case of the petitioner herein is completely different from the other matters.

The reievant provision is Section 12 of NALA Act. In 1994, it was the Airports

Authority of India Act, As per the Act, it is very clearly mentioned in Section 34 of

the Act.

31. Leamed Advocate General submits that the expression ,used, or ,unused, is

to be left to the discretion of the State. After the Federation of A.p. Chambers of

Commerce and Industry (supra), the judgment in MADA (supra) has come. The

said decision made it clear that Enrry 49 is the State's jurisdiction. Learned

Advocate Cieneral further submits that the judgment in Federation of A.p.

Chambers of Commerce and Industry (supra) was not refened to or ovemrled by

nine-Judge Ilench in MADA (supra). Therefore, in terms of this judgment, the
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power is available to the state. It is further submitted that on the issue of legislative

competence under Entry 50, there is no restriction on the State'

32. Learned Advocate General submits that much water has flown from the time

when the matter was remanded here. The judgment of MADA (supra) has come

after the remand.

33. Learned Advocate General further submits that none of the petitioners have

pleaded that they have not passed on the tax which is imposed by the State to their

customers.Anyrefundnowwouldbeacaseofunjustenrichment.Theyhavenot

pleaded that the burden has not been passed on to their customers. Therefore, these

writ petitions are liable to be dismissed on that ground alone'

34. Leamed Advocate General has then referred to Section 2(g) of the NAI.A

Act, which defines "ton-agricultural land" to mean, land other than the land used

exclusively for the purpose of agriculture, but does not include the land used

exclusively for - 
(i) cattle sheds; (ii) hay-ricks". He submits that, therefore, all

other lands which are not being used for agriculture are non-agricultural lands and

liable to be taxed. The 'waste land' is not defined an)'where'

35. Learned Advocate General submits that the judgment in MADA (supra)

would go to show that absolute power rests with the state in respect of Entry 49 List

II of the Seventh Schedule of the Constitution'
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36. Leamed Advocate General has submitted that anybody who uses land and is

either the owner ofthe land or has taken lease for the purpose of mining need to pay

tax under the NALA Act if it is used for non-agriculture purpose. That this land was

given to them either as a lease or purchased by them for the purpose of using it for

non-agriculture purpose. By not putting it to use for agriculture it will be deemed to

be used for non-agricultural purpose and falling within the ambit of the NALA Act

lor the purpose of taxation. He submitted that the Schedule of the NALA Act

contains 4 columns. The 2nd column refers to used for industrial purpose per fasli

year, 3'd column lor commercial purpose per fasli year and 4s corumn for any other

non-agricultural purpose including residential purpose per fasli 1,ear. Therefore,

lands which are not being put to agricurture are covered under the NAIA Act.

f7. Learned Advocate General further submitted that in the event there is a

mistake dore by the Tahsildar, Revenue Divisional officer or the Assessing officer,

any person aggrieved can make a representation. The writ petitions therefore need to

be dismissed.

38. In reply, learned Senior counsel Sri G.vidya Sagar, submitted that it is a lery

on the land, which is used either for commerciat, industrial or any non-agricultural

purpose and not passing on to a dealer or a consumer.
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IV. AltALYSIS:

39. Insofar as the contention of the petitioner in W P'No'11E71 of 1994 (National

Airports Authority of India) that since the land which is owned or vested with the

NAAI is the land of the Central Government, it is exempted from the purview of

theNAIAActisconcerned,itispertinenttorefertotheprovisionsoftheNational

AirportsAuthorityAct,lg85(forshort,'Actof1985')'underwhichtheAuthority

was constituted. Sections 2(c), Sections 3(1) and (2) of the said Act are extracted as

under:

"2(c) 'Authority' means the National Airports Authority constituted under

Section 3.

3(l) With effect from the commencement of this Act' the Central

Govemment shatt conJiiute an authority to be called the National Airports

Authority.- 
i1Z1 lt " Authority shall be a body corporate by the name aforesaid having

p".i|-*"f ,u"."..ion uni u 
"ommon 

seal' with power' subject to the provisions

of this Act, to 
""qu"", 

hotd and dispose of property both movable and

immovable, and to contract and shall by the said name sue and be sued'"

The above provisions do not leave any room of doubt that National Airport

Authoriry is constituted under the Act of 1985 as body corporate' It cannot be said

tobethestateGovemmentortheCentralGovemmentwhichisexemptedfromthe

purview of the NALA Act. Therefore, this contention is fit to be rejected'

40. The Andfua Pradesh Non-agricultural Land Assessment Act' 1963 provides

for lely and assessment on lands used for non-agricultural purposes in the State of

Andhra Pradesh. The afbresaid Act came into force with effect from 0l'07'1963'

Section 2(b) defines 'commercial purpose'' Section 2(d) of the Act defines the
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expression 'industrial purpose', whereas Section 2(g) defines ,non-agricult,ral 
land,.

The aforesaid definitions, namely Sections 2(b), 2(d) and 2(g) of the Act read as

under:

"2(b) 'Commercial purpose'means purpose connected with the undertaking of
anl trade, commerce or business but it does not include an industrial pu.por". "

. 2(d) 'lndustrial purpose' means any purpose connected with an industrial
undenaking where the process of manufacturing any article is carried on with the
aid of power and includes a purpose connected with an excavation, underground or
otherwise where any operation.for the purpose of searching foq or obiaining a
mineral has been or is being carried on.

^ 2(g) 'non-agricultural.rand' means a purpose connected with the undertaking
ofany trade, commerce or business but it ioes not include an industrial prrpo...,; '

41. Section 3 of the NALA Act deals with lely and collection of assessment on

non-agricultural land. Section 3 is extracted below for the facility of reference:

"3. (l) ln the case of non-agricultural land in a local area with the population
specified in corumn (l) of the Schedure, there shau be levied and cottectel by ttre
Government for each Fasli year commencing on the first day of July fro. th"
owner of such land, an assessment, at the rate specified in coiumn (2) where the
Iand is used for any industrial purpose, at the rate specified against it in column (ij
where the land is used for.any commercial purpose and at the rate specifiea aguin.iit in column (4) where the land is used ior'any other non_agricultural pu"rpose
including residential purpose ;

Provided that where assessment is levied and collected in respect of such land
under this Act, no land revenue shall be payable in respect of that iana una notf,ing
contained in any enactment,.reg^ulation order, bye-law, rule, scheme, notin*t;on]
or other instrument having the force of law, in operation immediately U"fore tte
commencement ol'this Act relating to the assessment, le4, and collection of landrevenue on non-a-qricu ltura I 

.land shall apply in respect of that land, 
"*."pt u.

respect things done or omitted to be done bifore the commencement of this Act:
Provided further that any amount payable on such land at the commencementof this Act towards the arrears of land revenue may be recovered under theprovisions ofthe Andhra pradesh Revenue Recovery Act, I964.

ITXpLANATION: \,\ihere the land is used for any industrial or cornmercial
purpose and also for any other non_agricuhural purpose, such land shall be
assessed at the rates specified in corumn (2) or corumn 13.1 of the Schedure as iiitwere used solely for any industrial or commercial purpose, as the case ma1 be.

(2). N,:twithstanding anlthing contained in sub-section 1l) where the assessmentleviatle on any non-agricultural land under this Act is t"ss tiran the land revenuepayable on such land, the land revenue alone shall be payrlle on that land.,,
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42. Thus, it is evident that Section 3 of the NAIA Act authorizes lerry and

collection of assessment on non-agricultural lands, which are used for industrial,

commercial or any other non-agricultural purposes as per the rates specified in the

Schedule. The assessment is on non-agricultural lands and use of such lands is

taken for purposes of determining the rates of assessment to be fixed. The first

proviso provides that where non-agricultural land assessment is levied, no land

revenue shall be levied and collected under any other Act. However, in cases where

the land revenue is more than the non-agricultural land assessment under this Act,

the former will prevail. It is further clarified through Explanation that where the

land is used for industrial or commercial purpose, the entire land appurtenant

thereto will also be assessed as land used for industrial or commercial purpose, as

the case may be.

43. Section 4 of the NALA Act enables the Revenue Inspector to determine the

assessment payable by owner of non-agricultural land after making inquiry and to

cause notice of demand to be served on the owner specifuing the amount of such

assessment. Against the demand raised under Section 4 of the Act, an appeal-lies to

the Tahsildar under Section 5 and a revision lies to the Revenue Divisional Officer

under Section 6 of the Act. Section E of the Act deals with power of the State

Govemment to alter, add or to cancel any of the items in the Schedule subject to

post approval by the Legislature. Section 8 was amended by Andhra Pradesh Act
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No.8 of 1994, with effect from 01.07.1993 and is extracted below for the facitity of

reference

"(l) The Govemment may, by notification, alter, add to or cancel any of
the items of the Schedule.

(2) Where a notification has been issued under sub-section (1), there shall,
unless the notification is in the meantime rescinded, be introduced in the

Legislative Assembly as soon as may be but following the date ofthe issue ofthe
notification, a Bill on behalf of the Govemment, to give effect to the alteration,
addition or cancellation as the case may be, of the Schedule specilied in the
notification and the notification shall cease to have effect when such Bill
becomes Law, whether with or without modification but without prejudice to the

validity of anything previously done thereunder:
Provided that if the notification under sub-section ( l) is issued when the

Legislative Assembly is in session, such a Bill shall be introduced in the
Legislative Assembly during that session:

Provided further that where for any reason a Bill as aforesaid does not
become law within six months from the date of its introduction in the Legislative
Assembly, the notihcation shall cease to have effect on the expiration of the said
period of six months.

3) All references made in this Act to the Schedule shall be construed as

relating to the Schedule as for the time being amended in exercise of the powers
conferred by this Section."

44. Section l0 of the NALA Act provides for collection of assessment from the

occupier of the land in cases where the owner of the land himself is not an occupier.

l-he State (iovemment is also empowered under Section 13 of the Act to make rules

by notification for carrying out all or any of the purposes of the NALA Act

45. After having noticed the relevant provisions of the NALA Act, this Court is

now required to decide the writ petitions in the light of the observations made in

paragraph t29 of the Kesoram Industries Limited (supra) and in the light of the

principles indicated in Federation of Andhra Pradesh Chambers of Commerce

and Industry (supra). It is pertinent to note that correctness of the view taken by

the Constitution Elench of the Hon'ble Supreme Court in Kesoram Industries
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Limited (supra) was doubted vide order dated 30.03.2011 passed in civil Appeal

Nos.4056-4064 of 1999 (Mineral Area Devetopment Authority vs. M/s.Steel

Authority of India) in view of the divergence of views of the decisions of the

Hon'ble Supreme Court in India Cement Limited (supra) and Kesoram

Industries Limited (suPra).

46. A nine-Judge Bench of the Hon,ble Supreme Court in MADA (supra) has

ovemrled the judgment rendered by the Hon'ble Supreme Court in Kesoram

Industries Limited (supra) to the extent of conclusions mentioned in paragraph

365 of its decision. Therefore, it is apposite to read paragr aph 129 of Kesoram

Industries Limited (supra) in juxtaposition with paragraph 365 of the nine-Judge

Bench decision of the Hon'ble Supreme Court in MADA (supra):

Para 365 of Mineral DeYelopment Authority

(supra)

Para 129

(supra)

of Keso.a- Industries Limited

365.1. Royalty is not a

contractual consideration paid by the mining
lessee to the lessor for enjoyment of mineral

rights. The liabitity to pay royalty arises out of
the conffactual conditions of the mining lease.

The payments made to the Govemment cannot

be deemed to be a tax merely because the

statute provides for their recovery as arrears;

365.2. List II Entry 50 does not constitute an

exception to the position of law laid down

n M.P.V. Sundararamier IMP.V.
Sundorsramier& Co. v. State of A.P.,(1958)9
STC 298: 1958 SCC Online SC 22: AIR.

1958 SC 468 : 1958 SCR 14221 The

legislative power to tax mineral rights vests

*ith th" State Legislatures. Parliament does
neramcen taxtoS atr e oc m tevehanot peleg
n ralab€it54EI nL stundern

tax. Royalty is a(l) In the scheme of the lists
Schedule, there exists a cl
between the general subjects of legistation and

heads of taxation. They are separately

enumerated.
(2) Power of "regulation and control" is

separate and distinct from the power of
taxation and so are the two fields for purposes

of legislation. Taxation may be capable of
being comprised in the main subject of general

legislative head by placing an extended

construction, but that is not the rule for
deciding the appropriate legislative field for
taxation b€tween List I and List II. As the

fields of taxation are to be found clearly

enumerated in Lists I and II, there can be no

in the Seventh
ear distinction
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the two lists is different. Simply because the
methodology or mechanism adopted for
assessment and quantification is similar, the
two taxes cannot be said to be overlapping.
This is the distinction between the subject of a

tax and the measure of a tax.

(3) The nature of tax levied is different from
the measure of tax. While the subject of tax is

clear and well defined, the amount of tax is
capable of being measured in many ways for
the purpose of quantification. Defining the
subject of tax is a simple task; devising the
measure of taxation is a far more complex
exercise and therefore the legislature has to be
given much more flexibility in the latter field.
The mechanism and method chosen by the
legislature for quantification of tax is not
decisive of the nature of tax though it may
constitute one relevant factor out of many for
throwing light on determining the general
character ofthe tax.

(4) Entries 52, 53 and 54 in List I are not heads
of taxation They are general entries. Fields of
taxation covered by' Entries 49 and 50 in List II
continue to remain with State Legislatures in
spite of the Union having enacted laws by
reference to Entries 52, 53 and 54 in List I. It is
for the lJnion to legislate and impose
limitations on the States' otherwise plenary
power to l€vy taxes on mineral rights or taxes
on lands (including mineral-bearing lands) by
reference to Entries 50 and 49 in List II, and
lay down the limitations on the States' power,
if it chooses to do so, and also to define
the extent and sy)eep ofsuch Iimitations.

(5) The entries in List I and List II must be so
construed as to avoid any conflict. Ifthere is no
conflict. an occasion lor deriving assistance
from non obstante clause "subject to" does not
arise. If there is conflict, the correct approach
is to find an answer to three questions step by
step as under:

One - Is it still possible to effect
reconciliation between two entries so as
to avoid conflict and overla ln

entry. Since the power to tax mineral rights is
enumerated in List II Entry 50, Parliament
cannot use its residuary powers with respect to
that subject-martec

365.3. List II Entry 50 envisages that
Parliament can impose "any limitations" on the
legislative field created by that entry under a

law relating to mineral development. The
MMDR Act as it stands has not imposed any
limitations as envisaged in List II Entry 50;

365.4. The scope of the expression "any
limitations" under List II Entry 50 is wide
enough to include the imposition of
restrictions, conditions, principles, as well as a
prohibition;

365.5. The State Legislatures have legislative
competence under Article 246 read with List II
Entry 49 to tax lands which comprise of mines
and quarries. Mineral-bearing land falls within
the description of "lands" under List II Entry
49;

365.6. The yield of mineral-bearing land, in
terms of the quantity of mineral produced or
the royalty, can be used as a measure to tax the
land under List II Entry 49. The decision
in Goodricke lGoodricke Group Ltd. v. State of
W.8., 1995 Supp(l) SCC 7071 is clarified to
this extent;

365.7. List II Entries 49 and 50 deal with
distinct subject-matters and operate in different
fields. Mineral value or mineral produce can be
used as a measure to impose a tax on lands
under List II Entry 49;

365.8. The "limitations" imposed by
Parliament in a law relating to mineral
development with respect to List II Entry 50 do
not operate on List II Entry 49 because there is
no specific stipulation under the Constitution to
that effect; and

365.9. The decisions in India Cement [India
Cement Ltd. v. State of 7.N., (1990) I SCC l2l

Orissa Cement Ltd. v. State, Orissa Cement
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Raiasrhan. lgg2 SuPP (21 SCC 239)

uol"ol*^i Fabric Milts lstate of
'M.P. 

v. Mahalaxmi Fabric Mitls Ltd', 1995

Srpp (l) SCC 642) , Sawashtra

Ciment lsaurashtra Cement & Chemical

Industries v. union of India' (2001) 1 SCC 911

, Mafunadi Coalfelds lstate of
Orissa v. Mahanadi Coalfields Ltd', 1995 Supp

(2) SCC 686'l and P. Kannadasan lP'
kannadasan v. State of 7.M. (1996) 5 SCC

670f zre ovemrled to the extent of the

observations made in the present case'

of
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legislation falls by finding out the pith

and substance ofthe legislation?
and

Three - Having determined the field

of legislation wherein the impugned

legislition falls by applying the doctrine

oipith and substance, can an incidental

trenching upon another field of
legislation be ignored?

(6) "Land", the term as occurring in Entry 49

of Li.t tt, has a wide connotation' Land

remains land though it may be subjected to

different user. The nature of user of the land

would not enable a piece of land being taken

out of the meaning of land itself' Different uses

to which the land is subjected or is capable of
being subjected provide the basis for

class]rying land into different identifiable

groups lor the purpose of taxation' The nature

6f uier of one piece of land would enable that

piece of land being classified separately from

another piece of land which is being subjected

to anothir kind of user, though the two pieces

of land are identically situated except for the

difference in nature of user' The tax would

remain a tax on land and would not become a

tax on the nature of its user.

Two - In which entrY the imPugn

object and the essential

ultimate or incidental results or

t7) To be a tax on land, the lerT must have

some direct and definite relationship with the

land. So long as the tax is a tax on land by

bearing such relationship with the land, it is

oo"n Io, the legislature for the purpose of
lewing tax to adopt any one of the well-known

-odes-of determining the value of the land

such as annual or capital value ofthe land or its

oroductiviw. The methodology adopted'

i,^rins an indirect relationship with the land'

would" not alter the nature of the tax as being

one on land.

be distinguishedpurpose of legislation must
(8) The primary

from its
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Legislature cannot be annulled as
unconstitutional merely because it may have an
effect on the price of the commoditv. A State
legislation, which makes provisions lor levying
a cess, whether by way of tax to augment the
revenue resources of the State or by way of fee
to render sertices as quid pro qaabut without
any intention of regulating and controlling the
subject of the lely, cannot be said to have
encroached upon the field of .,regulation 

and
control" belonging to the Central Govemment
by reason of the incidence of lery being
permissible to be passed on to the buyer oi
consumer, and thereby affecting the price of
the commodity or goods. Erltry 23 in List tt
speaks of regulation of mines and mineral
development subject to the provisions of List I
with respect to regulation and development
under the conhol of the Union. Entries 52 and
54 of List I are both qualified by the expression
"declared by Parliament by law to be expedient
in the public interest,,. A reading rn

juxtapositic'n shows that the declaration by
Parliament must be for the ..control of
industries" in Entry 52 and ,,for regulation of
mines or for mineral development,, in Entry 54.
Such control, regulation or development must
be "expedient in the public interest,,.
Legislation by the Union in the field covered
by Entries 52 and 54 would not like a magic
touch or a taboo denude the entire fi;ld
forming the subject-matter of declaration to the
State Legislatures. Denial to the State would
extend only to the extenr of the declaration so
made by Parliament. In spite of declaration
made by rel'erence to Entry 52 or 54, the State
would be free to act in the field left out from
the declaration. The legislative power to tax by
reference to entries in List II is plenary unlesi
the entry itself makes the field ,,subjeci to" any
other entry or abstracts the field by any
Iimitations imposable and permissible. Atax or
tee levied by the Stare r.r irh the object of
augmenting its finances and in reasonable
limits . does not ipso facto tench upon
regulation. development or control of the
subject. It is different if the tax or fee sought to
be levied by the State can itself be called
re ulato the se whereof is to
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47 . From the ratio rendered in the case of MADA (supra) it is thus clear that the

State has the legislative competence under Article 246 of the constitution of India

read with List II Entry 49 to tax lands which comprise of mines and quarries.

Similarly, it has been laid down that the legislative power to tax mineral rights

regulate or control and augmentation of
tevenue or rendering service is only secondary
or incidental.

(9) The heads of taxation are clearly
enumerated in Enfies 83 to 92-B in List I and
Entries 45 to 63 in List II. List III, the
Concurrent List, does not provide for any head
of taxation. Entry 96 in List I, Entry 66 in List
II and Entry 47 in List III deal with fees. The
residuary power of legislation in the field of
taxation spelled out by Article 248(2) nd
Entry 97 in List I can be applied only to such
subjects as are not included in Entries 45 to 63
of List II. It follows that raxes on lands and
buildings in Entry 49 of List II cannot be
levied by the Union. Taxes on mineral rights, a
subject in Entry 50 of List II, can also not be
Ievied by the Union though as stated in Entry
50 itself the Union may impose limitations on
the power of the State and such limitations, if
any, imposed by Parliament by law relating to
mineral development to that extent shall
circumscribe the States' power to legislate.
Power to tax mineral rights is with the States;
the power to lay down limitations on exercise
of such power, in the interest of regulation,
development or control, as the case may be, is
with the Union. This is the result achieved bv
homogeneous reading ofEntry 50 in List II and
Enkies 52 and 54 in Lisr I. So long as a tax or
fee on mineral rights remains in pith and
substance a tax for augmenting the revenue
resources of the State or a fee for rendering
services by the State and it does nol impinge
upon regulation of mines and mineral
development or upon control of industry by the
Central Government, it is not unconstitutional.
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under Enry 50 of List [I vests with the State Legislatures. Parliament does not have

legislative competence to tax mineral rights under List I Entry 54, it being a general

entry. MMDR Act as it stands has not imposed any limitations as envisaged under

List II Entry 50. List II Entries 49 and 50 deal with distinct subject matrers and

operate in different fields. Mineral value or mineral produce can be used as a

measure to impose a tax on lands under List II Entry 49. Therefore, the question of

legislative power to ler,y tax on lands under Entry 49 and on mineral rights under

Entry 50 is settled. The challenge thereto therefore has to fail.

48. From the order of remand passed by the Hon'ble Supreme Court, it is also

noteworthl' that this court has been asked to take note of the decision of the

Hon'ble Supreme Court in Federation of Andhra pradesh Chamber of

Commerce and Industries (supra). In the aforesaid decision, the Hon'ble Supreme

Court has already modified the decision rendered by a five-Judge Bench in

Mahabaleswarappa and Sons (supra) insofar as it pertains to interpretation of

word 'used' in Section 3 of the NALA Act and it has been held that for the word

'used'under the NALA Act, it is only the land which is actually in use for industrial

purposes which can be assessed to non-agricultural assessment at the rates specified

for the land used for industrial purposes.

49. In other words, the remaining conclusions of the five-Judge Bench of the

erstwhile High court of Andfua Pradesh have been upheld which is binding on us.

L
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Therefore, after careful perusal of the decision of the nine-Judge Bench in MADA

(supra) and Federation of Andhra Pradesh Chamber of Commerce and

Industries (supra), we record our conclusions' as under:

(i) The decision of the Full Bench 9f the erstwhile High Court of Andhra

PradeshinS.V.CementLimited(supra)doesnotlaydownthecorrectprincipleof

law and stands overruled;

(ii) Sections 3, 8 and the Schedule to the NAIA Act are nol ullra vires

Articles 14 and 19 of the Constitution;

(iii) Under Section 3, onty the land which is actually in use for industrial

pulpose, as defined under the NALA Act can only be assessed to non-agricultural

assessmenttaxattheratesspecifiedforlandusedforindustrialpurposes;

(iv) Section 2(d), insofar as it relates to the lands covered by 'mining

operations' is concemed, has to be read down by empowering the State Govemment

to lelry and collect assessment only in accordance with the terms of the lease as

contemplated under Rule 27(d) of the Mineral Concession Rules' 1960;

(v),Wastelands,,whichareunfitforusearenottiableforassessmentunder

the NALA Act and this aspect has to be decided by the Revenue Inspector under

Section 4 of the NALA Act;

(vi)ThereisanobligationontheRevenuelnspectortoissuenoticeinForml

beforemakingassessment'failingwhichitwouldbeinviolationofRules3and4
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of the A'ndha pradesh Non-Agriculturar Lands Assessment Rules, 1960 and

Section 4 of the NALA Act;

(vii) The Demand notices and orders of distraint impugned in the writ

petitions are quashed. However, liberty is reserved to the respondents to proceed

afresh to levy non-agriculturar assessment tax on the land actually in use for

industrial,/commercial purpose at the rates specified for rand used for

industrialr'commercial purposes, in accordance with law, within six months; and

(viii) The claim of refund, if any, would be processed and sanctioned after

determinarion of the rely of non-agriculturar assessment tax on the rand actually in

use by the petitioners in accordance with law as directed above.

-50' The plea raised by the learned Advocate General on groDqds of unjust

enrichment does not merit acceptance in a case like this, where the tax oI\ non-

agricultural land is of such a nature which could not be passed on to the end

consumer like in cases tax on sale ofgoods or services or manufacture.

51. The petitioners have taken a plea that since the demand notices have to be

quashed, no lery can be made for a period prior to Ol .04.2025 in view of the

judgment of the Hon'ble Supreme court in Minerar Area Deveropment Authority

vs. Steel Authoritl, of India IeO24) t0 SCC 2571.

52 This plea does not hold good in the present case, which is being decided in the

light of the goveming law applicable ro rhe case of the parties, i.e., NAI_A Act.
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The reference made to the Full Bench is answered accordingly'
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Telangana, at HYderabad. [OUT]
153. Two CD CoPies
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HIGH COURT

DATED: 0610812026

COMMON ORDER

WRIT PETITION Nos.8883 ot 1992, 16424 of 1993, 11871,
13690, 19444,19635, 22314, 22946, 22965, 22966: 2296g,
22971, 22973, 22974, 2Z9TS and 22976 of 1994, i28,720,
733, 1093, 1902, 1910, 1914,2064,2077,2079, izll,2gg6,
3039, 3204, 3524, 3613, 3614, 3762, 4306, 4311:, 4332:, 4439,
4441,4474,4670,5659, 5953, 5956, 6159, 6651, 66g4; 6700;
971 0, 7009, 7 261, 7 2gg, 7 319, 7 367, 7 3gg, 7 425, 7 426', 7 4g2:,
8364, 9783, 9783, 9785, 9g55, gg5g, 10624, lotzs, ttgog,
12328, 13989, 156G7, 21454, 21941, 23129, 2g13Oand 2345g
of 1995, 3075 of 199G and ZgSBt of fg98

HE ST4 r4:'1e
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THE REFERENCE IS ANSWERED o 1 3 ocr 2026
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